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CENTRAL, ADMINISTRATIVE TH BUNAL:ALLAHABAD BENCH

~ AT LUCKNOW.
REGISTRATION (GA)129/1988(L) 4
Suresh Chandra & Anr. . Applican ts =
-VS.—
Union of India & Ors. .o Respondents. :
Present
HON 'BIE MR.JUSTICE PUTTASWAMY ., VICE G{AIRMN
HON 'BLE MR. AJAY JOHRI .. MEMBER(A)

Application coming on for hearing to-day,

Hon 'ble Vice Chairman made the following:
ORDER e

As there are two applicants, who have

lXQ\ . separate and distinct interests, they are bound l&;_\
o to pay two sets of fee. On this view, Shri Qamrul ’ .§
. — T
Hasan, learned Counsel for the applicatis, has ' ‘

rightly deposited another set of fee. We direct

the office to give one more number.

2, We have heard the learred Counsel on
the admission or otherwise of these cases. We are
satisfied that the questions raised call for further .

examination., We, therefore admit these applications.

3, Whether the applicants are entitled to be
promoted on the dates of their supersession or not
has necessarily to be examined and decided at the -
final hearing of the cases. But before that, we

find no justification to grant any interim order

in
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in favour of the applicants. We, therefore,
reject the interim prayers made by the appli-

cants,

4. Issue notices to the respondents to
file their reply within a month after service
of notices. Rejoinder if any, within tex days

thereafter.

5. Call this case for final hearing on

22nd November, 1988.

(AJAY (K.S PUTrAswAMY
MEMEBER (A) VICE CHAIRMAN

Dated: October 6, 1988,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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consequential benefits and the respondsnts may be 3

[ 4
CENTRA&“ADMINISTRATIVE LRI BUNAL
LUCKNOW BENCH N
O.d. No. 129/
Suresh Chendra and another Zpplicants
versus

Union ‘of India and others Regoondents.

ghri Q. Hasan Counsel for apolicarts.

Shri Pe. N. Mathur Counsel forRespondents,

Corams

Hon. Mr.Justice U.C. Srivastava,V.C.

Hon. Mr. K. Obayva, Adm. Member,
(Hon. Mr, Judice U.C. Srivastava, V.C.)

The aos.licents,two in number have approached
the Trikinal praying that the respondents be directed

to give promotioms on the next higher post on assessment

rh

pasis which becaWe due to them with arrears of salary

and benefits a@@ to that post of apolicants alongwith

further directed to dispose of the representations of
the apPlicants and to guesh the O.M.dated 20.,£.88

contained in annexure 17, passed by the Director, C. .RI

and to quash G.0. dated 16.7.82 and tle recommendations

of Valluri Committee be declared 2s ultravires,

L]

Subsequentiy,the apnlicants aménded the application
and prayed relief that it may be declared that Rule
7.6 of Merit and Normal assessment Scheme *Manas'

is unconstitutional and th e same will not ke =pplied

in ~he instant case. The groynds for challengingthe

same were that existingoffice memorandum and circulars
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%

hav e been disregarded in the matter of promotion and
prgvisidns of S.C./S.T. and the provisions of Rule 7.8

are arbitrary, discriminatory and unconstitutional and

takes away the promotional rights of of the applicanss.

2. It will not be necessary to refer to the various
pleas and pl@édings of the parties inview of the fact

that the applicants h#ve been subseqﬁently promoted

with e £fect from 1,2,89, zreixkiue:sptifantxuithafizat

SEO0RNR AR B
3. Applicants' case is that they were entitled for
promotion in the year 1986 while the assessment was

made in October, 1984. Nothing has ke en said regarding

applicant No,2. The apprlicant No. 1 has pleaded and

contended that hig case was not congidered.

!

4, The respondents, in the reply have stated

thatﬁﬁa arplicant No. 1 was promotedafter assessment

of his case on the post of Senior Technicial with effect
from 1.,2.81 anghe was due for next_promotion. He left
the C.,D.R.I. on his own volition to joir the Bank

es a Manager, gH4g hé daid R&ﬁ“péyifeéﬁéﬁégiéfyaéﬁéiﬁént
coyld not pe @mdgessed. In September, 1986 he regalarised
his absence from C.D.R.I.for the periodA9.8.84 to 14.8.86
by payinrg leave salary and pension contributions for
this period and he was then considered for assessment
for the financisl year 1986.87 for the first time. The

assessment. commit fe@ did not find him fit and he w=

f

given sdcond chance in the year 1988 but thepromotion

was givento applicant No. 1 and he was not found

meritorious. Regarding applicant No, 1 it has been



W/

-

stated that he was given chanCe but he could not

qualify himself and thzerefore he was also waiting for

consideration of astessment whemever he qualifies for the

same, The applicant hezs refuted the same. It is not
necessary to go into the plezdings of 4e parties. It
has not besn proved that no member of S.C.Community

was there in the committee and it is no longer open to

challenge it. The applicant No. 1 hcs stated that ke

wus only on deputation im Bank and his lien wag in

C.D.R.,I and he could have been called for interview
but even then he was not called. One Dr. R.N. Tandon, B8

- - , his
y&@%@mﬁﬁw¥ﬂ%ﬁ§&%ﬁﬁ%ﬁﬁﬁ%@@ﬁi thére wes break in/service

and he took advantage and fhe sald Doctor wes granted

pension contributikon and despite this fact he was given

prootion on assessment basis.

(7]
.

&c the applicant has now been promoted the only-

grievance which remaing is thet as w0 whether they
shouldhave been considered whem interview took place

A

in 1984 and the aspplicant has come back anddeposited

the entirs amount and his case should have 1}
His case is at par with the dcase of Dr.Zafar and in
case his Czse was considered after depositing the

amount, there appears to be no reason why the applicents’
case be not considered. The respondsnts are directed
that in cass the case of Dr. Zafar was consicered,
though he deposited the zmount, later on like the

anplicants, =he anslicants' case may &lso be considered

)

within 3 monthg from the date of receipt of a copy
of this judgment, as they were meritorious enoudh

to be promoted inche year 1986. The applicants

been Congideread

Iy~
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wd -

obviougly will face supplementary review assessment
committee which will be convened faIthei. ‘althoudgh
-

they were not found fit, if theyare.found fit they may be
given notional promotion. Bat for he Bbove >bservations

the apolication is otherwige digmissed, No oirdexr

;Acr‘! - VV.C.

14

Lucknow: Dated 14.12.92.
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IN the Central Administrative Tribunal, fﬂ&ddl.Bench,Allahabad,

Clrcuit Bench, Lucknow.

‘ik*m'k'k e
C o f%g."
. e
> - Application No. \');i off 1988.L/ '
T :
¢ Suresh Chandra and another v «ee.petitioners/ '
‘ - Applicents
Versus n
Union of India and others 4 | .:.Requndents i
Yy | ‘ "INDE X | - o
S1.No. Designéfiénjof documents . Page No.
1. Petition F P
2. Annexure-1 (O.M.Dt 11.7.68 1ssued by Mlnlstry)23 - 31/,
: of Home Affairs. : .
3. Annexure-2 (Letter dt.15.2.82 issued by) 32
\ - Selection Officer. A
. . 4., Annexure-3 Extract: photostat copy of 33 =35
.LJIQ | - . _ provisional -Seniority List :
S5¢ Annexure-4 No objection Certificate 36
v Skt
6. Annexure-5 O.M.No0.8.,8.86 issued by 37 !
: Section Officer B
: A Annexure-6 O.M.No, dt.8.10.1986 . 38
; : Certiinng deposite lien
8. Annexure—6-A Representation of petitioner No.1 39 -40
9. Annexure—? Representation dt.7.4.88 _ 41
- 10, - Annexure-8’ Répresentatiqn dt.30.10.87 42- 43
11, Annexure-o-2(0.M. No. 16.10.87 44 -45
‘J[ 12, Annexure-9 letter No.21.7.87 46 -48"
13. .  Pnnexure-10 to letter dt.10.2.88 49 =50
14. Znnexure-11 Appointment letter 7.3.77 51 ~52
15. Annexure-12 Approvgl for promotlon of ‘ 53
petitioner No. 2.
16. Annexure-13 promotlon of petltloner No.2 | 84

as Sr.labotatory Asstt.Croup
III(I) vide letter dt.2.2.82

17. Annexure-14 Os«M¢dt.12.8.86 issued by 55 .
Govt. of India.



o

-

Septo

>| ,1988.,

- petitioners.

2.
18. Annexure-15 O.M.dt.24.6.85 56-57
igsued by Department of ‘ '
~personnel Training.
19. ' Annexure-16 G.0.3t.16.7.82 58-59
. ' by relsxed standard was intro-
20, Annexure-17 o.M.No.29.8.1988”by which 60-62
superseded by Juniors.
'21. Annexure-18 Representation ‘dt.3.6.1988 63
22. Annexure-19 Reminder dt.30.8.88 of . 64
. petitioner No.2.
23. Annexure-20 Representation dt.1.9.88 65
of petitioner no.l.
24. Annexure-21 O.M. Ab.2.9. 170 . 66=67
’ - " requiring one member. of - '
Schedule Caste 'in- Selectlon
Comittee. ; 4
25 Innexure-22 O.M.3t.28.1.82 by whlch right 68-69
| : | of Scheduled Castes is safeguarded ..
26, Vakalatnama -~
27, Postal Order Rs.50/-
&Mvu/&‘#-e.@j e L
Counsel for the Applicants/
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IN THE CEWTRAL' ATMINISTRATIVE TRIBUNAL ADDITIONAL BENCH
~ ALLAHABAD, CIRCUIT BENCH AT LUCKNOW.

- BEIWEEN

' Application Ko, | ‘{10) /of i988 U’) ) |

o fo
o | e W ﬂ”tgg
I.Suresh Chandra, aged about 53 years, ! o R/
i /
S/o Sri Ram Samujh,R/o A=923/3 Indira Nagar, \‘\e.%\/
Tucknow. | - |

2.5ri S.L.Vemma, aged about 3/ years,
~ §/0 Late 5ri Dinna R/o Near (Opposite) o
 Awadh Kbntessori,Kailashpuri, Post Office
Klamoagh, District Tucknow, / , |
» : . sspetitioners

Versus

I.Union ofTndia taroughi Ministry of
Science and Technology,Néw Delhi. ‘ 'c
2.The Chief Admlnlstratlve, Council

1 geientific and Industrlal Regearch,  &;h
Rafl Marg, New Delhi, '

e

3 The Director oi Central Drug Research

Institute, Lucknow. : ' ‘ : %g;

4,Professor {.C.lMahajan, Head of Deptt.
of Para31toiogy, Post Graduate Institute,
Chandigarh,
. 5,Administrative Officer (8.G.) Central
Drig Research Institute,lucknow. _
' , : .. s Respondants
i1 Application: :
. Uﬂ’/’m‘ . ' Detailsg o.f ipplicatio |
(% 1. particilars of the Applicant No.l

1) Weme of the appiibant ) -Suresh Chandra

11) wame ofFather B -Sri Jdem Samujh



1 | Ve

2. |
iii) ige . = %% years
iv) Designation and Partlculars i
;
ot Office:’ fSenlor rechnician Grade~III(i)
| vi) Oftices Process ‘Development Division
ry o ~ Central Drug Researcn Institute,
" Lacknow, S

v) Address ofService
of Notices: - " Sri Q.Hassan, Advocaté, 349, -
! ' Dr.Fotilal Bose Road,Macchlimohal,

\ | “Tucknow. -
’ 2. particulars of Ap.licant No.Z2
i)  Name ‘- v gri S.L.Vema
‘ ii} Name ol father- =~ Sri'late Sri Dinna
iii) . Age - 57 years
iv) Designation and
Particulars of .
Office: Sr.Laboratory Assistant
5 Group-IIT (i) |
Division ofZiochemistry,
Central Drug Hesearch
Institute,Lucknow.
v). Oftice Address: As above
vi) Address for service:
of notice: Sri Gazrul Hasan,
N 4 - Advocate '
| 349, vr.Jiotl Tal Bose Road,
Machhli rohal,lucknow,
" 3 Particulars of the

order agalnst wnlch

application is made: . The appllcatloa is aga.lnst the
impugned order No.5, 181)/8I—E T.Gr.
III dated I6.10.I987 passed by
respondent No.3 and issued by the
Administrative 0fficer,( §...Central

1 anﬂﬂﬁ' ' -
(& . - L Drug Research Institute,Lucknov.



-

bs
Vs
3
a.Abalnst oréer io, 56517 81-8-1
(Group-III) dt.29.5.88.
3.G$00N0. 6(38) /8I-Vig, dt.16.7.82.
Watur es | |

A)For quashing impugned order dated
16.10.1987,0rder dt.2.9.8.88, and 16.7.82
contained in Annexures8A, 17Md..{6respectively.

B)For the issue of mandamgs to respondents.

4., Jurisdiction of the Tribunal:

The applicaﬁE déclare that the subject matter

of the order against which they‘want redressal is within

- the Jurlsdu:tlon otfthe Additional Bench, Allabhabad,

Circuit Bench Luchnow, Tribunal.,

{ 5.Iimitation:

the applicants fwr ther declare that the applicat-
ion is within the limitation prescribed in Section 2I of

the Administrative Tribunals :i-ct,1985.

6.,Facts of the Case:

o-1 ‘That the applicant No.I apollea for the post
of Technician in the Central Drug Research Tribunal
imcknow and was selected by the Sekbction Committee.,
He was issued appointment letter and in pursuance to
the appointment letter, the applicant no.I joined on
29.,4.17 as Technician in the Scale of Re.260-430., The

~ appointing authority of the applicant was Director

Central Drug Research Institute Iucknow., The applicant's
posting was made in the Divigion of Phammacology, C.D.R.I.
lucknow. That the Director on the recommendation of
Selection Conmltteb daged I5.2.77 accorded approval
to the app01ntment of applicant No.I. The applicant

No.I after some time was transferred to P.D.Division

at Lucknow,.
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4.

Y © That the reilevant procedure for promotion

ot Senior Tecimician Group-III, grade-II is provided

. U/s 0.2 of the Valluri Committee. It is provided -in

the said section that fuccesstul Research & Development
calls management tor &ery careful manpower plahning‘,,
recruitmént of talented individuals and properly
nurturing\fnem so as to bring out the best in them.
The technical stair becomes eLrigible for promotion

in the next nigher grade only atter five years

assessment on the post.

6-3% That Minlstr& of Home Affairs by QMENo.R
1/12/61-sstt,(C) A, ITth July T968 issued to all
Ministries tor reservation for Schedaled Caste and
Scheduled Tribes in posts filled by promotion. In it
it is mentioned that.the Selection Committee draws up
a2 sek ct list placing all employees in the 'Outstanding'
category at the top, followed by those categorised as
'Very Good" and then by those categorised as 'Good',
inter-se-senlority within each category being maintained.
That in the said office memorandun, it is also provided
that the remaining Scheduled Castes and Scheduled Tribes
emyloyees will be given by the departmental promotion
Committee one grading higher than the grading_otherb‘
‘wise assignableto them on the bagis of their record
of éervice i.e., if any Scheduled Caste and Scheduled
Tribes employees has been categorised by the Committee
on the bagis of his his record of service as 'Good',
he should be recategorised by the Committee as 'Very
Good’,A-true photbstat copy-of 0.M., dt.,II.7.68 is

-filed as Annexure-l.,

6~4 - That on recommendations ot Departmental

Promotion Committee promotion of applicant No.I on

 the post of Senior Technician in the Scale of

-y ey CCTREEEARSSRIE T )
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5.

.Rs.3C0-b40 was made and on this post the appllcant

No.I joined on 2I.I. 8I. Subsequently, Melectlon
Officer vide letter ¥0.8/%8/Ti(-Estt 34%.15.2.82

declared applicant's probationary period as

satisractory. True photostat copy of the.said .

letter is being annexed herewith _as Annexure-2.

6-5 -« That thereafter another promotiong
of the applicant Wo.I was made w.e.f.1.2.8I on
a post of Senior Fechnician Grade~III(i) in the

Scale of Rs.425-700.,

6-B That probationary period on the above
post of the petitioner Lo.I was declarec as

satis factory by the Compefent .utuoiiTy.

- 6=T That 1t may be stated nére'tnat a

provisional seniority list was circulated on

26.%.84 by sdministiative Ofticer (S.G.) in which

' the name otfpetitioner No.I finds place at serial
~Wo.53. The objections vide letter No.5(I (1767/83-

ustt-I dt.26.%.84 were also invited or the said

provisional Seniority ;ist. Extract copy of

provié&o:al list‘alongwith.letter dt.26.3.84 is

filed ag Annexure-3.

6-8 That it is significant to mention at

‘this stage that petitiosr No.I sought "No Objection

certificate on 25.6.84 for foreign service in the

Barabanki Gramin Bank, Barabanki for the post of

'btaii Ofticer. The " No Obgectlon Certiticate" was

issued by Mahesh Prakash Section Otficer, a true

copy of which is belng annexed herewmth as Annexure-4.



6.
=9 - That on (.8.84 petitioner No.I moved
an application to Director C$D.R.I. to relieve hlm

and therefore, on the same date the applicant -
- was relleved in the afternoon.

r ? . , . -

. | 6-To.  That on TI.8.84 petitioner No.I joined
Barabanki Gramin Bank as Staff Ofticer but due to
unavoiduble circumstences pevitioner No. I ‘sought
his resignation from the post of Branch Manager,

" ‘, ' Saidpur Branci Barabanki Gramin Bank in the first
week ofAugust, 1986 where he was relieved in August
1986,
6-I1 That by otffice memorandum d+t.8.8.1986
an order ﬁas issued by Section Officer for extension:
of lien, The petitioner No.I deposited lien charges
amount Rs.5350 as ledve salary and pension contri-

~ bution., True photostat copy of O.M. dt.8.8.86 is

filed as Annexure;5; A photostat copy of O.M.dt;

8.10.8b certifying deposite of lien charges is

filed as Annexuref6‘.

6-12 that it is pertinent to mention at this
stage that on 3oth October 1986 interview was held
for the next higher grade but for reasons best
known to the aut 1orities concexned tie petitioner
No.I was not called for interview by the Director,
Central Drug, C.D.R.I., Lucknow for the said interview,
6-1% © fhat there is a general priuciple that a
‘,personlwho goes on Foreign Service has got his lien
in the seniority list of the parent departmenty as he
continued on the role oi the department; Tuus b
" applicant continued to be on the role ofC.D.R.I.
and toerefore, it was a legal duty of the department

[ .o, 3 £ . mi
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to. sateguard the interest of pe.itioner No.I for the
next iigner grade. In the ciréumstances, the case
of petitioner %o.I,for promotion alongwith similarly
situated candidate was due and even at the time of

interview i.e., on 3oth October,1986 the applicant

~ had already retained lien and joined the services

in the parent dep2 rtment i.e. C.D.R.I., Lucknow,

C6=I14 That the petitioner aggrieved by'the>

high handedness and arbitrary action of the Selection

Committee madée representation on 27.1.,1987. In the

representation petitioner No.I as stated that he

had been discriminated and thereis violation F.R.B.0.30.
True copy of the representation dt.27.1.I987 is filed

...... -

ag fnnexure 6-A.

6-15 That the persons similarly situated
got promotionkw.e.f. 1;2.86 in the Scale of Rs.
550-900 ( Revige Rs.Ib640-2900) Eixkke,The petitioner

- No.I was not called for interview oh 30th October, -

' 1986 and as a result he has been suffering monthly ;

financial loss ¢f Rs.200/ approximately.

6-16 That the respondent No.4 was annoyed

with the petitioner No.I on the ground that_he had
made his one repregentationto 8.C/$.T. Association
Unit, T.D.R.I.,Lucknow wﬁicn was handéd over by

president to Sri Kamal Khatri M..P.Faizabad and -

started having personal grudge. True copy of

representation dt./.4.88 is filed as Annexure-="T.

6-17 . ‘That on 30.I0.87 No.I made a represent-

ation to the Director C.D.R.I., iucknow mentioning

therein that he was on lien Ifrom 9.8.84—14.8}84 but

the respondent Ho.3 did not call him for interview

|

—\
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as a result ofwnici he Lost one chance. Copy of

. the representation dated 30.I0.87 is'being annexed

herewith as Anneture-8,

6-18 ~ That the respondent WNo.3 vide O.M. .

No.5 ( I31 )/8I=E-I.(Gr.III) dt.16.I0.87 promoted

6 candidates of Group III (I), over looking the
legal claim of tne‘applicants and the same was issued

by respondent Wo.b. True photostat copy dt.I6.10.8%
igs filed as innexure &-i.

6~-19 That it is worth while to menfion that

in letter No.5(II3 )/8I-Estt., (Vol.II)dt.2I.7.87

it has been mentoned that the petitioner No.I was

given two chances i.e. one chance on 3.I1.86 and .

the second chance I.2.87 on which is meterially

incorrect. The two chances as shown by the Officer
concerned at serisl Ho.4o0 is not based on material
evidence on record., As a matter of fact, the first

chance ofpetitioner No.I as per recordé on

"8.10.87. The same becomes clear from letter No.

5(I15 )/8I-Estt.I{Vol.II) d%.16.2.83. True photo-

stat copies of the same are being annexed herewitn

as Anacxures=9 and Io respectively.

—dacne

-

6=20 " That on 10.2.88 éligible list( Annexure=-Io)
Assessment promotion issued in which petitioner No.I"
neme is at serial No,5 and there is also mentioned

that tirst cnance‘to him was given on I.2,87 and

second chance I.2.88, Whcreas the name‘of appiicant

No.2 is at serial Ko.4.

PARTICULALS OF APPLIGANT #0$2:

6-21 That the applicunt No.2 applied tor

post of Junior Tecnnician when he was studylng
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9.
in B.Sc. Classes. The initial appointment letter
was issued to petitionerlNo 2 on 7.%.,77 for the
post ot Junlor Technician in the Scale of Rs.26o—350..
The app01nt1ng Authority was Dlrector Research Instit-
ute, Iucknow Respondent No.3. True photostat copy is
filed as Annexure-IT . | o

622 ' That the petitioner No.2 joined the

atopesaid post on 10.3,I977 in Bio-Chemistry Division®

6-23. ~ That respondent No.3 is the Director
G.D.R.I. vide his letter §o.8(23)-T7-Estt dt.IL.5.77

accorded approval to the appointment of applicant

No.2 on recommendation given by the Sekction Committee
On 15020770

6~-24 - . That the Director C.D. R.I.,respondent
No.3 v1de letter No.8(2377 Estt. dt.I.7.78 declared

probatlonary of period of petitioner No.2.satlsfactory.

6=~25 - That on the basis of the assessment the

Departmental Promotion Committee recommended the
name of petvivioner No,2 vide letter No.5 (8/)74~Estt.)
dt.7.8,1978 and approved promotion un the posf-
Technician in the fcale of Rs.260-430. True phafdstat
copy ot letter dt.7.8.78 is Iiled as Annexu;e—IZ.

. 6=26 . That the subsequently respondent No.5 i.e.

Administrative Officer C.D.R.I. on 24.10.78 approved

fixation of pay of petltlcner No.2 at Rs.340, on

- 6.8.19; the petltloner No.2 also completed him

probationary period.

6-27 That another promotion ofpetitioner

No.2 was maae'on 1I1.9.81 for the post of Senior
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Io.

Laboratory Assistant on the bagis of recommendatio

af the Deprimental Promotion Committee'dated 5.9.8L -

On tt post pay was fixed at Rs.392/~.

6-28 4 That on 19.1.82 the Assessment Committee
considered the cases of eligible Statl of C.D.R.I.
in Group~II and therefd¥e, the petitioner No.2 was
promoted vide letTew DL3I/aL—bStv*l( Grade-II) dt.
2.2.82 the respondent No.3 also accorded approval

to applicant No.2 for the post of Senior Laboratory

:Asstt Group-III(I) in the Scale of Rs.425=Too w.e.f.

2.11.81, True photostat copy of letter dt.2.2.82 is

filed ag snnexuie-I3,

6-29 . . That the respondent No.4 was legally
bound to follow 0.M.No. 42014/7/86—Estt (sCT) 1ssued

by Government of Indla, Ministry ofpersonnel, Public

. grevences and pension ( Depa rtment/ Personmel and

Training) New Delhi, on I2th hugust, 1986, a photo

stat coy of the same is being annexed herewn.th as

'Annexu;e-l4 to the petition&x.

That the perusal of aiorementloned O.M.
dt.I2th August, 1986 will elearly indicate that the
Government of India Policy is that Scneduled Castes

- and Scheduled Tribes should not be subgecned to any

harrassment or dlscr1m1natlon.

That it is pertinent tomention that
there is another office Memorandum No.36oZb/3/85-Dstt
(sCT) 0.M. 4t.24.6.85 issued by dem rtment of perso%ﬁa%

| Training in which tnere are instructions to the effect/

the Senlor Officers including Liaison Offi cers of

$he Ministry/ Degrtment snouid keep a close watch to
ensure that ScneduLed Castes and Scheduled Tribes

~ employees in the Central Government Services , may

not be subgected 0 narrassment and dlscrimlnatlon

on grounds of their Social Origin. A true pnotostat‘
copy ot the O.M dt.24.6.85 is belng annexed herewith
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~ No.I and No.2 but_chey met with same fate of‘dlscrumlf_

nation and prejudices of respondent No.4, who was

NG
X

II

.

as Annexure Wo.L5 to the petition.

6-29() That for the sake of Clarificationthe

“the applicant No.2 states that ulrector\ respondent

No.%) vide letter No. 8/11/66 Bett., 4t.27.3. 1984

 accorded him probatlonary permod_as satisfactory.

6-350 : Thaﬁ—im&ediately thereafter the Administra-
tive Officer(S.G.) circulated a provisional Seniority
Tist of Junior Technical Assistants ﬁide letter No.
5‘176)/83—Estt dt.26.5.84 in:whicn name of p titioner

0.2 is at serial No.bb.

6=51 ~ That kind attention of this Hon{ble
Tribunal is drawn to ‘the important fact that on

8.10.87 Interview for promotion in higher grade on

Vthessment bagis was held on which date only Io candldatec

appeared. The Seleotion Committee promoted only 60%

candidates while under Section 32l Valluri Committee®

issuéd vide G.0.No. 17(65)8I-E2 dt.2.I1.8L promotion
on nlgher grade s.ould average 7495 of eligible
candldates. By not following the rule, as well as
procedure relating 1o dcheuled Castes/ and gcheduled

lrlbes candldates 2 posts reserved for them, were

left out « mpot the Assessment promotion as recommended

Byt Tob4E o lﬁg?zz;gﬁsggﬁa%@%fpgfd by the,

ExAR

. b=3%2 . That on 8.8. I98d, again Interview was

held ‘under the. Cnalrmanshlp of respondent No. 4,
Proiessor ReCo Mahaaan. on this occasion, only I2

candidates faced the Interview, including petitioner

displeaseé with petitioner No. I/appiicant No.I for
sending his representation to Ministry tkrough C. D.R.I.
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- IZ,
( S.C /S.T.) Association,
6-33, " That due to Caste feellngs whicn the’

appllcant No.I and 2 found with the respaadent No.4,
Professor R. C.Manaaan on e otvasiou Wuen bhey met

in the'Office of the respondent No.4 after holding

_InterV1ew on 8, 8.83 and tney were told by respondent

No.4 "it is better to leave this Department otherwise
being Scheduled Castes candidates promotion will be
difficult on higher post in future'.

6-34 i That the said Officer took the law inf
his own hand otherwise there is case law that the
process of de-reservetion is resdrted to only when
it is reasonably in possible within contemplation

of law to Iill reserved vacancies. The process of
de—reservatlon would otherwise be antagonlstlc to the
principle embodied in Article 46 of the Constitution

of India.

6-%5  That as has been stated above that

‘nterview was neld on 8.8,1988 for promotional posts
of Senior Technician Group III(Grade IL)and Senior
Laboratory Assessment Group III(Grade 1I)by the

Sele ction Committee. On the basis of Interv1ew the
Committee otwhich Opposite Party No.4 was chairman
selected 7 candidates out oi/%eats but due to malafide
and prejudicial attitude of respondent wo.4 applicents
Josts were left vacant. The appl cants were not glven
their right to get promotion in higher grade on
Assessment~bas1s. The reason is this that Professor
R,C.Mshajan who was the Chaimman of Sele ction Committee
on 8.10.87 and also on 8,8.88 was highly perudlced

weagainst Scheduled Caste/ bqheduled.lr;be Candidates

including petitioner..

6-%6 " That the spplicants have learnt that
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their right for Assessment promotion has not
been fairly considered as per directidns'contéined
in G.0.No.6(38) 8I-ViG .dt.I16.7.82 issued by respm -
dent No.2. In the afaresaid G.0., it has been noted
that decision on the basis of roster .System providing
reservatiotfotScheduled Castes and Scheduled Tribes

is not possible but relaxation of standard for

Scheduled Castes and Scheduled Tribes candidates

for promotion Will be maintained, Thus from the G.O.,

e

it igs obvious that Assessment promotion of Scheduled
Cagstes and Scheduled Tribes Candidates will be

examined at relaxed standard. But it is pertinent

' to mention that ' there is no mention as to what

will be‘tne relaxed standard and in the case of the

xappllcants No. I and 2 what relaxed standard has

been adOpted for promotion on Assessment basis. A
true pnotostau copy dt.16.7.82 is being annexed

hereW1tn as Annexure No.I6 to this petltLon.‘

6-37 . . That the petitioner No.I and 2 have

'got unblemished record ot service as is evident

from the Character roll entiies.

(1) That - during the year 1984-8Y, 1985—@6

the petitioner No.2 was awarded good entrie s in his

Character Roll by Dr.S.N.Ghatak Head of the Department

Bio-Chemistry and during the year 1986-87 Dr.K.C.SJaxena
awarded very good entry. That Dr.K.C.Saxena this
year has also awarded very good‘entry.

6-38 * "That the respondénf No.3 under
Signatures of Controller of Administration,Cengral
Drug Research Instituté;Lucknow has issued 0.M.
No.5(13%) /81-E.I.(Grade-III) on 29.8.88 a true

]
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photo stat copy of the same ig. annexed herewith as
Annexure No.I7 to this petition. |

6-39 | That by this office Memorandum it has
peen said that on recommendatic of the Expert |
Committee met on 8.8.88, the Dlrector ¢.D.R.I. has
accorded aprroval to the persons mentioned therein
uncer New Recruitment and Assessment Scheme . This
Assessment promotlon from grade I400-2300 has been
made to higher grade Rs.I640-2900.

6-40 | That the persons promoted vide afaor e-
mentioned 0.M. dt.29.8.88 are Juniors to the applicant
No.I and 2 except Sri M.U,Khan. It has been done
without following the principle'of natural justice
and the 0ffice Memorandums issued By_Government of
India regarding promotion of theduled Castes and

‘Scheduled Tribes Candidates in the Central Governﬁent

Services.

6-41 - That the petitioner No.l madefrepresehf-
ationon 30.10.87 0 mne~Director‘respcndent Nd.3)
saying that after completibn of 6 years period he ‘
was agsessed 05(8.10.87 to next higher grade but

the Assessment Committee has not recommended his

name to promotion in the higher grade( Annexure-8).

"It was requested that benefits of promotion may

kindly be provided from due to date. -

6=42 That the applicant No.2 had made
representations on 3.6.88 to the respondent No.3
claiming promotion to higher grade Group III(II).

A true copy of the same 1is filed as Annexure No.IS8
to thig petition. A reminder was sent on 50.8.88 and

and by this reminder attention was also drawn to



-

of the Valluri Committee is not based on policy de013101
of the Government of India and the discretion of

consid eration,

and 2 shoﬁﬂnot have been examined on_relaxed standard

I5.

the tact that word"relaxed standard" have raised
ambiguity, as it is not clear as to what is qualified
'relaxed standard'. True- pnotostat copy of reminder
is filed ag Annexure-I9. '

6—43 That tne'applicant_No.I aggrieved by

0ftice Memorandum dt.29.8;88 made his representation

to respondent No.3 on that he has been superseded’

by his Juniors. True'copy is enclosed as_Annexure=20.

644 That the G.0.6-38/'I-VIG dt.16.7.82
i ssued by respondent §0.2 is ultravires , as tue

Valluri Committee has compietely ignored_the claim

of Scheduled Castes and Scheduled Tribes for promotion

and the Committee has not taken into consideration

the Lirective PrinéipleS‘laid down in Article 46 of

-the Constitﬁtion'of India under which safeguard to

Weaker Section of the people have been provided;~The

applicants are advised to State that the recommendatio

exercise into the matter is not based on relevant

6-45 | That the promotion of the applicant No.I

as the same is un-Constitutional and against the
reservation policy of promotion for the Scheduled Castes,
and Scheduled Tribes Candidates .

6-46  That the Valluri Committee instead

of 1mprov1ng career opportunity of the applicants

No.I ,and 2, belng employees of 801ent1flc and Technlcal
Statf has failed to sateguard the interest of the
Weaker Section and the legal é;aime& of the applicants'
No.I and 2. R |
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- roster can be made only where X¥zxs there are/ﬂbn& than

No.,l and 2 on Assessment basis is quite just, fair,

- — W "

16. - »
6-47 That the Parliamentary cgmmitﬁee on the

welfare of Scheduled Castes and Scheduled Tribes has
its fourtﬁ report_ﬁade a recommendation No,14 according
to which all Selection Boards_orvRecrufhment1Authorites
should include among them aﬁ least one thedule§ Caste/
Tribe Member and in this qonnectiqh Depq:tmentqgf :
personnel issued Office Memo No.22/4(M)/70~Estt,(Sfr)

on 2nd September,1970 to all Ministries, ( True copy

£ which is flled as Annexuxe NO 21

The above recommendatxon has z never been

| followed in matter'uf Constltuthn of Selectlon commlttee

in the Central Drug Research Tnstitute ,Lugknow;Had

this aspect of the matter taken by respondent No.2 and
3, Professor M.R;G.Méhajan would not haVe.pfevailed in »
the"Selecﬁion COmmiﬁtee_and applicants No.l and 2 have
not been superseded.the reserved quota seats should

not have been fifled arbitrarily and maliciously.

6—48 - That by Office Memo No.360/3/3/82-5(8¢$)

dt.28.1.82 issued by Departmeh; of Persbnnelland AR;_:
the intereét and right of s;d.%S;T; candidatesvin the
matter of prpmotion‘has been safeguérﬁéd against their

supersession., True copy of O.M., dt.28.1.82 is filed as

Annexure’ No=22,

6=49 That reservation of posts by applying the
one po§bf. Thus reservation in the cases of applicants
reasonable, and legitimate, but the saﬁe thing has not

been done and different criteria was adopted at the time

of Interview by Selection Committee, /
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6-50_ That'there is clear_confliet.betweeﬁ,

rule, and recommendation of the Valluri Committee

~and in such circumstances the former will override

the letter.

Bt _— 6-51 - That the relaxed or lower qualifyingv
standard camnot be fixedfor all time or for a number

of years,

6-52 That it is well settled that reservation

)r

- | in favour of backward classes of citizen including the

member Of Scheduled Castes as contemppated by Article
16(4) can be ‘made not merely in respect of initial
recruitment but also in respect of posts to which

promotion are tobe made.

6=53 That the Selection Committee ought to have

;;‘ | followed the law 1laid down in favour of SG/ST candidates?

o by the Hon'ble Supreme= Court . The Honfble Supreﬁe_
Court has heid that the reservation in favour of
Scheduled Castes and Scheduled Tribes must Contlnue

as at present, there isgsfora g further period not

exceedlng 15 years. ' o
wl -
”“F7. _ Details of Remedieg:'-. ‘h
?‘Zé . The applicants declare that they have )

avalled of the remedy available to them.

ii) That the petitioner No.l made three represent-—
ations on 27.1.87,30,10,87 and againgt made representation

* 01‘ . -
onq%gw8.1988-respondent no.3 while applicant No.2 made

s -4
-—— L

representation on 3.6.1988{ 30.8.88 contained in

annexure N o'.é‘/} 4@,«3@,{’8 M( (4. .That the said representations
A 7 | G

are pending decision,

,, | ’ S F
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8. . Matter not previously filed or pending other Courts:.

The petitioner further declare that they have
not previously filed any application, writ petition or

suif'regarding the matter in.respect of which this present
application has been made before the any court of law or
any . other aﬁthority or any other Bench bf the Tribunal

and nor any such applications, writ or suit is pending

pefore any of thém.

;gf 9. Relief sought s

That the applicants in view of the above prayed

for the following reliefss - " ’ ’ —

i) Necessary orders be issued forthwith
commanding to respondents No.,l to 3 to give promotion on
the next higher post on the Assessment bésis which became due

: bﬁv | to them with arrears of difference of salary and benefits &
| to that post of appliéant No.l and 2 alongwith conseguential

benefits. : _ . .

ii) The Respondent No.3 may be directed to
} o dispose of the fepreséhtations of the applicants No.,l and 2
by giving promdtions to them on the next highér'graée for

which they are legally entitle .

- iii). To quash impugned O:M;No.s(ﬂsﬁ)/spEstt.&ﬁvl@'
3t.29.8.1988 contained Annexure 17 passed by the Director,
C;D;R.I;( respon&eﬁt No.3) under the Signatures of the
Controller of Admindstration CQD.R;I;,Lucknow,vquash G;O; i

fiﬂﬂ& ‘No.6(38) /8l-Vig dt.16.7.82 as contained in Annexureléﬂﬁ

and Annexure 8-A respecEiVely.
. : - - ‘ I's
o ) N ~iv) To declare  recommendations as regards
/ l‘fx {;-e—c‘ (‘-“a'(ﬁ»“'-r""” :
15 Y “relayed Standard® of the Valluri Committee as the ultravir-

‘!.

g . TE so RubzT § D Moyl S N v hgaenetid=
1“ i!,m«- ’?‘ @S . Y. p:l’j‘)ﬁf)’f’: Md% ﬁ//;) ,"&7)/ el Lo
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GROUNDS _
" A) Because the orders of promotion  issued on.%?:gzgg

&

ignorfaﬁg the bonafide, legal, and legitimate claims of the
applidanté no.l and 2, being,Scheduledx;astes'candidatesj

ig inval id and in contravention of rules and the law.

i

_B) Because the competent Authorities were required

to exercise their duty in keeping with Directive principles
laid down in Art.46 to pr’omdtg with special cage the
educational ang economieés  interest of the Weaker Sections

of the people and in partlcular of 8chedu1ed( astes & -

Scheduled Tr:.bes .

C) ' Bedause the Selection Committee cons tituted
in respect of Asseesment promotion has wrongly exercised

the pxemEgiags discretion conferred upori' themby the rules.

D) BecaUse the G.0.H0.6(38)/8l-Vig dt.16.7.82
issued by councilof Scientific Industrial Research,

1ay'ing down policy that on asgesgsment promotion the SC/ST
candidates should be examined by relaxed standard is
llable to be gquashed on the ground that/lfelaxed or lower
qualiifying standapd cannot be fixed for all <time b 0,44 or.

1

numpber of years.

" B) Because in the cases of applicar_lts_No.l'and 2

the relaxed or lower qualify standard has not been fixed

at the time of Interview by Selection Committee.

F) ~ Because on the basis of Valluri Committee
recommendation the Selection Committee which s&t two times
o 3¢o,lo. 6. .and 8811%. . .decided to ‘j.udcge Scheduled Castes
candidates by relaxed standard but the applicant no.l and -
were not_infdmed about the formula as opted of relaxed

standard.
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G) . Because the applicants No.l & 2 hag been the .
victimgs of Prof essor R;G;Méhajan who on two occasions
remained Chaifman of‘selection_éommittee,'thqugh had
Caste feellngs agalnst ﬁhe Scheduled Castes candidates. -

In the circumstances,no falr Inuerwlew was held in respect

. of Assessment promotion and the said proceedings are

fﬁf;%

Lo/

: under<;onatitutional safeguards .

vitiated.

H) ~ Because the action of reéponaents is arbitrary
unreasomable, illegal, discriminatory and is violative

Articles 16(4),46,37 and 335 of the Constithtion.

I)  Because the entire proceedings conducted by

Assessment Committee are void and unconstitutional.

J) Because applicants are entitled to be protected

X) _ Becawse the process Qf_deereservation'adopted in }
; ]
the case of the applicants can be said to be antagonistic tj
the principle embodied in Art.l6(4) and 46 of thé(:onstitub
ion. ‘
L) _ Because there is c;ear comflict between the rules |,
and recommendations of the valluri cémmittee, hence former
will override the latter. - » -
- M) ~ Because reservation in favour of backward classes
of Citizens 1nclud;ng the member of Scheduled Castes as
contemplated by Art.l6(4) can be made not merely in respect
of initial recruitment but also in respect of posts to which

promotions are to be made.

) Because provisions of Section 3.2.1€as provided

in Valluri Committee Recommendations have been violated

as e¢laim for two posts of SC¥sT candidates.Only 6 persons

were promoted on higher grade.

y@%/ NTA) 5 .
/ W”gu‘. '
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Iﬁterim order, if any prayed for.

_ Pending final decision of this application

thé applicénts my be issued interim orders.

That respondents may kindly e given orders

not to give effect to the impugned order dt.29.8.88

contained in Annexure-l7 and,if so, the status quo

may be ordered to be maintained so that their legitimate

claim of promotion may not be ignored.

11i.

L2,

13,

Not_App;icable.‘

particulars of Indian Postal orders in

respect of application fee - o
i)Indian Postalorder No .DgD 0@ 5;"9.)1:%.{7/.6/:&; o 12+ 08¢
ii)issued by ee. .‘/’l‘i[‘.@"(” ARG th Lkt 05 £ off ice

r‘......

List of Enclosures

-

amnexure=l
Annexure =2
énnexuféfB
Annexure-4
Annexure=5
ﬁnnexure16j
Annexure-6-A
annexure-7
Annexure-8
AnnexureeSgA

Annexure-9 -
Annexure-10

Annexure=-l1l

annexure-12
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‘paras are true to my personal knowledge and those of —,?wa%

-any material fact.

3

22.
Annexurefl3
ﬁmnemre-::lll o
AnnexufeflS
annexure-16
iAnnexurefl7 (Impugned)
annexure-18
Annexure~-18 ’
Annexure=-20
Annexure-21

Annexure =22

Verfication

We, Suresh Chandra ( Applicant No.l) and S.L
Verma (Applicant No.Z),'abovénaméd working in the offiqe
of Director,Central DIug Research Institute,Lucknow,,r/o
A-923/3- Indira Nagar,Lucknow,and r/o Nea'r's.awadh,_,Mong%s;ﬂ%%i’ "‘
& Railashpuri, Post Office Alambagh, Dis trict Luc%mﬁé}

respectively dofherebyrverify thﬂt,thédgontegtsroﬁZJﬁs&QSJ
£ 29075 €33, (- 35H 639, 6-4) T 4%, Porvrvs oy, omd I3

-

§-24,6-34 ; G-bis,i*4s E 6 -5

1

S 00 s s ta oo ’0’:::._. e s v & s s e s oo s o0 LRI oﬁoarebelieved

to be true on legal advice and that we have not suppressed

Signature of'Applicant No.l

3 i 4.4988
Signature of Applicant No.2
v . ﬁﬁvw&?ﬁ P
TO, ] 0 | (

. S o YA
The Registrar, - , . .. \M/M '
Ccentral Administrative Tribunal

Additional Bench,Allahabad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL.BENCH ALLAHABAD..

m e Ty

CIRCUIT BENCH AT LUCKNOW =~ 77~
Suresh Chandra and ~an other¢dvesls s eeedvidsipplicent
Vs&
Unien ef India and othersys e“dﬁe?o’e?q‘e‘;:e!,e",c"feﬂi?‘;‘?d“‘e'féqcResmndant

ANNEXURE & |

Mnistry of Home Affairs O No."l/ 12/674Estt4(C).,
‘vdat.gd_ 11th July, 1968 to all Ministries etew
Subject := Reservation for.Scheduled Castes and
Scheduled Tribes-in posts filled by
promotioms  éels
v In this Ministry's Office Memore:ndum Nog!
1/10/6 18Estt5(D) dated 8th Névember',"lB,reser’?ations at }
124% and’ 5% of the vacancies were provided for
Scheduled @gstes and Scheduled Tribes in Class III
4nd IV Posts filled by promotich based an-(i) séléction
~or (i) the results of competitive examinations limdted
to aepgrtmental candicates, in grades or services to

which there was no direct recruitment vhatsoevers The

 aforesaid Office Vemoraddum of 8w11-1963 also proﬁ.éied

that there would be no reservations for Scheculed
Castes and Scheduled Tribes in ‘app@:lntments made by
promotion to a Class'II or a higher serviece or pesf,

whether on the basis of senioriw-cunv@fitﬁéss sselectien

- or competitive examinatiens dimited to depsrtmental candidatesg

contdgeie . /e
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24 The Gevernment of India have reviewed their policy

T

in regard to reservations and other eoncessions to
’Schemﬁed Gastes and Scheduled Tribes in posts
filled by prehotien and ha#é, in ‘supersession _
of tiae orders in the ai‘@re:éaid Office Nemorandvm
dated 8311463 deciced as follows :é
| A¢ Promotions throfigh Mted departmental
- b " competitive examinations
| There will be resémqtimns at 1249 and 5%
of Vacancies for Scheduled Castes and Scheduled Tﬁbeé
respectively in promotions made on the basis of |
A_ _ competitive examination limited te deparbmehtal
candidates,? within or to Class II,IIT and IV Posts
in grades or services in which thé élément of diveet
recruitment, if ‘a_ny, does not exfeed 50%
" BePromotdon by selection meﬁhﬁ:
(a) Class I and II appointmenﬁéz‘
ip’i p‘f‘emo‘eién by selection from Class III to
ﬁk‘ | Cless II and within Cless IT.and from Class IT o
. the lowest Tung er category in Class I s the fol:lm.vj_ng

pmcedurewill be adopted s& i

. In promotions made by selection, employees
in the zene of eonsiaerati@ﬁ mzmbem.ng 5 or 6 times the estimated,
number of vacancies are nermally coﬁsiﬁerea for .
inclusion in the select list, vide Ministry of
Heme Affoirst \i‘ice Meporendun Noi Fy1/4/ 55-RES,

dated 16:541957¢ After rejecting those who are unfit

»- o for. promotion, the Departmentel Fromotien Cemmittee,
Proceeds te categorise the repaining eligible enplsyees
into three categories namely, f0utstanding!, 'Very Good !

and (Good' Thereafter, the Committes draws’ up a s

, .
(o # Select LIST ilacing all epployees in the 'Outstandmg' .

@"‘/ | 3 S . § - -

contdgs o3/
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category gt the 'bep, followid by those categonqed o
a; Wery Good' and then by those ca‘begoriced as
'Geod' the inter se sem.ority w:.thin each
category belng mamtained. As a measure of
improv:mg mpresen‘bation of Scheduled. Castes/

Scheduled Tmbes, in serviees it has nov been
further 1dec:x.ded that s
(i) | If wi'bhm the zone of consideration,,
there are any Scheduled Cas‘bes and
Scheduled Tribes employees, those
amengst them who are cons idered wafit
for promotion by the Departmentai
Promotion Connn:.ttee wil.‘l, be excluded
- from consideratlon. Thereafter, the
remaining Scheduled Castes and Scheduled
Tnbes empleyees wil‘l be g:.ven by the
_Departnnental Promtlen Cemmittee ene
gra.d:mg higher than the" graMg otherw:Lse
ass:Lgnable to them on the basis of their
record of service 10!69’.,[81’57” Scheduled Caste
or Scheduled Tribe enployees fias been
categorised by the Conm%ee en th.e basis
of his recerd of serv:.de as 'Good' he hcmld
be recategerised by the Comnﬁ.ttee as
'Very Good'a Iikewi e, :J.f any. Scheduled Caste
‘QI’ Sehecmled Tn.be empleyee is graded as
'Wery Good! en the basis of his record of" .
_éervicie‘, he will be reca‘begorﬁ.s.edb.y the
Cemutice as 'Outstending's Of course, if
any Scheduled Caste or Scheduled Tribe
~ enpléyees has already béen categofzeed by

the Committee en the basis of his record of
serviees as 'Outetandm@,no recategerisation

will be needed in his casee

Contdeges/=
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The above concession would be confined %o only

25% of the total vacancies in a particular

grade or post filled in a year from the
Select list, While making promotiens from

.....

the Selezct List the appointing authority
should, therefore, check up that the
Scheduled Ca,ste/ "Cheduled Tribes
employees promoted in a year on the basis
of th1= ‘concessicn are l:_mted te 25% of
the pos‘bs)f:i.'l_l.ed in a year from the Select
Ii=t pré;aa.red according to the procedure
6utlined dbove ; and r
Those Schectuled Lastes/Sche@.lﬂ.ed Tribes
employees who aré seniop enough in the
zone of considerati@n se as te be Wi‘hb.m
the number of vacanc:.e« for which the Select
List has to be drawn, should be included
in “the Select Iist, if they are not. cons:wlered
unfit for promotimn and should also be g:.ven
one grading higher than the gradmg
othezw:.se assignable to them on the basis
of ’&ipﬁ;s-ha:glnxeao-wewlai/b their record of service
and their place in the Select List determined
6n the basis of this hié;ﬂer ca%egorisation
This weuld mply that even vhere, in some
cases, the Select List were to consist éf,
say enly 'Outstéhding nonﬁﬁchedxﬂ.ed”éaste/
Scheduled Tribe candidates; adequate
fmber of them being aveilable from the zone
of consiceration, those Scheduled Cas‘be/
Scheduled Tribe candidatés who are "high up
in t.he zone of. consideration gnd arewitbin
the mumber of' estimated vacaneies for which
the Select List ie being prepared will,even
i Contdguee. 5/«
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~ if they are mnly 'Good! aﬁd after higher
categorication by one '&egree‘_ére categorised
as ! f'\xfrery Good! have to be included in the
Seiéct Iist but they will be 'placed belcw
the 'Outstending' candidetes in the Select

. List,
(b) Class-III and IV appeintments.:

' “There wili-be-reservation at 124% and ‘5% of the
vacancies for Scheduled Castes and Schedules Tribes
respectively in pfom@tieﬁs made by the selection inm
or to. Class III and IV posts, in grades or services
in which the element ef direct recruitment, if any, |
does not eceed 50%3

Sect List of “Scheduled castes/Scheduled Tribes
offiders should be drawn u‘p separately to f:.llthe
pererved vacancies as at present; -zofficers"belonging to
these classes will be adjudged separately and, .not
along wifh other officers; ;anﬁ; if they are fit for
prometicn, they should be.included in the Ilist
irrespective of their merit as compé.red, to other
officers, Promstiens against réserved vacancies will |

A b
centimie to be subject to- the zzmMRkiN

candidates
satisfying the prescribed minimm standardss’

~ Cio: FROMOTIONS ON THE BASIS OF SENIORITY SUBJECT TO FITNESS:
T e Thete"Will 'no resefvation” for Scheduled’

casets and Scheduled Tribes in - ai:poin'ﬁm“énts made by
promotion on the basis of seniority subject to

fitnessy, but cases involving Supersessiocn of Scheduled
Castes and Scheduled Tribes Officers in Cless I and II
appo¥ntments will , as at présent, be sulritted for

prior apprmvai to the Minister of Beputy Minister
concerned, Cases involving s upersession of .
Scheduled CaStes and Scheduled Tribes officers in

€lass III and IV appoire.tments will, as at present, be

contdy b /s
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reported within'a month to the Minister or
bepnty Minister concerned for information.
34The follewing instmc’cions vill apply to -
the filling of vacancies reserved for Scheduled Castes
and Scheduled Tr:.bes under the orders contained in
this Office Memorandum :-
(1)~ (a) Scheduled Castes and Scheduled Tribes
» o Offiéef's who are within the normal zone
| R of consideration should be considered for
promot:.on alongw:i.th others and adjudged

on the same basn.s as others and those

L - Scheduled Gastes a.nd écheduled Tribes

anmngst them who are seleuted on that basis
- may be mcl,]ded in the general Seleet List in

addition to their being considefed for
‘ "seiﬁarate Selec‘b,'ldsﬁs for Scheduled Castes
' Scheduled""‘Trﬁ.bes? resﬁectivél&. K -
- (b)" If candidates from Scheduled Gastes and
' Scheduled Tribes obtain on thé basis of their
positions in the aforesaid general Select List,
Tess Vacancies than are reserved fop 'them,z"the
d:i.i:ference shculd'be made/up by selected
candidates & of these commmities whd are
:in the separate Select Iists fof Scheduledbc.‘astes
and Scheduled Tribes respectivelys ®~ -
(2) 1In the separate Select List_s drawn up for (i) ’
Scheduled 'C}astes"” and (ii) Scheduled Tribes: 7
offiecers bélonging to Scheduled castes or
Scheduled Tribes as the case mayy will be
adjudged separate]y amngst themselees and N
not aleng with others efficers, and, if selected,
they sheuld be :anluded in the concerned

separate, Select List, irrespective of their
Coti . | - |

@7 | Y - . . contdeees 07/"
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merit as compared to‘other'officerso It is I
needless to'hention that officers not
belonging to Scheduled Uastes and “cheduled
Triﬁes will not be considered whilst dyéwihg up
separate Select Lists.for Scheduled Castes

and sCheduled Tribes. For being considered fof
,inclusién in the aforesaid separate Select List
the zonme of consideration for the Scheduled Castes
and SCheduléq Tribes, as the case may be,

would be of the same size,as.that for the

geﬁeral Select it the zome of constderation

is 5 times the humbef of vacancies likely to be
filled, the zone of cohsideratign'for the
separéte list for Schéduled Castés will also

be 5§ times the nurber of reserved vacanckes for

. them, and likewise for Scheduled Tribes, subject

“of cdurse'to the condition that officers cbming

: by
within such zone are wlipibAX eligible by lingth

of service etc, as prescribed for being considered

p&m{ﬂl '
for gom promoticn.

~ For giving.efféct to the resercations in promotions

prescribed in this Office Memorandum, it has been
decidéd that a sppafate rOstef on tﬁe lines

of the roster preseribed in Anhexh:e I to Office
Memorandum Noo1/3/63-.CT(I) dated the 21st Deée—
mber, 1963(in which points 1;9,179259 and 33 are.
reserved for.Scheduied'Castés and point 4 and 21"
for 3cheduled Tribes) should be ioliowedolf,

owing to nonavailability of suiteble mnddates




S | ' belonging to Scheduled Castes or
| | Schedul(ed Iribes, as the case may be,it
becomes necassary to dereserve a resarved
vacanck ;, a reference for deservation
should be made to tds Ministry indicating
" whether claims of Scheduled.Castos/Scheduled '
TribeS‘candidates Uhrin eligible for
promotion in reserveqd Vacanciss have heen
considered in +he mamner indicated in (1‘
and (2) above, llhen dereservation are
agreed to by this Ministry, the rescrved
~vacancies can be filled by other Candidates
subject to thp-reservationa being carried forward
to two recruitment years in accordance wibh |
Mnistry's Office Memorandmn Noo1/4/61, k(,T(I)
dated the 2nd ueptember,1964o
(4) Where promotions in the above mammer are
first made on a Long-term officiiting basis,
confirmations should be made according to the

. _ general rule zviz, that gn officerf who has

secured earlier‘officiating promotion on the

basis of his place in the ;elect List °hould

also be confirmed earliar and thas engbleq to

retain the advantage gainﬂd by him pmovided
that he maintninp an appropriate stendard
vide para 1(141) of this Minlstr~'s Office
Mexorandum No, "o 1/1/55/nEs datad the tyin

February, 1955, nu4 the principle of reservatd ons

Bould no+ apply again at the tlme of ¢
of promotae Se '
bo  The above instructiong

confirmaticn

take effeci from the

date of iSsue of these orders except, whera’selections/by

the Departmonbal Promotinn Committee under. the old
(kﬁw*l orders have already been made, or riles fop & competitive

(%

Cbht’.’ia ] 99/*‘
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examination have’élready been ptiblished., |

50 | Mini::try of ¥inance etc, are requested‘to

bring £hfa above decisiens to the nético of all concernede
6. ~In. g0 far as of.f‘ice'rs working. in offices under

the C & A.Go are conesrned separate orders will issue

in due course.

R R e 1
m'\}l’ @
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CENTRAL DRUG BECSANCH TSI

Ghatbar Minzil Palace,
“Tueknow, =

No.8/88I77eBske . paraiis m se

Aenss 43

CEFICH MIMORANDUY

Subject: Satisfastory cempletion of Probationary
perind by Sri Suresh €handra, 8r, Tech,

The Director, Central Drug Research Institute

has teen pleased tn approve that :

1

ﬁxiwﬁur@3hwﬁhan§ra;ﬁ«”-asﬁﬁt,miﬁ*b,‘*wuxﬂ_w..,.a
~has satisfactorily complefed his/#ep probatlonary
period »f service on £0,1,82 (4/:And that; :

He/BMe should new ke continued in his/hur present,
appnintment as_ury Teehe .. . _5n the existing
terms and condItions nf his/hew service,

: ,,»5)/)#}& - N

SECTION OFFICER
PN -

Crpy to: - L

ot

AW

bri suresh Chandra,
br. Techs {RD, Div,)

Acemnts Sectinn - '
R11ll Sactimn - - " ‘/‘dvv‘/(}dw]

SC & ]:/C L P.n M Din ~~~M .

P
N .

/

.
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I the Contral

adudnrstrative Tribunal Addl.Bench #llahabad

Gircult Bench at Lucknow.

Application no, ol 1984 ‘ |

ouresh Chandra and another «»oApplicantg
\401""‘1.1" | . |

Union of India and otners ...Begpondents

Annexure_ %

CENTRAL DRUG RESEARCH INSTITUTE

{Council of Scientific & Tndustrial Research)

No,5(176)/83mﬁsttal

Chattar Manzil FPalace,
Lucknow=226001,

Dated QC‘/ ‘3/ 8’\7

MEMORAND UM ‘ . f

© A provisional seniority list in respect of

314

An the .scale of

e ? e} e
o) ‘*“\ SN .

hoevretns,

The concerned

note th@ir‘position

has been prepared and is appended

Sclentists are recquested kJndJy to
in the senlority list and forward

thedr mkjhc#inl L Aany dn thig connectlon tno thia

< Y
offico within .sesen]

days of the date of issue ¢f this

Memo. Tf ne obJ@ctlonﬁar@ received within the specified
period it will pe presumed thHat snnior4ky~1ists are in
order and the same will be treated ag finals

Copy too-

)|
3) Noiloo Boards,

ix

l

( PbL Chhabra ) :
ADMJNISTRATIVF OFFICER (S.G)

fY
B P S

Wé&ﬁ

n Ty all concerned swinntists. oW, Sﬁm£ak ?ﬁfk;vndbﬂ
; The Heads of DLqulOD /uecflon. 83 b th)
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In tue Centrul ndeinistretive iribuanal Aadl.pencn allanabad
sedvaal pench at Lucknow,
' application no, ol 1988
| Suresk Chauura and another «esApplicants
‘/;‘ . . Yersusg
e ‘Union of luuia and Otuers «soalopondents
_/,__W . o Annexure Y
. Tofen :0635286 . . A qfd agearq gedqra
. i’;’ﬁ'migiﬁﬁi‘fmax o © e e e qrer qrg do 173
' o ; TS, 226001 (M)
- CENTRAL DRUG RESEARCH INSTITUTE
Chatrur Manzii, Fost Box No. 173
LUCKNOW--226001 (IND|A)
TN DA : a - o i 1 S
. . No g/38/77-Estt, ... Dete 256 1‘}84.
EL e e . *NO OBJECTION 'CER’I‘IFICATE" LS v
The Administrative Officer, Central Drug ' |
:t‘.‘::-q " » b4
) “k ;, Research Institute, haa ho objection for :
e ’*'f","v‘.‘;;’:;v_“., ,
EE T N
BT : attending interview to,‘ poat of Officnr in ’
s, Barabanki, Gramin Bank by Shri Sure,h Chandra.
" . f.. ’ -
Ay senior Tech. Gr.J;II(i) Qf thiaj Instituta.
. ‘:-";I'_‘ ’_f’-‘. — . v, A . 0 i . HN -"" ‘ N .I }
)‘ 1’;8 ot " ‘l.\lt‘; ; ;, ‘
" \". ?%.‘!"_ ' A S . .u, ",,'-.' RN '\‘4) .../ '4 ’ .
P r: .,._l" ! : ) '. o w‘"" ’,:,: i( MAHESH PRAMSH ’ o
, C SR tion Ofricer >
ook o 'Shri m,u;egh Chandra, c e A
T 7 sexior Tegh, Gl IIX (i). -
' * -'%. ;‘:' ‘)'t.c,;'._ _’ Ouﬂni-Viqionu l B S ‘- _._ :,\” y‘( ! ;11
(g
L3
' .
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Lo b e s sdib i sbrative Lribuanal Addi,Ben;h.Ailahabad

vireuit Lepch at Lucknow,

.

Applicition no, 0l 1988
resh Gheondra ond smo bher «o.hApplicante
' ¥y Uoun
f‘ - i
/ _ ‘ “ .
/ Snien of Tndin aod otners . Bespondentg
AR - &7
t.
' | A S e
o ah-ane | borlla olufe yordemm
poram : CENDRUG ‘ | 7% %fys, qle aag qo 173
fhone’ ;3241118 PABRX BT ‘Gf ’ z

TRAF 226001 (WITT)

CENTRAL DRUG RESEARCH INSTITUTE
Chattar Manzil, Post Box No, 173
’ LUCKNOW~226001‘ (INDIA)

i
f

Mo.  p/in/77-Estt, Date "8.8.86,

Sh. Suresh Chandra,

Sar, Tech.Gr,111(1) (on lien) &
Branch Manaqger

Saldpur Branch

Barabanki Gramin Ban):
Barabanki e Ual,

ﬁk- Sub # Extensjion of lien

Dear 5ir,

With reference to your application dt, 7.8.86,
on the above subject, I am directed to inform you that
the Director, CDRT, has been pleased to aceord approval
to the extension of your lien for a further period of
10 days beyond 8.8.86 on the post of gr, Tech. Gr.I1T(4),
subject to payment of Pensjion Contribution and Leave
Salary as a very speclal case, ft 1s further clarified
that there wiljg be no extension of lien in any case,

Yours faithfuily,

éyéyyé
( P.M. RAM Y L
SECTTON OFFICE

BN

'qu&*L

L
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\“fShri Suresh Chandra,
© SraTech.Gr T17 (1)

e e Cendiral Aadministrative Tribunal AddlL.Ber:h Allahabad

CCircuit Lench at Lucknow,

Applicition no, nt 1988
wrech Chandra and another : e ssApplicante
) Yerouan
Undoon of Indis and otners ...Bespondents

pnnexare b

CENTRAL DRUG RESEARCH INSTITUTE

Chattar manzil Palace
. L , : _ Lucknow
Mot 8/38/ 17k gt Dateds 8,10,1986

OPFICE: MEMORANDUM |

In. continuation of this office Memorandumspf even _
number dated 8,884 & 848,86, shri Suresh Chandral, srjTech,
GroIIX(4) has reported for dity wee £y 14,8,86 (£/n) ) He
has deposgited the lien charges for the entire period ( i.e;

( H.C, CHHABRA )
ADMINT STRATIVE OFFICER Cr.T

FProcess Dev, Division

Copy toss
s Accounts Section

e B1ll)l Section
s Recruitment cell
4@ S«'Oq (G@) . ‘
B8 Bed T/0d Information
6o SCQI/CQ Pémaﬁi\f@'

)

O
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL,BENCH,ALID,
‘GIRCUIT BENCH AT LUCKNOW.

fpplication No, ~ of 1988
Suresh Chendra and another ' e ooipplicants,
Tnion of India & Others, . | ...0pp.Parties,

Annexure Mo,

To,
The Director, SR
Central -Drug Research Institute,
Lucknow, -

' Subject:- Assessment/Premotion to the next higher

grade of J, T, A,

sir, - - |
Respectfully I beg to state that I have been
vorking in the pay scele of 425.700 on the most of

~Sr.Technician Gr,IXI(i) (J,T.4) w.e.f.Feb.,1981,

I applied to the Barabanki Gramin Bank,Barabanki
through proper channel and I joined that Bank off
9.8.198% on Foreign Service ‘tems with due pemissien
of Director D, D R I Luckno v, For this purpose I have
already paid the 1:_Len charges i.e,leave Salary and
Pension contribution amounting to Rs,5,350.00 on my
revérsion frem the Bank on 1#.8.1986.



2. -
New I have come to know that Assesanent/Pr@motion
of the persens working in my grade i,e.Rs,k25-700
has been done for promotion to the next higher grade Rs,,
550-900. But to my surprié‘e I have not been informed
abeut‘my fate regarding my promotion to the next

higher grade Rs,550-900 as I fullfil all the conditions
stipuiated for such promotioens, |

In case I am not given the chance, and anamlous
situation will arise and the persons junior in service
to me will start d-rawj.nﬂg‘"more pay than myself which is
definitely céntrdry to the rule FR 30 i.e, Next Beloy
Rule, | |

Through this spplicatien I smpéal your henour kindly
to can slder my case sympathetically and restore the
justice to me, I shell be highly obliged for this act

of kindness on your part,
Thenking you,

Yours faithfully,

(Suresh Chandra )
 Sr.TechnicianGr,ITI(i),,
e ' Process. Development Divisiam o
Dt,27,1,1987, R C.D.R.I. yLucknow,

True Copy
.. ﬁw’jﬂ |
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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL,BENCH,ALLABABAD

CIRCUIT BENCH AT LUCKNOW.

Kok
‘ <
Application No, of 1988,
suresh Chandrs end mother .. «eodpplicants
S Versus C _— _
Union of India & Others, _ . eeeOpp.Parties,
Annexure_No,®

Te, P
The Director,
CQDQRQIG,

| Lucknow,

Subject: Aggggggggg;ggger‘new Reerult and Assessment scB§Q .

Respected &ir,

1 was dirécted to sppear before Assessment Committee
on §.10,1987 at 9,30 AM. vide your D.M.No.5(131)/81-E,

I dated %,9.1987, In the said Memo, it was mentioned
that this was the Ist and IInd chence, |

In this regard I beg to mention that I was on lien

vw.e.£.,9,8.198% to 14.8,1986 working in the Barabanki Gramin,

Bank,Bérabanki.'The lien charges and pension contribution
etc,, were paid by me but I could not be asked for attending
«%m



-

2

2,
the Asgessment Committee as such I have lost one

chence. In fact I availed first chance for attending

‘the Assessment Committee only en 8.10.1987,

'.Theref@re, I hereby request your honour to
treat it on 8.10.,1987 as first chace, I was never

informed for attending Assessment Committee while .

as foreign service in the bénk;

Thanking “you,

Yours faithfully,

¢ Suresh-Chandra )
Sr,Tech,Gr, III ( i)
Process Developient Division,
C.DWJR.I . .- '

30.10.1987 -

True Cop
4%?Eﬁg%

e
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i \ 1 habad
. atlve Tribunal Addl. Bench Alla ,
17 Ehe Central Aduinistr ;i;guit'ﬁench at Lucknow, 14

Application no, of 1988 Z Eza/
:/ Suresh Chandra and another o ov Appllcants
Versus
Union of India ard Other . ~ ++..Responbents
Annexare - 8
S =Sl ESE LIl LIS TITUTe i
'-.(Council of Scientific & Industrial Research)
' | Chattar Manzil
o - Palace, Lucknoyw

No.5(131)/81—E.I(Gr.III) Dated @ 16,10, 1987

OFFICE IBICRANDUM

Subject - Assessment Promotion under New Recruitment ang

- Assessment Scheme,

® e eaves -

On the Tecommendation of the Expert Committee, which

met on 8th ang 9th October, 1987, the Director, Central Drug
Raseamoh Institute, has been pleased to accord approval to the

a&é@SSMent promotion in r'espect of the following technial staff

A e+ 0 st Aes e <

- under New Recruitment ang Assessmant Scheme ag detailed below:-

S.No, Name Present  Post to which Effective’ Remarks
. . : Designa- promoted with date of
tion scale of pay promotion
e ST SR - - . v SIS s et ot ot 4o -
! 2 3 . — 5 —
:"Assessment bromotion from Grade of
Rs,1400~2300 to Rs. 1640-2900 under
Faster Track of NR & AS, -
LefDry MUN. Josnt  gon STA 101,02,87
: : . : i ‘ i
' P (R5,1640-60~2600~
EB~75-2900)
Assessment bromotion from Grade of
Rse 1400~2300 +to Rs,1640~2900 under
normal rules of NR & AS,
: : oy ~
le Sh. p,s, Gupta SI2 Gr, . sTa 01, 02,87
v 1I1(1) (Rs.1640~60-2600-
EB~75-2500)
2., Sh.A.K,Srivastava ~do~, ~do- 01402,87 One advance
: ’ : increment
over and
above the
normal
, : . . fixation
Je She ARy Nigam  —qom - _go. 01,02,87  —-qo—m-
to Sh. S.K. Mathur  -go- ~do- 01.02,87  ———go—m-
5« Sh. D.N, Bhalla . —do- ~do- 01,02.87,, - -
Go Sh. M,S, Ansari ' Sr.Tech. ~do- 02.11.86 -
: Gr.ITI(1)

_ vawpﬁx

TE {g e e At ] './('\

N N/



T Liiie (lgnred paeq el 4y e ey by ap e T o 3 . '
Liv Lo gentent athinratrative iribunal Addl,Ben h Allannabod
=\ AR RTINS ; - K o
N Uircult senen ab Lucknow, ‘ %
Applicition no, ol 1988

Suresd Chandra and another oo Applicante

' g Yorsua
S Unlor ol Indin andg opnerg ' . Bespondents
anngxare Y '
CENTRAL DRUG RESEARCH INSTITUTE
‘(Council of Scientific & Industrial-Research)
. Chattar Manzil Palace
| , | _ Lucknow= 226001,
No: 5(113) /81 Esttal, (Vol,11) ~ Dated: 21.07,1987
-’ | , | "OFFICE MEMORANDUM

The follouing persons under various group in the Neu
and old Assessment Schemes have become eligible for asspssment
promotion to the next higher grades we.esf. thedates shouh
against them, which is subject to variation fe :

B e T 1 ey BiUTelon  Kssess < Hommrie
A apptts, eligi- o ment
o bilitY‘ ' - .. chanhce A
72 O S S-S

v

UNRER NEW RECRUITMENT AND ASSESSMENT SCHEME

BIOMERICAL GROUP @ SCIENTIST'E.I':

1;;1 DroSaRoDa.S 01.02.81 01 QD?QB? Micro~ 2nd - 7
: ' biology
2« DreP.ReDua i o]0 - Phatma~ «doe -
s | : E - cology -
3¢ DreleN.S.Yadyv ~do ~ ] - Miero= . ~do ~ -
' bioldgy | -
~ 4. DruHarish Chandra  -do=- ~do - Erdocri « ~do~ -
S o . nology
50 Dr;D.N. Tripathi -dD- . "kj_G“ Pha”rma.. V-dO-. . - 2]
oology
60 Dr.B-S.Sri\/asta\la, 28905081 28.05.86 MinO"' ISt : - i
, bioclogy
7¢ DraM.B.Gupta 11¢03482  11.,03.87 Neuro- Ist -
' , ‘ Pha rmaco -

logy Unit
. - KGME,  Lko.
8. ! |
SCLENTIST 'C'

(R41100~1600) (Pre-revisod) .
(Row 3000 ~4500) (revised)

8~ DUrsA.ReChaudhury 03.09,79 03.09,86 Endocri= 2nde= -
' C L - nology
9. DryB.LeChowdhury 04.12.79 04412406 Micro-  2nd -
‘ biclogy
100 DroBoN.KuPde  01.02.81, 0402487 =do~  Ist -
' q&w%‘




| I is requested that the information required in
respect (of thom in the profopma (enclosed ma
latest Ay 20,08,87. 30 copies each of self
Publications/patents etc. may plesse bg enclosed with t

Errors and ommissions, if any, may-please b
f the undersign

the notice o ed for considerg

(G.+5.CHANDRABHAN)
SECI;QQWQFFICER
Copy tot-
Individual concerned with the request that the
informatinn Tequired may please be sent through
respective.DivisionalvHead
sz“m
el ‘\:

-

y kindly bs furnished
assessment roport/
he_FOrm.

% brought to
tion and rackification,

D TP
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I Lo Central Adminlstrative Iribunal Addl.Ben:h AJlahabad

Circuit Bench at Lucknow, .

. Application no, nt 1988 ?t; :
= ' wuresh Chandra and anothery . eeJApplicantn
' Yersus
. Union of India and otners _ ...fdespondents
| Apnexure- /o
LENTRAL DRUG RESEARCH INSTITUTE
(Courcid of Scientific and Industrial Research)
Chattar Mahzil Palace,
Lucknow-226 pot,
No 5(T13)/81~Estt.1.(le.II) ' Dated ¢ 10.,02,1988

~ OEEICE MEMORANDUM

Assessment Scheme have become eligible for dssessment promotion
to the next higher grades w.e.f. the dates shown against them, which,

is subject to variation e

I BT Rk . ::g i

S1.Nw. Name - _2ﬂ; ‘ :V Dt.of ,Dt.of‘ Divisibn Assess~ Remarks
. . bility . chance .
A 45 &7
1o ShaMiUuKhan © 01,02, 81 01.02.88 Micro. . 3rd -
2, Smt,S,Jawaid 01.02,81 * 01.02,88 Pharma= 3rd -
BRI ‘ , ‘ , cology o
LT . . o : *
~3% Sh.Suresh Chand 01.02.81 * 81.02.88 P.D.Div, 2nd 5C
R " *.yide CSIR D.0. letter No, 17(65)/
u |  B6~PPS (CDRI) dt. 9.12.87.

"4y SHUS.T Verma no.11. A1 n2.11_./7 H%ﬁhbmﬁZHQEA -1 o
5./§h.S.C.Nigam_ 0t.02,82 D?.DZ.BB'EndOA 2nd ~ Faster
- . o & - track
6. gr:(Mléa)Reeta 01;0%583 01.02.88. Micro. 1st | ~do~-

2rivastava o ' S
7. Smt.M.Chowdhury~ 01.02,.83 01.02.88 Pharmg.- 1at ~do~
| _ | , Celtics .
8. SheA K ,Khanna 01.02.83 - 01.02.88 Biochem. 1gt "
9. Smt.Kanta Bhutang 01.02.83 . 01.02.88 Pharmg- 18t Faster
. ’ ' cology track
10. Sh.S.Mehrotra 25.10.82 25.10.87‘F,T. 1st -
1. Dr.Ajai Kumar 25.10.82  25.10, g7 A/H 1st -
Srivastava _ : : g '
'2. Sh.Chowdhury Ram  08,11,g; 0B.11.87 Inf. 144 -
13, Sh.S.C.Tripathy 10.12.82  10.12.87 FoT. 1st ~
. 14. Sh.Bikram Banevrjee 16012.82 16012087 FoTo 15t . fd
15. Sh.Mukesh Srivastave24.12,82 24.12.87 Biometerylat “
o & Statisties '
6. KmeZarrin Faryama-  31.01.83 31.01.88 RSIC 18t -
Under NICDAP Scheme:~
e Sh.V.K,Vehra . 10.02.83 10.02.88 Library 1st : -

Proof Reader '
. Ah¢y

. 4



In the Central) Adninistrative Tribunal Addl. Bench allahabad

Clrcult Beneh at Luckinow, 57
Application no, of 1983 37’
~ _ E
- Suresh Chendra and anothep ~sesApplicantgs o\
Versus
Union of India and Othepr +esesResponbants
nnexure-//
. . ', REGISTFRED 4. D,

CENTRAL DRUG RESEARCH INGTTTUTE

4

(CouncIl of Scilentific & Industrial Research)

Chattar Manzil Pilace,
Lucknow - 226701

No. 5(31%/76-Estt, Dated ; 7,3, 1977

" MEMORANDTUMNM

- Subject ; Appointment in the C.D,R, I,, Lﬁcknbw;

On the recommendation of *he Selection Committee which met
on 13, 2,1977, the Director, Central Drug Rescarch Institute, has
be8n pleased to approve the appolntment of Shri Shiv Lal Verms

as Junior Technician in the GL.F,I,, Lucknow on the following
terms and nonditions of service :-

L. His initial pey will be ™, 250/~ p.m. in the scale of
- B B0RE 3B iR w3350 plus the usual allowances as are
admissible to other Council scrvants of the

gane nay
and status stantioned at Lucknow,

Cific apd
Industrial Research which is an avtonomdus hody,

o The appointment is under the Council of Leientif
S He will be liahle for trancfer to any of Laboratoricsy.
Institutes under the control of CSIR anywhere in India,

4, He will be on trial for a period of one year which may
be extended or curtailed at *te diseretion of the compelent
authority, During the period of probation, his appointment
- may be terminated at any time without notice and without
any reason being assigned,

P His appointment will he temporary in the first ingtance
on "In-serviee Tralning basis", as provided for in Goverument

of India, Cabinet Secretariat Dentt, of Personnel and idm,
Reforms Mo, 53022/13/76-Estt,(S01) duted 14,9,76, to bring
him to the minimum standard necessary for the post,. His
performance shall be watched and reviewed periodically and
he shall continue in service only if he shous Improvement,
The services of g temporary employee may be terminated

. by a month's notice on either side, viz, the uppointée or
the appointing avthority, without assigning any reasons,
The appointing authority also resecrves the ri-ht of termi-
nating the serviéss of the -apnointee forthwith or berfore
the expiry of the stipulated period of notics by making
payment to him of a sum equivuilent Lo che parown? sllowanegy
for the pericd of notice or the unexpired portion thereof,

. The service is pemsicnable, He will be reguired to
~contribute compulsorily to the G.P, Fands st such miniwum
rate as may be prescribed by the CSIK from time Lo time,

7. e will have to produce two churacter ce}tif@ca@es from
two pazetted officers of the Central or Provinciul Govern-
ﬁ,lj ment or stipendiary Magistrates in preseribed form,
AV enclosed,

8«@?%/’ o travelling allowsnce will be paid for vcporting for
dutv,



»

10,

11,

13,

14,

15,

To

i

—

i 2%

His'appoiﬁtment will be subject to the production of Cths

b

- following documents at his own expense as indicated helow béy/
An eaph cases, - o ; ©

c a)”ﬁ;dical Certificate of fitness for service from Chie?

Medical -0fficer in the prescribed form enclosed {to he
produced within a wecek)

“h) Documentary proof in respect of his cite of birth educa-

tional qualifications in original(to be produced st the
time of reporting for duty,) \

¢) Certificate of Scheduled Caste/Iribe in the enclosed pres-

ceribed form duly signed/countersignoed as required therein,

‘He will have to take an 0ath of allegiance to the Constie
tution of Indila,

_ If.married& he is required to sign a declaration {form
th

ancloséd) at he has nobt more than one living wife and if
first wife is alive save with the permission of the

competent authority,

He will not be allowed to carry forward his leave earncd
by him in his previous post, if any, '

As required under I R, 43-4 of the compilation of the Funda-
mental and Supvplementary Rules, he will not apply for or obtain
or cause or permit any other persons to aonply for or obtzin a
patent for an invention hased on research work save with the
permission of the Director, C,T R,I., and the DircctoryGeneral

- Scilentific £ Industrisl Research,

 The provisions of the Central'Civil Services (Classification

Cnetral and Appeal) rules, Central Civil Ssrvices (Yonduct)

‘Rules and such other rules or executive orders as may, from

time to time; be gpplicable to the. servants of the Council shall
apply to the extent to which they are applicable to the service
hereby provided for and the decision of the Council as to

their applicability shall be final,

In'case, he had migrated to India from .Pskistan after 13,7.,19483,
his appointment will be subject to production of Indian citizen-
ship issued in his favour under the provisions orf Sec, 5(i) (a)

“of the Citizenship Act 1955, at the time of reporting for duty,

If any information or declaration gziven by him proves to bhe
false or if he is found to have wilfully sunpressed any materigl
information, he will be liable to removal from service and such
other action as may be deemed necessary,

If he is willing to accept the offer of appointment on the
aforwsald terms and conditions, he shonld report himself for duty to
the undersigned immediately together with the aforesaid documents
duly completed in all respects,

t_~8hri Shiv Lal Verma,

i}' 4@£ﬁ£;;
(.uzo SINGH)
ADMINISTRATIVE OFFICER

it

Vill, Hunse Pur, P,0, Sandi,
Distt, Hardoi (U,P,)

Jopy to &~

Bealing Asstt, (Personal file alongwith application)
: qmﬂum

Nair/,-‘_' ' ;



In the Central Administrative Tribunal Addl. Bench pllahabad
o Circult Bench at Lucknow,

5
Application no, of 1988 ?<
Suresh Chandra and anotliwy - .n.Appiicants K@b
N ‘ Versus '
Unlon of India and Other «++ o« Responbaents

Aonexure -/

~ GENTRAL DRUG RESEARCH _INSTITITE

Chattar Manzil Palace,
Lucknow - 226001

No. 5(8) /74-Estt, I, Dated : 7.8.1978

OFFICE MEMORANDUM

Subject s Appointment on promotion in the
: © - G.D.R.I. throueh D.P.C,

emma

4. 0On the recommendation of the Departmental Promotion
Committee, which met on _  14,7.1978 , the Director.
C.D.R.I., has been pieased to approve of the appointment
on promotion of _ghri §.L. Yarma, Jr. Tesh. as
e lechnicion ’ in the scale of
. 150 26028 =300 ~EB <8 =340 w10 =380 =B =10 =430 _on an
initial salsry to Le fixed according to rules plus ususl
allowances as admissible under the rules with effect frow
the date of his/hes~taking over charge of the post.

- He/She~will be on probation for a period of ohe/
two~ysar(ep with eifect from the date of his/hes taking
nver charge of the post which may be extended or curtailed
oL the discretion of the competent authority. O0n satisfa-

AAtory completion of the period of probation he/she-will be
eligible for continued employment in the grade., '

Aﬁ!ji/————\
ADMINISTRATIVE OFFICER. .

e

To

\,///éhri Selia Verma,‘

Jr, Techniclan
Biochemistry Division

Copy to ;{
1. Accounts Section

2. B11ll Section ‘
3., Dealing Asstt. (P/F)

(%2(””/

BKKN /3478



In
the Central Administrative Tribunal Addl. Bench alla}l
Circuit Bench at Lucknow, Hhabad

‘ \lincng vy gy
N .
. Application no. of 1988
Suresh Chandra and another .Applic%nt
‘ XXY: c S
| Versus
Union of India and Other Responbant
L 2N BN I S
Aonexure {3
o Ci—l TL%L JHUH \JJSUXRC}'{ IUOPIIN]'T-E '
(Comncil™of Seientific and Industrial Weseavch)
Cl"”ttf‘ Ltlr Jl T(ll()f‘
Luciknow « 2206001

T olS(L SJ)/E’l-uottI (Gr.IT0) Datcd 3 2.2.1082

OVFICS M0 ik iDUL

subject s ludc;ﬁmant of ulxxgbiu gtaf{ in Group LI for:
-~ promotion to the next srade io the Group under
N aw R@nrultmunt and Asscasment Schemes '

}\ - T 0000..00.05...

0n the re ﬂommenuutloq of the Assessment Commitsic whiah
net on _ 19,1,1982 _, to consider the cases of eligible stalf
of ¢.D.R.I. in Group II for promotion to the next nigher grodes
as pur Hew Recruitment and Assesament Scheme circulated bv G5Ih
vide letter do 1”/65/ol-b.II dated 2,11.198k, the nircctory
c.n, L.J. h 5 heen pleasced to accord approval to the appeintmna:
of Shri_ S,L.Verma, S.LoAs. _as S LA, Gro JII( 1)
in thg ‘c"Jb of Bse____ 425—;5*500~uB~15~JGQ 20=700
Vie Co F }—QT%Bm%v 419§

The pay of shpy - lerma will beo rixed unies
norral rules 1.c. wrdor TR-Ga (0) . Fonding fixution of his pay,
lngllT raw his axisting pay.

Fy

uhI] Verma will be on prob \tion for ;
pﬁriad of %@ﬁfﬁ%ﬁ/tlt vonls Srom the date of issuc of thes
orders 'hlch cnrn bo exbendes oF cultailed st the discre L1<n a1
the competont authordity. Uu~*u~ isfactory compl tien of his
'pkzlod of probation,” hu w1ll be cligible for continuced cmploy-
sent in tLP 7Iuﬂu. :

It wnulﬂ be ubllgxfory on the part of the promotes to
continuc to perform ‘the same duties as ho WoS performing in the
lower bladc and to perform such other and highor dutics as may .
e asolgnod to' him in futvre, -

Shri . Vgrma ™ 4ill carry the post alongwith him
in the higher grade, - On+his vacating the position, the post
will rbvcrt tu prtr ‘Llovel position L.c. 260-250.

Tho oxpendlturg anolvpd will be mot from the Budg.t
)

Head P(Z & P(B)

¢ UV"( ‘/\ (/""""f

- (it GL TG H,L STHGH
: T o AJMIV T\{TIJQ O?FI“

ShI‘i SoLdVexma ‘

Feleh s

Biochemistry

1. Leecunts Section P
3 K e B o Ge e A v
2, BLLTL Detldn }es
3. 8,0, (©.11) .
4. Seicntist I/Ces (nformation

[ 4 -I

t)’ &\C Lal.lt/liLl T/C‘s IJ :) . 1_‘ .

6; p.Jtl Ll;(lflut I/u., - ﬁio“h Tiﬁly
k. B

Copy to




_ .y idle Beneh aAllahabad
7 entral Adminigtrative Tribural Addl. Beneh Allal
In the Central A ‘ circult Bench at Luckrnow.

L )

Application no.

) S "Sufesh'Chandra and anothegr
a - - - Versus
~ Union of India and Other .

| - Annexure Y

- No 42014/7/86 ~Estt (scT)
Government .of India/Bharat Sarkar
Ministry of Personnel, Public.Grievances

: ~~and Pensions - .
(Department of Personnel and Training)

’<lll...'

of 1988

voshipplicants

««« s Responbants

. ; o New Delhi, the 12 August, 1966

OFFICE MEMORANDUM

‘Castes and Scheduled Tribes employees in Central

Govt, Services/Posts,

LI

A

Théjﬁndersinged is‘directed to say that in the

Departmenttof Persornel and Training's30.M'No.36023/3/85-

Estt (ScT) dated’ the 24th June, 1985, it is emphasised that
Government servants”should desist from any ‘act of discrimi-
nation against members: of Scheduled Castes/Scheduled Tribes ‘
Communities on grounds of their social origin, (copy enclosed),

2. It has come to notice that the contents of the
O.M, . referred to above dated 24th June, 1985, has not received
wide publicity, ‘It is once again emphasised that in order to
achieve the objective of ‘the Government to uplift officials
belonging to the SC/ST socially and to merge them in the
mainstream of the national life, it is absolutely necessa

that the officialg belonging to SC/ST are not subjected to -

any harassment or discrimination,
\

4, Ministry of Finance are requested once again to bring
the contents of 0.1, dated 24th June, 1985 referred to above
to the notice of concerned and action takan against officials

who viplate the instructions,

S/

( BATA K. DEY )
DIRECTOR

e AT

®SLA*
s
i
Rt VI mraiana ST '
LUCknou. e )
B, Notice Board..

+ Guard File,

—~
Sy ( BHObe&b
//f%f‘ SECTIgN

ER NA

”“‘A—s::. -
VANGTA )
 OFF1cER

/L‘v, | "//

h
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL.BENCH ALLAHABAD

e " -

- GIRCUTT BENCH AT LUGKMGA -
Suresh Chandra and an otherssssssssuvisisstvdpplicant
Vs'sl |
Unien of India and othersdhssyissssveisiessisRespondant.

ANNEXURE & /5

Boo By ey
TSl (gt S Rt PN

Bepartment of Personnel and Training OsMs!
. 36026/3/854Estt4(SCT) ydated 24th June, 1985

' Sub;]ect : Harassmént of add discriminati

against Scheduled Castes and Schednled
Iribes employees in Central Government

Serv*iees/ postsel
‘ols's]
Ministnes/Departments are aware that the Government

as a part of the programme for the general welfare
of the persons belonging to the SC/8Ts, haye
provided reservation in Central Geve‘fmﬁent
Services accompanied by Various other benefits,
concessiens and relaxatiens?*.:*% The main ebjective
for pmvn.d:mg reservatn.en for Scheduled Castes
and Scheduled Tmbes :m appointment to civil
posts and semces of the Governmept is net just
to give jobs to some pe-.fseﬂs belenging to these

commnities and thereby, increase their representation

_ in services but to uplift these people socially

and merge them in the mainstream of the natieno“
2¢.>" It has,however, been pointed out to this.
Department that the Scheduled Castes and Scheduled
Tribes officers, after appointment, are subjected
to harassment and discrimination en grounds of
their social originsi It has been pointed out that

SC/stT officers are sometimes transferred tofarwelf

‘blaces and also placed at insignificant positionsy

contdels'ss 2/
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I4 has also been stated that these officers

are net accepted at the:i.r_placesA of postings

b%r the eonc.emed sﬁpeﬁer ;)ff:ibers 111 some casess! -
| 3’.- ~In this connection; it is emphasised that f
Governmont servants should desist fnrma.ny act of discriminas
tion against members of SG/ST .-‘comnmnitiés en
grounds of their social origins It is also requested
that senier officers,. ineluding the Liasion
“Officers of the Mimistry/Department,sheuld keep

a close watch 16 ensure that. such _‘Mcidents‘ dé_
not occur at. a.]l." However, if any such incident
comes to the notice of the authorities, action -
should be taken against the erring officials
promptlyd -

. - Ministry of Finance etedl are aceordingly
requested to primg the contents of this effice |

Memorandum to the notice of all cbncerned.*ﬁ o

) "5}"_‘9"5_“»;@'1‘6}4@?

4“"% |
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I THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDL ,BENCH ALLD.
CIRCUIT BENCH AT LUCKNOW.

Applicatien No, of 1988,
j]\ ‘Suresh Chandra and another . s ohpplicant.
| 'Versus 4 . ,
Unienlof India & Others, : ...0Opp.Parties,
_.Annexurelﬁgiié
" COUNGIL oF SCIENTIFIC & INDUSIRIAL RESEARCH
| - Rafi Marg,
' }. ‘New Delhi .

. Dated:16.7. 1982
No,6(38)/81-Vig,
Fi‘oﬁn l: ‘

~ Chief (Admn y -
Cowneil -of Scientific & Industrial Research

To,
The Director/Head of i .
A.ll the Laboratories /Instltutes under CSIR,

sir, |

I m directed to state that the question of
reservation of SC/SI candidates in the internal
asséssment premetion under the new Valiuri Committee

\ o kf‘\recemendations was under consideratien efthis Ofﬁ.ce
A

7




1

s

NEB- 11788

24
in consultation with the Ministry of Home Affairs,
Deptt.of Persommel and A..R‘. after tsking inte |
consideration the new assesament scheme as laid
doen in the Brochure circulated by theCSIR to
211 the labs./Instts, have some to the following
decision,

"The matter hHas been examined and it has

‘been found that premotions in the new pelicy are

not vacancy based and as such it would not be

possible’ té m'aliﬁted,h the roaster pfeviding reser.
vations fer SC./St,.Thus in these kinds of premotions
it will be difficult to vprevi-de for actual reservation,
but this department feels that 'jus-tice would be 

done te SC./St candidates if they are judged by

relaxed stznderd at the time of promotion”,

For the above it would be cleaf that the
réservatien would be applicable to entry lesvel

"~ posts in each group while on assessment premotiocn

the 5C,/SI' candidate should be examined by relaxed
standard, These instructions may kindly be noted for
necessary cémjaliance and brought to the notice of

all concerned,
~ Yours faithfully,

84/-8.P . Kaushika
Deputy Secy.( Vig.).

True Copy
*ﬂwﬂo‘%ﬁ “
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In the Central Adminigtrative Tribunal Addl. Bench Allahabad
Circult Bench at Lucknow,

Application no, - of 1988

Suresh Chendra and another ...Applicants E&G
Versus

Union of india and Other
Annexure-~)7

+ s+« Responbents

CENTRAL DRUG RESEARCH INSTITUTE
(Council of Scientific and Industrial Research)

Chattar Manzil Palacc,
Lucknow, -

Ne.5(131)/81-E.T.(Gr.I11) Deted 0 f@.ro
. Dated: 29,086,808
OFFICE MEMORANDUM

Subject:- Assessment promotion under New Recruitment and
. Assegsment Scheme, (Group II1)

*33 HH I

i On the recommendation of the Expert Committee, which
met on 08,08,1988, the Director, Central Drug Research Institute,
has been pleased to accord'épproval to the assessment promaticn
in respect of the following technical staff under New Recruitment

ana Assessment Scheme as detailed below:-

o LUl

~

S.No. Name Prescnt Post to which Effective Division R~
: . Designa~ promotidn with date of ; macks
tion scale of pay promotion
. 2 3 i i 6
K :
hssessment promotion from Grade of
R5¢1400-2300 to R.1640~2900 under
Faster Track of NR & A3,
1. Sh.Sqt.Nigam JTA(Gr.III(I)] STApGr.III(2) 01.02.88 Endo - -
(R.1640~60~
2600-E3-75~
2900)
2, Dr.(Km.)Reeta -do~ -Jdo~ 01.02.88 Mitrc, =-
Srivastava .
3. Smt.M.Chowdhary ~-do- -do- 01.02.88 Pharma-- -
- ceuticy
4, Smt.Kanta Bhutani ~d g~ -3 - 01.02.88 Phzrma-. -~ -
cology

Assessment promation from Grede of
Rs, 1400~2300 to Rs.1640-2900 under
Normal Rules of NR & AS.

JTA Gr.I111(1) STA Gr.III(2) 01.02.88

1, Sh.M.U.Khan Micro~- =

2. Sh.Chowdhary

Ram

(Rs,1640~-60-
2600-E5-75~

ﬁkwt0f7 2900)
J.T. 5 G&b/ ateleley

08.11.87

bial
Genetics

PMLCell -
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y will continue to be governed by other terma and

conditions of their appointment in CDRI. i

Co_py toiw

e
2
R

4,
5.
b

.'?.

B
9.

,IO.

promotion to E.Il.Section within one month from the date of issuc

of the order.
| e O

‘Accounts Sectlon\j CUplG 5)

\ A rd
v 4 r

ki\)iéf/

( V.P. BAKSHI )
CUNTRULLER OF ADMINISTRATIUN

s

Individual concdrnpd *

Bill Secticn \3 copies)

E.II.Section (11 copies)

Concerned Scientist-in=charge = mewmemme mmes
Sgigntist=-in-charge, \Informutlon;
Sgientist-in-charge (Librar
Scientist-in-charge {(Record)

P.S. to Direoctor

Office cony.

hey may please communicate their acceptance of the




In the Central Administrative Tribunal Addl., Bench Allahabad
Circult Bench &t Lucknow,

Application no, of 1988 K
Suregh Chandra and another « v Applicants
' Versus
Union of India and Other . « s+ « Responbents
Annexure=-/&
To,
~ The Director ,
CoDellels
Lucknew ,220001
suojeet; Promotion of ‘cheduled Cagle Cundidates in
' the froup TTI(TT)

o sir,

’Kfi f 1 have bean worklng at the poat ol Sileds Group
ITIrd. (1) with absolutc devotion and honcety under
your,kinﬁ control and Alrection sinee 2e11:1281,

After the camvletion n? five yuara por1od I vas
asmaaed on 8 10.,87 for prcxmtion ‘co next hi »rher prade.
"frnnforiunsbalv the assespcent ¢oundtice did not recomme
A f;“jended wy name tor pr0m0tion. |

E' According to CuB.TeRe Lother 10, 5(30) /21 ~Vige)

datéd 15.T.62 the Sa% ol apniidates should be judged
by nelaxad “tand‘(ﬂ at the tine ul sarwkandy bromotion .

‘:fThig was elt nemescary i"" neoviding jusvice Lo eaw

such candidatas(gopy of the letbier cheloced).
| It is therelora requfa+ai huwblv that my naae
may ve rﬂconﬁlderad in th: ligit of abor e rnvo‘nemia-

|
tion and to providv ma the benefit of the promotion., -~

ffnm th» duve dat" . ‘ ;

T Qhall be highly oolxgcd.

Tours ol thfelly

at Uﬂ -

@V h o fw‘l’"fw '
p i ( f}.p,}:n' W VG I‘l'-"&) .

3.11.[&.{}20&@ TT.T({.) p
- ) nivigion of Fio-Chemist
Dated; 3,6,19063 <
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In the Central Administrative Tribunal Addl. Bench Allahabad élé
, o Circult Bench at Lucknoy,

Application no, of 1988

.y
X

Suresh Chandra and another ...Appiicants

Versus

Union of. India and Other sessResponbants

dnnexure -14

Yo

T)o ﬁjfeCCOfg
Central Drug liesearch Institute,
Luokuu,,

'Suainct' Promofjﬁu of Schedul ad baw L@

Candldatu% In the Groun 1ii(11)

siT,

Klﬂdiy refer tn my representation dated 3.6.88

o thn “uhject ecited above.

2. That in this conn»otlon T have to say that no

reply vhntSoaver has been given to me in accordance

H'thu tha deeisions contained in CSIR letter No.6g38)/81~
- Vig. dnted 16 7482, (Copy enclos ed )

3. That thiq year also I am surprised Lo know that
my.cafie on asgessment pLomeiOﬁ hins not peen considernd
by tho Asséssment Committoe,the mesting of which was

~ held on 5.8.88.

%, That at the time of assessment claim of thoﬁﬁg 0434“>/

geheduled caste candidates as contempluted in Art clo /
37,46, & 137 of the constitution have not been considered
by Assecsment Comuittee, ns a result in my case the G.0S
regarding right ol S. Go/s.7. for prorotion nuve not

been followed which is unconstituticnal. 'The words Pilelaxed

~ standard" have raised ambiguity, as it is not clear as to
what 1is lower qualifying standarc. ,

5.  That in viecw of the above, I again send this
reminder to kindly expedite my represenation sympubnetlcallw

5«
Thanking you,
Dated: Z0.8.1988. = ) Yours faii,hfumy9
.. - B ',". N (fz «,_,/ ( f,«iﬂ
. - (5.L.VERMA)

S.LoAc (Gre TI1){Gr. %)

ZCODV to: E B : - Division of Bilochemistr;

1. “Comwpissioner for S.C./3.7.
- R.K.Pucam,New Lelhi for
- information and favourable action
" 4n théxg watter of promotion for which
"I have bonaflide clv;m after 5 years
“service on the post S.L.A.Group IIX

‘f. Gr.g1) .
KY&WQC&VF | . ./g

(yy/ (8. 1L Verma )

/

’
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- IN THE GENTRAL ADMINISTHATIVE TRIBUNAL AUULEBENCH ALLAHABAD 4)\
- -GIHCUIT-BENCH AT LWCKNGH .- - ... .--.. -

Suresh Chandra and en othersicveslsedossaiesill prlicant

Unien of Indiéi and GtheI’S%ﬁ:o"c eoee o“o"eve":a'e-‘;‘e"'o,-z_in‘;Respondantﬁ

ANNEXURE & 2.2
=o*ie = e gm g owigmgh
Te
: _ The Director '
. * _ ’ Central Drug Researeh Institute,.
) Lueknews: _

Subject Es,_sessment/Pmmotimn to the next higher Grade
of Senior Technicien Grade ITI(i) for Scheduled
Caste & Scheduled Tribes candidate- i
dee’ o
Respected Sir, '~
‘\ - -Kindly refer to my representation dated 27/1/87
A ‘
and 30/10/87 on the subject noted above; o
() ~  In this comection I have to say that in 1986,
I was not eg}L’Led for interview-vhile I was in India,
(zi.i) I was called for interview on 1987 first time
but my case was not considered by the assessment committes
(d44) This year=1988 also I am surprised to know that

‘‘‘‘‘‘

by the Assessment Commitiee which was held on 8,8,88¢ |
“ I am Scheduled Caste vcandidate, the person junier
in service to me will stert dpawing more pay than myselfy
In view of the above, I again send this reminder to
very kindly consider my case synpathetically and restere the
Justice to me, fop which I shall ever renzin grateful to your
~ goodself and obliges | |

Thanking you,

- Yeurs faithfully,
SR, EmrEeng
] 1988, | FoDoDivision, CDRI, Lucknow

by
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IN THE CENTRAL A.DMNISTBATIVE TRIBUNA.L A\.DDL.BENCH ALLAHABAD

" "CIRCUIT BENCH AT LUCKNCM’

Suresh Chandra and an otheTsssessesssssApplicant

Unien of India and otherseeecssessoss o‘o-ReSpondant

ANNEXURE = 2./
“o"'a ;“a-':‘o - g giily: v
Department of Personal 0¢Me27/4(iii)/70=Estts
(ST),dated 2nd September, 1970 to all Ministries etcd

00.

Subject :- Representatlon of Scheduled Gastes/Tribes
en seleetion boards and departmental
comrities-Recommendation Nodil4 and 36 of
the Feurth Repert 8f the Committee on

Welfare of Scheduled Castes and Scheduled Tribesw

ol

The undersingned is directed to say tha’c. the
Parliamentary Committed on ‘aﬁe Welfare of Scheduled
Castes and Scheduled Tribes has in its Feurth Repert
made the following recommendations | s
Recomnefidation Noiuft4

"oeo.ooogoon’m Selection Boards or Recruitment

Authorities Should inludeameng them at least

éne Scheduled Caste/Tribe members®
'Recommendation Noe36 - " "

Mo sonesseis’sThe Geﬁﬁttee_ feel that with a

a View to meke these Departmental Committees

( promotion select:i.on e teo 3 ‘mere mpresenta‘bives

a Scheduled Caste/Tribe Officer should alse be

incéluded in each of_ thesé Committees set up

by varieus Ministries/Departments/Officesé

contde'ss o2/
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The above recommendatimns of the Committee

have been considered., Departmental Promotien
Committees, selection beards or reeruiting
uanthorities, are genei;aj_],y constituted with the
depa’ftmental offieers of approphrate status and
background, keeping in view of the nature of the
postx/pests for which recruitment/promotion

is to be malles It may not, therefore, be always

possible  to include Scheduled Castes/Scheduled |

Tribes Officers in them. However, the Ministries/ |
Departménts are requested to keep the recommendation of the
Committee reprodﬁced above in view as f ar as

) pessible while nominating Officers on the

Departmental Promotion Comittees, seiec'bien boards

etey! for recriiitment/promotion o post/services

under thems | |

Ry .
. “.O'-E.O o

k W(}bl»/ |
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“ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ADDLoBENCH ALLAHABAD
'CIRCULT BENCH AT BUCKNGY = =~~~ 77~ % |
Suresh Chandra and an etherdsisles vo'sss'ssslsApplicant
Vsd

Unien ef India and ethers. 5o 60'be 0en00ane o"Responden’G

ANNEXURE = >~

Sorptestegiapre prmgiay
* o | _ _ _DP&AR @omNooz,éo13/6/30-‘-3@%1(3@), dated 2831482

Subject : ="Superdssien of SCIST candidates in
promotionaSubmissien/reporting of
cases to Minister and other authorities-
recommendation of the Commizsiener efer
SC/ST in the 25th Anaual Repert for year 197778

N

The undersigmned is directed 1‘@ refer to the aboire
| mentioned subject and to say that the Cemmissioner for
SC/ST has made the following recommendation in his
25th Anmal Repert fer the year 1977438 :o
“"In promotion en the basis ef selection, the
“Scheduled Caste/Scheduled Tribe candidates
\ in some caSes against the unreserved vacancies
may net be inclided in the select ist en the
basig of low caiegorisati@n assigned to them
. by the DFEJ! It is stronglyfelt that in pests

filled by promotien en the bas:Ls of selection

‘even against the unreserved vacancies all -
cases of supersession of 3G & ST -employees

- should be submitted to the Minkster/Minister
of State/Deputy Minister concerned for their
pridr apprevals"

‘/]:(M &"'f? . G‘Ohtdo“?s?‘ﬁ”z/ -

e
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23 In this comnection, attention is invited to J

Department of Persomnel and ARy 0eM,Nos360 12/3/75»

Estt(SCT) dated 6410576(Copy enclosed) in which

Ministetes and Departments were asked to submit

the mses of supersession of SG/ST effivers in
promotion against reserved vacancies to the
Minister/ Minister of State/ Deputy Minister
concerned as the case fiay bes' The Gevt. bave

decided to accept the aboverecommendation of the
Gemmissioner, It has been deeided accordingly

that in fests filled by promotion, supersession
SC/ST candidates even against wnreserved

vacancies should be reported to the Minister/

Minister of S‘bate/Demty Minister as the came

may be , in dccordance with 0.M! Nos36012/3/
75/Es£t(SCT,) dated 6410:064

MiniStry of Finance etce! are requested to
bring’ the contents ef this 0sMs' to the notice

of all attached and subdrdinate effices,

N 3

e p g g gie

\

a
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BEFORE 'THE CENTRAL ADMINSSTRATIVE TRIBUFAL AT ALIABABAD,

CIRCUIT BENCH AT :LUCKNOW,

.

L %
COUNTER AFFIDAVIT ON'BEHALF:OF 4”/
RESPONDENTS NO. 2,3 amd 5.

In res

REGISTRATION CASE NO. 129 OF 1988(L)
—

J‘(Iu +
’ V1§88
A?FlDAVIT
9
ISH jc):;)R?4‘
%;%}EKHA*BAD._ o
A  Suresh Chandra and a-mother, . oo oPetitiorers.
Versus
Union of Imdia amd others, | .+.«Respordents,
RERERERRRER

WA

{ o o4l Kf) Bekaid {

I, .P.Bakthi.aqed atout 53 yearfz Controller of

Administration of Central Drug Research Institute, Iucknow f

14 ‘ gsclemnly state on oath as unders-

1, That the deponent is Controller of Admimistration|
'\
1m*th§kentttl.nrug‘Research Institute, Iucknow amd is
acquainted with thewfgcts'of’the case, He is authorised

to give this counter affidavit onr behdlf of opposite

N AY parties Nos, 2,3 and 5.
\\é“\«/\")/ - '
R

2. That the depoment ig advised to state certjjy o

material facts before giving parawise reply to the

/

3. That/a joimt petition by the two petit

not maintainable as neither there is jural 4




| %
questionftdbe-deeided.:Bothathe~petitioners~arewclaiming
their owr rights on-different facts.-The~ccmmal-pemitibn
ha%resulted-infembarrashment'1nwplé&di§gs..The petition

ah~such'is~liable tobe rejected,

4, That the Council of Sciemtific amd Imdustrial
Research is a Society“tegisteredfunder~thensocietiés
ﬁegiitration.ACt{ 1860 which has sciemtific reseaich.as
ore of its mair objectives, Ome of the Institute run by
the Society is the Cemtral Drug Research Instituteéat
Lucknow. The Eouaeil;of Scientific and Industrial Research
is-the~employet-§na*its'governing h@éy“has:the‘power:té

make its own Bye-=laws or Regulatioms,

§ | 5. That under the erstvwhile Bye-law 71 (b) for the
- | purposes -of promotior tohigher seale, an&~assessm¢ntv
of‘wofk of those who were employed im Scientific and
Technical Staff was made every five years. But now the
O e erning body of ghe-Council of Scientific and Industr;al
\ Qﬁ\ Research has framed a new assessment scheme whi@@?gme
il&éé; . in£o~force from—l.%ﬁdgel (A true copy of the said échgme
as contained in the Circular dated 24,11.1982 is annexed

as ANNEXURB NO, A-1,

6. That undér'the_afOteSaié Revw  assessment scheme
WA
evaluation of the work of scientific-and#echmical staff
in group-II has inter alia to .be made by Core Assessmeant

ey

-
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“3=
CGmmitteewonwfeur-éigferemt*occasiomvwhen«athea=tacumhgatPg
concerned has put in 7 years; 8 years, anﬁﬂ9*year3jef AéA
service ard after the-remaiming for 9newyear%at*thégtqp

of the scale, gutgect-towpreseribed@maxtmum*pa!eentgge

ceilings i,e, quota depending upom recommenmdations of

.~ theCode Assessment Committee:as it is not obligatgfy

to.promotewthe»Asseéseedupto maximum: approved percentage,

Te That'ihwordet=thatwaﬁpersanwmay«beveligihlergor
consideration for assessment:to a higher grade where

relative merit rarking: is the criterion vide , imstruction

;)
S

c IR | | |
contained~igKCirgular~Letter~NQi'17‘(65)/35£PP8 of 11,2,85,

vide as ANNEXURE A-2, the merit of the persons vis-a=vis

others im- the -group will be taken imto considetation'gnd
the more meritérious persom alone would@ be recommended for

assessment promotionm,

@ﬁi_ That sihc§ thewassessment“prmmotion tn‘the?gew
p@licy~is~not~vaca§;ybaseéand length of service is
takenwonwthewbasi; of anﬁivefsary‘éateﬂaf appointméat
in a grade no post éan%be reserved.-for Scheduled Castes/
Scheduled'Ttihes candidates@«It-is the interaseemegit‘
amongst the eligible cardidates which enables theméto

aprcmotdon in the higher grade,

9, That the allegations of discrimination-or harasse~

ment of scheduled Castes:-and Scheduled*Ttibes«employeesi

~



. whe

1s:wholly 1ncorrect and unrfounded, . 3%5

10, That the petitioner No¢ 1 (Suresh Chandra) vwas
promateé“aftet*assessmentw@f h&swwo£k~fromvthepost;of
Seniqr Teehnicrag%ignthe?gtade‘ofwﬁa~380-64OL;Pre-fevisgd)/
Rss 13502000 (revised) to the grade III (I) of ®s. 4254700
(pre-revised/ms. 14@0aé§0@'(revised) With effect from 1.2.1981

“ﬁﬁer'faster~traekfoffgrqmetion~ruies.sHéwwaéﬁdue'for"ghe

v next'asseasmeat-fgr-prOmotionwwithrefféct fromw1.2.1?86o

but as he-had'left C,D.R.I, on 9.8,1984 on his own volition
in his own: interest to joim the Gramim Bank at Barabanki

as Manager/Staff Officer and he did not pay leave salary

~ and pension contribution, he could not be assessed, In

September, 19861hewrégu1arised his absence from C,D.R.1I,
for the period 9,8.84 to.14.8;86~by»paying~1eave'salgry
and.pensicn~con;¥;bations:forvthis.period»andvhe was then
coasiéered=fer-éssesgment-fbrthe:financiai year 1985-87
for thé~first time, The assessment committee didnot find

.

him%o be relatively meritorious emough to be recommended for

- promotion, hence he could not be promoted. Similarly the

second chance (1987-88) for assessment promotion was ‘given
to the petitionexhgqt i butihevwas:again not found relaﬁiyely
meritorious enough‘tovbe*pramotcd'unéer“the scnéme, He
wouléblow be eligible for a thixé assessmént chance when it

becomes due according to the schemes

11, That similarly im the case of petitioner No. 2 he

ARy
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was~a1c4§£Ven chances due to him for assessmeat ¥ut he

also could not qualify Qimself upto the required standard
or relative merit raaking:anﬁ~thereforé. he%s also await;ng
consideration for assessment promotion whemever he qualifies
for the same.v

12. That it is absolutely incorrect to say that the
petftionersrhavewnot_qualifiedvbecauséwthg Committee had
caste feelings,The members of the Committee have evaluated
the inter-se-relative-merit ramking of the various canﬁiéa-
tes on an objective basis. The Committee indluded experts
fromvoutside Un&versities/Organisations»and“they*had téken
Oonly merit ofvﬁhe candidatesrinto'consiaefatien»anﬁwao
other extraneous:factor influenced their decision~b;equae
it was mot the decision of any indifidual but of'tne--éholg
comnd ttee,

13, That under the present scheme reservation in favour
of Sc&gﬁﬁled*Castes and Scheduled tribes candidates has been
madewaﬁfhe entrj iével'posts'anétother lateral entry level
posts where induetion is made thiough open market. Promotions
on assessment ‘are done on the basis of adjudged merit as per
the scheme by upgrading the posts persomal to them held by
individuals :in case they are promoted to -the higher grade,
There is thus mo groundf24éuggest that the harassment ﬁas

being caused:to scheduled tribes employees. It is submitted

that the promotiomns are not vacancy based and therefore,

there is ro question of maiantaiming any roster prescribing

7
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reservations, unlike dases where posts are reserved at
Qarious points in the roster of thevvacaney'based'promctiOQS.
However, the assessment of schedule castes and scheduled
tribes candidates-is made with some relaxed standard
of~suitability'which the committee a1ways.kgqpsain view

at the-time of interview to safeguard their service interests

14, That the petition is wholly miseonceivedsgnd

is liable to be dismissed with costs.,

15, That the deponent is now giving parawise comments

to the petition,

16, That paras 1 to 5 of the petition dﬁh@t require

_anyaregly.

13. That para 6.1 is not disputed.

18, Tthét para 6,2 is not admitted as stated. The=fi;st
seven lines aré in the nature of introductory remarks, The
last line not admitted as stated, Technical staff of the
rank of JTA and above was covered ﬁnder-the erst while
saheme~u§d;r Bye-law 71 (b) amd ‘the techrical staff of
extended eategoty becéme:eiigible‘under tbeegew~seh§me
vee.fo 1.2,1981 and the dase of the plaintiff was taken

up as per Amnexure A-1 to this counter affidavit.

.

19, That para 6e3.mot admitted as stateds It refers

to infroduction for seleétion by D.PeCe in thefBentgal

.

—
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Government Offices, CSIR has itsuown~£nstxuctionsgon
the subject called (NRAS) i.e. New Redruitment and Assessment

Scheme for Scientific énﬁ Technical Staff,

20, Paras 6.4 to 6,10 do not require any reply as

these=facts.have-already~beenfanswered;earligr.
21, Paras 6111 to 6.14‘areanétvadmitteé,aswstatgd.

22, Para 6.15 is demied-as stated, It is incorrect
to say that the selectfon committee had acted arbitrarily '

or contrary to the rules.

23, Para 6.16 is incorrect. There is no questdon of

any personal grudge being‘barbouredwagéinst'theﬂpetitioner.
24, Paras 6.17 to 6,20 are: mot admitted as stated,

25. paras 6.21 to 6,28 relates to matter of records

and do not require anyreply.

26. Paras-6c29';c 6,49 afevnot admitted as stated.
Facts relating to these p:;hgrapBSwhave~already'bgen-
étatqd. |

27. Paras 6.50.to 6.52 are not admitted, The recommen-
dations of a>Committee~e;gFot<override»the-tules; The
eemmittee'has»not’failed*t® fo£10w.auy 1aw-which‘gas

applicablein the circumstances of the case. The petitioners
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have not mentioned what law:which the Supreme Court had

laid :down has not beenapplied in- the present cage,

28, Paras\7;8vandz§\arewnotﬁadmitted“anﬁ=thewpetitioger
'£s»not.en£1t1edato:thewreliefSﬂelaimedﬂbyehims'Thewgrbugds

mentioned therein are also mot tenable in law,

o :
29, Tha%;egtrding«parawlozit/iSasuhmitﬁed:thatwthe

petitionér7§re+not»entitleéétoany-interimzor@er.
30. Paras 11,12,and 13 do not require anmy reply.

31, That the-Dentral Drug Research Institute is.an
Institute f0t~catréinqwon-;esearehwof*a~veryfhigh-og&er
éaﬁifbr'thatfreason;all seientificwandwteehnicalrpersongel
havewto ecnformrtvaerY4high:staadardwef”meritfaﬁd if it
is not maintained; #pgnrthe-qﬂality‘of“researdr-will also
suffer..?etforman&e;'thergfore; has to be judgeﬁzat'ev§ry
level'having“:egggéﬁggﬁéheVSpecial*type-of'thkvthatfis«de§e.

The»Ceunmilvof~Scie§tific_amﬂwIndastriﬁ&.Researeh»haswgow

vproiided”prametionfgﬁiassessment>matter4wmienxhasgno

relationwtaényfvacangy ia»;heahighetﬁgradeftOvbe~filred*gp.

It 1s:theperfo:mance'and&merit”of.;ipersonmwhichreaﬂxegrn
5bm<a.bett§r;or;a«h@gherwséaleéof payﬂorfgrade:“Heneewfn?re
ié~no question of~m§king‘anyﬁreservat!:on@of‘seatswonvﬁ*the~
basis of caste as claimed by the petitioners. Only at the

entry point/lateral eatry level grades where induction:is

ﬁ



A

K

WA
A\

%

9=

permissible through opea diarket, specific reservation has
been made for sehve\tdu led castes-and <sc.hedu1ed itti:l?es
candidates. Buf--en([: ‘they - join the Institute they: havg to
work and prove their worth for assessment promotion | in
terms -of NRAS and::comve‘-upto- a minimum standard of réiat:!,Ve
merit appliééble in each case inordix{tohe given a higher
grade. This policy has resulted in maintaining a very h;gh
standard'ef'effic;lency amongst the ~fscien£ific and-techni.éal
workers and. thaf: is why the .high standard of- res:eareh_is
bei rng mainﬁained- in the Institute. Itis submitted that no
except':ion @an be made :under--this~ffofm of promotional policy
being ma-inta-iped. :It»does not suffer from any »1ega‘1 infirmi-
ty and :.eminaptly_ sxiited fot Institute engaged in very high

type of technological intellectual, or sciemtific pursuit,

32. That the petition is wholly misconfeived. The

petitioners will get the next higher scale whenever they

S

are found to be meritorious encugh after an assessment

is made by a committee regarding their work,

“ 33, That the-depdnent-is advised to state thit the
LV

petition :lsgliable to be dismissed with costs,

Iacknow, Dated. \
) v o5\ -\
J anuarylg +1989, DEP GNEbé,/ :

I, the deponent above named do hercby verify that

the cor;tents of garas V\l V4,6 DY ael 19 ?K/S'?———:"
()

‘ |
of this counter a-»ffidavit/are- true tofny‘ own knowledge,

\Y

contents of paras - N e A 37 Y are believed byme
y oA

s
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to be true on the basis of records, while the contents. of

N oy
paras R, 3 c—e( A5 ~ are believed: b#me té\b

true on the-basis of legal advice., No part of this affidavit

is false and :notning materail has be n-concealed -Sc%he-lp ‘me

G.

DEPQINENT.

I identl fy thedeponent above ‘-aa:med‘*ﬁwhor has

signed this affidavit: beforeme. Vﬂ""’ e

™ meu?f Krnanm te er\

Advecate.

Solemnly affirmeé before me on, ..23..' 8?
- G Mg o VP RalS
at.. ...thﬂdeponelt who. isli\éenufied by

Sri Jw,;fuf Nowawn Wﬁcat‘e‘, High Court,
Luckhow Bench, Lucknow. |

I "have -hatisg;.ea myself by exammi.ng

the deponent that he has understood the
contents of paras this ffidavit which have

u
been read over and explained byfes

\/&}; ssiON sec

L ourts AllabeS &

- qow B @
Sﬁt !i 3 ?ﬁ

‘‘‘‘‘‘‘
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BEFORE THE CBNTRAL ADMINIéTRAT:‘IV E TRIBUNAL AT ALLAABAD,
CIRCUIT BENCH AT IUCKNOW.
COUNTER AFFIDAVZFT- ‘ON BEHALF”;; OF
RESPONDENTS 'NO. 2,3, and S.
In ret
REGISTRATION'CASE NO., 129  OF 1988(I)
Suresh Chandra and another, © eescPettitioners.
Versus
Union of Irdia and iothe}::s.' | « we R@spondents,
**"A;**k*
. ". AIQNEXURE H@c [ XXX aAﬂlo
Iyal
. (A Photostat copy of the scheme as contdined
L - o8iR
N intheﬁixcu*l&r. dated 24,11,1982 is anm xed
"ok

herew;lth)
A



S A e ,
COUNCIL oOF scienTIFIC AND INDUSTRIAL RESEARCH
JféS)/ezstTE(PPs)-Vol.ix ’ B

| o Rafinérg; N o
©~ NEW DELHIZ110p01.

Sl DATED : 24th Nav,,g2
 FROM. IR o
T JT.SECRETARY (ADMINISTRATION), R

R COUNCIL OF SCIENTIFIC Ay LNDUSTRIAL RESEARCH,

7O _ - :

I em to invite g reference to

o , this office letter ' o
o No,17(65)/a1-ﬁ.11, dated.2/11/19a1

» forwarding therewith the ,J;.
brouchure ap the New Recruitment ang Assessment,Schema in ,?fg
TeSpect of scientific end technical staff in the C$IR'and its f?é
National Laboratorles/Instltutes and to state thét‘pn;the ”“3,
Tecommendatiopns of the Dlrectnrs"ﬁonferencg held'ﬁhtJuﬁe,1982 '?3{}
8 -Sub-Committee headed by Dr.G.Thyagarajan;_Directér,RRL;  }%€
Hyderabad, wag constituy 'ff;

tee rebommendaticns as’approyed byvthe Gaverning

3 ; s
and assessment ;f Scientific AR
Gohcreta StEPS_for;further S
if any, The Teport sybmitted by

efore the Gnverning Body of the_fﬁﬁﬁ””
‘CSIR a8t itg meeting held N 2}10/1982;‘Decisipns taken by the ~— 7™
S vagrning Bﬂdy grevgs'ggdgr ' L.

: Bbdy aF the CSIR foar reciuitment
- and technical staff ang to suggest
:implémenfation/modifiqationa,

the Sub~Committec was placed b

HE) .
oo
f..h.‘>ﬂy

.-GRDUP~I-W? |

“ 1) Inclusion of fs.380~560 ag Grade~](5) “
additional and final Promotional avenye for \\u- e
employmes in grade-~I(4), the maximym Percentégggﬁﬁg‘auﬁﬁffv
of prqmotigns being limited to 25% of the pE
eligible Persens, : : L '

s an \

. ii)

P

ment changed tn 7-8-9 .../ G
ear at thg top of thﬁ» _ _“i'ﬁ

[}

/2




" .. The revised table (Table~I) incopporating tha a:ove .
e E@aﬁgesufox'this'Group is enclosed, ) | "
S UsGROYP-IT, o

i) Inclusion of Grade of Rs.550~900 éé Gradewlliﬁ);i %&ﬁ'

SO Promotion to this grade from grade~II(4) wi.l be
limited to 25% of the eligible persons, Y
~ ii)‘vThe peicentage of promotions frﬁm Gréderil(?)

‘to Grade-II1(3) revised upwards to 50 fron the
existing 33-1/3, The revised maximum percentage
will thus be 75, 50, 33-1/3 and .25, thus providing
5 steps in Grade-1II. ladder instead of the present
four, - : : T o

1ii) ~The assessment throughout this group will b done -
.~ 8t the end of the 7~8—9_yaars'§nd after remainin~
for one year at 'the top of the gcale. |

gy iy) Grade-I1(2)iscale of f5,330-560 & will ba replacer
. Lk the scale of Rs,380-540, - E ‘ ‘ ,

The revised Table (Tablerxx),iﬁ¢orpoféting,the aboye
, ’vchangc$ for this Group is enclosed. ' e
- BROUP-ITI, -

i) Inclusion of additional Grade of R.,1100~'600C tn ' : 0
called Grade-III(5) for assessment promotion % -
persons from Grade III(4); the maximum perceatay: = -
‘allowed for: promotion being limited tep 24 of th-
eligible candidates, = - : ,

ii) Lateral entry will also be at Grades-III(2),III(2; -

' and III(4). The minimum qualification recuirements .
for lateral entry to different grades in this Groua ...
areas under;i- _ - e S _ -

IT1(4) f5,425-700  B.Se or Dip, in Engg./Technclogy = .
- - v . if 3 years! duration or equivalent
I11(2)  R.550-900 B.Sc.or Dip, in Engg/Technolagy
S of 3 years' duratiaon sr equivalen® -
Plus 3~5 yeara! reclevant exp:irienc
sr M.Sc/B.E./B,Tech or equivalent.

- IIT(3) " Be6B0-t200. B.6kaznre DIp. in Engg./Technalogy
,';r{ ‘ ‘ of 3 years! duration or ewuisalcr®
~ : plus 5-8 years! relevant exp:ric-
or MiSc./B.E;{B.Tech.or equiva’o-
_ ' - with d-4 yesrs! relevant expirir
I11(4)

Rs¢ 700~1300 B.Sec.or Dip.in Engg./Technolugy
~ - #f3 years! duratioh or equiva
plus B8+10 years relevant expurier.
or M,Sc./B.E./B.Tech.or equivalz ."
with 4-6 years relevant expevier -

A - oy,

raised to four instead of three as at pxg?@ﬁx. ! N

. P
Y 4 '
£,

§ ;
[
1 Q:; .
. £y
\Y
4

v ‘ . ) ﬁ!&l""‘n.':._.-‘_b B
iii) The number ofcchances for assessment have Qeunﬁ'gﬂg'%%




2 o (1)

" The first three chances of asscssment will be given
-.at the cnd of 5-6-~7 years for promotion from Grade~ -
«IT1(1) to III(2), from Grade III(3) to III(4) as well
i~ as from Grade-II1I(4) to IIL(5) as now added. In the
- cdse of assessment for promotion from Grade~III(2) ta
IIT(3), it will be done at the cnd of 6-7-8 years,
- The fincl assessmant will be done after a personn
- remains for one year at the top of the scale, #as at
. present. | .

'iv) - The persons posscssing M,Sc./B.E. nr equivalent
‘7 qualifications, if appointed in this group, will not
,é?(th@;eligible for consideration for assessment to posts
- *" in group~IV which are meant for scientific staff.,

Howcver, persons with the above qualifications or
equivalent who..have remained for one year at the tnp
of the scale of R,1100-1600 will he considered for onc
time assessment promotion XK¥ to R, 1500-2000 qrade.ln
the event of such a promotion they will carry ‘their
post alongwith them and on thecir vacating the higher
pnst it will revert tn the original grade af Ri,11C0-
1488 in Group-III, , o o -

" The revised Table (Table—III) incorporating the aljove

ifications is enclosed,
Up-Iv, = - |
* i) The asscssment of Sciuntists fcom Grade-IV(2) to IV(3) -
-+ will be at the end of 6-7-8 years and or after remain-
~_ing for one ycar at the top of the scale, promotions 5
~being limitud to a maximum of 75% of the eligible
‘candidates in an asscssment year. The number of years
~of scrvice ncecded for asscssment from Grade-IYV (1) tn
IV(2) will be 5-6-7 years and after remaining for onc
- year at the top of tﬁu‘gradu, the promotions being
allowcd upto 1009, . BT o

ii) In regard to Grade-IV(3) to IV(4), the maximum percent-

‘agz allowed for promotion has been raisad upto 50 of thes

véligible persons in each Laboratory/Institute in ap
assessment year instcad of 33-1/3 &s at present.
- as the fifth grade in Group-IV for promotion through .
assussment of Sciéntists in Grade-IV(4) who have ipit

in at least 4 years of scrvice in that grade, thel ™ "%
N Fate /2/

P

Inclusion of the Scicntist-F scale of &.2000~2500€6180‘
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maximum allowablc percentage. for promotion being \ f
33-1/3 eof the eligible E~-II candidates in each ~ \NJ%\; L
Laboratory. The appointment orders of persons founc PE%E Cer
for promotion to this grade will, however, b: issund ;
by CSIR Headquarters, the DGSIR being the appointing

authority. : : ' , .

, ‘The rcviscd Table (Tablé-IV)'incorporating'the madifienticn
roved by the Governing Body is encloscd,
B, A
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T s R SRR s e

ﬁqinccéihg,and'Architectural'Stﬁff :

'3} Imclusion of an additional Grade of Rs1100- 1600: wit
' designation of Exceutive frq1ﬂLLI/EXuCUthG Archite * for
"t % asspssment promotion-of persons from the grade »f /sstt.
. " Exceutive Engineer/Asstt,.Executive Architect at the cnd o
526~7 years and after remaining for one year at :hu top o
the gradce; the maximum purccntage allowed for p ‘amr tion
bplng limited to 25. :

'  ii) The latcral entry w1ll be in the first four grad«s. The
. minimum quallflcatlon requirements. for lat-ral ontr\ tox
thnsu grados arg given hereunder i~

Rs. 425~ YOD 3 yeors diploma in Engg /Archltec ure o1
equlvalcnt. ' ‘ T

"&.550;900- '1D1ploma or equivalent with 3 5 yaars relevaat
' ' . experience or B, E. /B chh. |

' R,650-1200 Diploma or equlvalent with 5-8 years felevot
. experience or B.E./B.Tech.with 2-4 years
~relevant experience, -

~ Rs,700~1300 . Diploma or Lqu1valunt with 810 yuars rclevont
. o expericnce or B.E./B.Tech with 4~6 years
oy relevant prurlunce. : .
iii) Sfﬂcu thL group is declared as 'technical! tha fast
: - . track promotion for. pcrsons possessing B. EepBuE. (Azcyi-
1 . ttecture) or equivalent ?UOllf}GOtanS will be linit 4 to
{ -~ the grade of f,1100-1600, Pcsitions in the grade of
R,1500-2000 and above for this stoff .arc caire-hased and
are not 1ntend >d for nuscssmint promotlon. App01n meots

rucru1tmunt on the ba31s af Lluar vacancies, Pcrsuns
posscssing B.E./3.E. (Architecture) qualifications in che
‘grade of R,1100-1600°will, howcver, be considergd for one

time assessment promotion to %.1500-2000 grade it «”Eﬁgwm»
they have remained for ane yoar at the top of the grede, e
in the cvent of such & promotion they will carry theirc NE

_ prbsunt post alongwith them and on' their’ vacatlng thu
, haghur post.it will, revert to their orlgln:l gracu N

(1100-1600, | ST ‘ o
- The revised Table (TGblL-V(A)) ;ncorporatln( the abg&;,n (2/  ;_ﬂ;?f
XA AR
dlflCthDnS is anlcsud. o o ' C e \xﬁﬁk - 5

N é” £t "f_"':/l

In View ‘of the assessment and promotlonal opportunltl
0v1dud for Endineering and Architectural staff as” stated above,
e- grades of Rs,700-1300 and Rs,1100-1600 will- be deleted from | he
dre posts. The higher codre posts viz.fs, 1500~ ZDDD Ri,1800~-225" and
2000—2500 will be rctained as such without any modlflcatlans in
e quallflcatlons for these entry level posts. :

“The revised Table (TablL—V(B)) incorporating the ahovi
lflC“tanS is enclosed,

/s

v —— .




: v“; CdnbldLrlng th 't no d cgrin 0f ulplomJ courses arg ayvaile- }%{ |
‘“ble in the country in the ab-ve areas and that for CILJthB/ln AT

novatlvc work in these are~s, practiccl expcrlunce and crﬁftsmanshlp
are much more desirablce =2nd necussary than more PQSSBSSlOﬂ of

' adqcatlonal nualifications, it has been decided that &Xumptnon:
Fox~rélaxﬂtion df qualificjtlans may be ‘obtained from the DGSIR | .ﬁ
at thé time of the advcrtisement of such posts itself, | o B

It has also been du01ded that M.A, degree 1n btatlStha/
Ma thamathcsVComputcr Scicnces should be con31darcd eqvaalent to
M Sc dagrau in St1tlst1cs/M1themﬁt1cs/Computur Sciences respect-

“ively. It has also been decided that M.A. Degree in SUbJLCtS ik ;
llEconomlcs; GLDgrnphy may be regarded as LQUlVQant to Me Sc.dLchl,-‘ ";f!ﬂ
'_thc maln crltbrlon being the rclcv1ncu of the subject to the 'h>;;
urus of work of the CSIR/Laboratory though the subjegt may not bu
a. PhySlCOl/8101091CJl Scicnce in itsclf. '

*Thu Scicntific and Technical staff have earlncr becn

vfallowud to exercise DptanS for the old scheme in to1o.Con equent=

- ly the %ﬁb schemes will run parallel in the LDerDtr'LS/InStltNtuS

 :uereas in the old schemc, supernumerary posts xn the higher ¢rade o
had to bL created for promotion of 801unt1f1c and technical siaff bhh;

~ from lo%c; grade to the highes grade, in tho new ‘schume the pu rsons |

' so promdtud carry their posts alongwith them requiripg no creotion

'of supuinumurary posts. As this crcation of suburnumﬁrary D0StS

opuratlng in thg old schbma woulq‘crgate difficulties, it has

_hcan decided ‘that in th old sechéme also a person'promoted to :
_thhDr pOatS will carry his/her post alongwith hlm/her. ' ' s

wfhe relevant paras in the brouchurc as circulated e
o with this office letter No, 17(65)/81 ~E-I1 dated 2/11/1981 S
oowill sﬂﬂnd modlflcd to the extent as mentioned abovu.J
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S K.L.WADHWAN’)‘~ S
JT.§£CRETARY(ADMN,) -
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(2) A17 Sections/hivisions in CSIB,qus,  ,
‘N:‘h*‘ FIe "“"_;""".’," e e .‘T...vu . .K-"Q‘M'T ~ - ,_..\.T‘—_T-"". ‘ e e
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 v2)

3

-WEbﬁs undefrlines the necd for in<h

4)

(2)

Eftry level is at Grade~I(1) only, Appointment to ¢ bhor
devels (Grades-1(2) to 1(5) ) is by prametion throuct Inte-nal
\'ssessment only, _ . , )

ﬁencfit.of Assessmont gsystom is buing exiﬁndea to this class

af staff for the first time. S . -

RS

‘fbe'lnternal Assessment Promotions are available anly for o

o

Tiechnical persons in the CSIR, 1If 8 non-technical person ip -
Qhe CSIR acquires skill and is found fit through a cuitable
trade test for entry into this Group, he may be coneidered
for induction at the appropriatc level provided the 1eed far
‘such -a position is Justified and approved by the conzerned

Hﬁ%gcutiva Committee (Please sce para 1,8 of this Section),

’ ' ouse training of such porsans,

The designations in col.3 arc in accordance with CSIR letter

N6.17(65)/78~E.11 dated 15.6.1979. Specific designations '

appropriate to a Laboratory/Institute will have <o be appraved

‘ @@ the concerned Executive Committee,

5)

All pPresent incumbents who were in scrvice as on 1,2,1981, in
one of the above grades excluding the grade of Rs.38(:-=560 and
who have put in the requisite number of years of scrvice would -

be asscssed for promotion to the higher grades in the Group s
- ¥ill they reach the level of fs¢380~560, an the basie of thaip =

6)

8

; ,%ﬂ as 3 and so on at all grades/lcvels,

o

-Tﬁ compute the total number of ycars required in Column~5

professional skill, expericnce and ability to pexfarm dutizg
qﬁi@ higher level, ' '

'

-Ib application of Purcuntages moentioned in column-6, fractioné‘ﬁ

el

lYess than 1,9 should be trcatud as 1, 1.5 to 2.4 as 2, 2,5 to

4

the following service will be taken into account

: : &
i) the entire setrvice rendered from the date of appointmunt . £
o the regular grade in the Group inclyding the number of %
1f years of servige rcndered in a Special Grade post, if any,

| ?{ and ingluding service rendered in sponsored projects/

¢ schemes as per guidelines contained in CSIR lotier No,16 .
»§i4%150)/68-E.II(Pt.II) dated 13.1.1981 relevant tco the
%;<g:ade, provided it is not less than thz numbip of years
= stipulated in Col,5, & : ‘

G f v

= S
LB s . . ‘ . '
11): all periods of leave 1nclud1ng}cxtra~ord1nary leave
LI to the extent it counts for increments and the reriods
Ve

¢ spent on deputation during the currency of the ' =ppointment,
3 ' T '
ORl Assessment Promotion to the next higher grade, the

 Assessment Committee in exceptionally meritorious cises
~ may rccommend grant of advance increments over and :zhove
tht normal fixatioq;' Sanction of advaﬁ?@é@gpromunts
bdyond threec will have to be roforrud'tO%Gﬁgﬁy
) A S

'

o _ .gbéi,,l |
stv'" . A ¥ ) - .

P

] Cy
Lo S fb L
5 . = . . [
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1) R 260-6-290-£B-6-326~0-366~EB-8-390-1 0400 f

i) R, 260~6~300~E5~8-340-10~380~E5~10-430; and

o idd)

4)

,.5)

6)

-
—

 -.;¢ aﬁtipulibcdin.an.Ej and

5. 330-10-380-EB-12-500-£5-15-560,

A

%

= will not be operative in future, These scales of pay will be;in*

3 treated as personal to the prescnt incumbents, Grades 3(i)

" assessment purposes to Grade-II(2). Similarly, Grade F(iig)

ment purpose to Grade~II(3).

~Tﬁp designations in Col.3 are 1n accordance WithkCSIR letter No,

ALl prescnt incumbents who were in serviece on 1,2,1981 could we ..

~ assessed for promotion’to the highcr grades.--in the Group‘aillAthqy

‘redch the level of fs«550-900 Provided thuy have’put.in'thJ recqus -
$it¢ numbir of years of service an the basip of their profussioral
skill, expericnce and ability to porform duties at the higher

-,

In application of percentagus mentioned in Column.6, fractionsg-i

less than 145 should be trcated as 1, 1.5 to 2,4 as 2, 2,% to
d.4 0os 3 and so on at all lUVuls/gradcs. ' / :

SN | (2]

AR

'~TT’@E o . : . o L

1) Entry lovel is at Grade-II(1) only, Appointment to othur lovely 00
. QGradFs—II(Z) to II(5) is by promtien thraugh Intcrnal Astcssmort ©

. orily. £ S : et
. e . v W
2) Binufit of Asscssmunt system is being extended to this clitss of o
- sgaff for the first time. SO U
3). The following’ovcrlapping grades, namely:- 2

L ENG

o e

@nd 3(1ii) above would be considered alongwith Grada-JI(1)fc;jmf’-

above would be considercd along with Grade-IiI(2) for assess4f?jff,
e N

17(65)/76~E.11 dated 15/6/1979, Specific designations appropriats -

to a.laboratory/Instityute will have to be 8ppraved by the.conCQ§§3f
_niéd Executive Committce. ' : S : -

[

To, compute the total number of years mentioned in column,5, the

following service will bo taken into account ;e

8 i)y ~the entire service rendered from the date of appeintucnt

to the regular grade in the Group including the numb.r of .-
yerrs of scrvice rondercd in a Special Grade pest, if any;..
and including sarvice rendered in sponsored projccts/
. .4 schemes as per guidelines contained 4n CSIR letter No,
Y *16(150)/68~E.II(PtZII)dated 13.141981 relevant to thi
grade, provided it is not loss than the number of yeors

-

°iixg- All periods of lcave .including Extra~ordinary lecve. o the

*

extint it counts for incremcnts and the periods spen® on

deputation during the currency of the appointment,
4 : ‘ .
Dﬁ%déscssment promotion to the next higher grade, the Ass:ssmops
Committee in exceptionally meritnrious‘cascs may recaommend P
grant of advanze increments ‘over and abgygﬁﬁﬁ?ﬁ@grmal fixwtion,”
Sanction of advance increments bcyondfthrﬁe«wwi%wﬁpve to ae.
referred to CSIR, v & ' ~

‘i X
5 a2
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'L lyj ? A S q
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i?‘ e e e bt

T N e e e e b nr. ;mm

111(3) R, 650- 30~ Tech q°

8.5c.(Sc.)/ 5,6,7 and -
_140-35-810-~ Officer(A)/ B.Lib. SC./ after Te- '

“EB- 35-880~ Library Dip.in maining o - »
40-1000-E8~ Officos (A)/ Engg./Techwy for ong A ;
,?40-1200. Documenta~ of 3 years year at -
S tion duratian the top
A Officer(A) or equival~ nf the
f- etc, ent plus scale,
c * ‘ 5~-8 years
; : relevant
by o . eXperience
A 1 Or M,Sc./
o B,E./B.Tech,
or equiva- S
lent with S B
. 2~-4 years | .
5 relevant - o
: expericnce, - -
. | SR 33-1/3.
I11(4) Rs,700-40~ Technical  B.Se, (Sc.)/ 5,6,7 and . G
-J00-EB-40~  Officur B.Lib,Sc, /  after re-
1100-50- (8)/ Dlp.ln ~maining
| 1300 Library = Engg./ - for one
) : Officer Tech, aof year at
(B)/ 3 years the top ]
, Documen- duration -0f the ]
. tation Or equi- scalw, : i
3 Of ficer valent pluys ' , ; . i
(B) ctc, 8-10 years ’ o
relevant -
'EXp&riunce‘ . . o g "
or M.Sc./ . . I
| B.E:/B.Tech. EE f coe A
| or equiva-
& : s B lent with : - : a o
o - 4-6 years f ' ' "
QQJ’ ~ relevant !

experience,

.11115) f5.1100-~ Technical B
4 50-1600 Officer i
e - (cy/ g
g Iy Library R

' ‘ Officer - -

(c)/ . o

Documunta- %

tion % 3

Officcr §

, (C) ete, i

COn’td....ﬂ.Q.a‘




s A e ke, f' . -

 900-EB=40- _ M.Sc./

R,4100-50-  Sciontist 'C! et Elass 6,7,8
1600, A - M.Sc./ ~and/op

_TM@E-‘N
GROUP -~ v

NEW RECRUIT:ENT AND ASSESSMENT SCHEME FOR
SCIEWTISTb JELONGING TO A GROUP OF GRADES

S wem  wen we T en we e e s rew e e

a.,

‘Totdl No, of Assussant chancus | As 1nd1catud
Cin Lach of thu first four Grades | agalnst -each grade.f

e i DN AN MALAU e e meA e et e, s

S 0 s vt . A g meraamys - - .

: SC“lL of de DL81nnﬂtlon Minimum No. of Maximum %

( % qualifi- years of wligible

S cations of persops who
1”‘?;__ . for scrvice coudd bhe
s dircct needed  promoted from
by recruit- for one grade
_ ment  assess~  to the next
B _, | ment.  highor

“ s

o grade,
A : . )
sl
TR . 3 b S M s meanmn bh s o s 3 -, ,..‘.1-.- . 5 " - 6 a —
3 A A
e e o s TS S i mins b ¢ s e sl - e vy B R g— -

®.700-80-  Scicntist 'B' Ist Clae 5,6,7

and after
1100~ 50~ o Ist Class remaining
1300 ;- B.E., or for one
‘E{f T M.Tech./  year at
Sk ME/MB3S/ the top -
o " M.V,Sce/ of the
b M.Pharm/  scale,
; - Ph.D, :
' (Science)

"NQ percent-~

Lage limite

aflon.

Ist Class after

_ B.E.with remaining
- 6 years . for one
Gl o exper- year at
i ienca/ME  the top of
by with 4 yrs the scale,
T o expprlunce/

Ph.D,

(Sc;cnca)
with
e ' 2 years

3 ‘ ' ExXperi--
g ence/Ph.D,

. (Engg. )~
v _ - minimum “ -
i : years of B
idy ' expcricnce E
= relexable
~ only in
4 EXCEp-

tional

cases,

75

Contd o1 02._1. t

)

BT

e m— T

e YT A St et et e e e - . A .
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(2)
3 4 5 B
T "y
IVH(3)  Rs,1500- Scicntist Ist Clns M. Sc/ 5,6 & &% - %@7“
- - "60-1800- TE=T1! “Ist class BeEe the top e
- .100-2000, with 12 years of the’ R
L expcricnee . .. sgale,
1 OR e :
< " M.Tech/ME/MS/
o ‘M.D./Ph.Dyor . .
: ‘corresponding '
‘ " degrees in . ;
‘other discip=- . S
lines with. - "
original work g
ST as cvidenced -
g §e . by patents or -
' ' " publications, .
Evidence of - "
f leadership ‘
; with about
_ 10 years of
k R&D experience, -
N ¢ \ ’ SR . 50% of
” . _allrlble A
: ~percans in e
- wpack Leb./
- ‘1nsiL.;n R
AL un &ssess- .
BT L ment year, .
IV(4) ls,1800- Scientist ~do~ = 4,5 & 6
. '»100-2000- 'E.II! ‘ | L
'5925/2-
122350, oo
N 43-1/3 of
Pa - the oligi-
1y . ble Scien~ -
o zists E,I1 %
“ n <he Lah,
. ~dnown o
- ' e " Aasgissment
e , Syear,
- Iv(s5) - Rs,'2000- Scicntist ~do~ -
CoooeemAes/e- T Fd |
- 2500,
: NDTF
. i
1. . SClLﬂtlst—A/SCantlSt—A 1 who are at present in the sca e of

‘pay of.Rs,650-30~-740-35~810-EB-35-880-40~1000~£B-40-1200,

and who have a Mastcr's degree in Science or a Bachclor'
degree in Engineering or equivalent would be assessed
1mmad1atal¥ for promotion to Sc:cntlst B/Grade~IV(1).

Contd.;....a
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TABLE-V (A)

NEW RECRUITMENT AND ASSESSMENT SCHEME FOR
“NGINEERING AND ARCHITECTURAL STAFF.

¢ . . - v':i ‘
Total No, of_nssessmunt'ch;ncus in I 4 (Four) A L

zach of»thu first 4 Grades,

Scalc

Jesignition
e poy (fs)

i

oA

-

of  Minimum qualifi-

Tecruitment to

cations Priescri-
bed for future

the Group of

Grades,

s,

N

e, . ———- T - g

-

No,of years " 4 _
required for tion through;
Assessment, ‘

of promo-i’ . -
Internal
Assessmoent L
. as Prescri- -
" bed for
Growp-rrr -
TTechnicalv_f,g

Staff,

r.EngiﬁeeﬁiGr,I)/
r.arthitesd (6o, 1)
A Wi )

s
S 1

i

ﬁﬁ.
§

“-Engineex(Gr.I1)/ R, s550.9p0

r.Architecy(Gr;II)
. o :?;

SistantﬂEhgianr/
sistanthﬁchituct
. §

Ly

[

e
B \

{tt;EXB.EQ§incer/ %,70071300

ttExc AfChitoct
LTk
. R

A

‘.;"' vﬁ.
utive Engt ./
. Tk .

‘dtive Arch,

?.425-700'

At g

3 B 4

pm—

3 years Deiplaoma jp

Engineering/Archj. g

- tecture op cquivae
lentc ‘ ‘

| “top of the

3 years Diploma ip -
Engineering/Archiuh
tecture or equiva~ -
lent with3-5 yrs,
relevant experige
nce or BE/B.Tech,

fs,650-1200 3 years Diploma

in Engineering/

- Architecture op
equivalent with
3-8 yrs, relevant
eXperience or BE/
BeTech. with 2=4
years' rcluvant
experience,

3 years - Diplama in
Engincering/Archi-
tecture or equivaw=
lent with B+10 yrs,
relcvant'expcrionce'
or B.E./B.Tech with
4=6 years relevant
eXpericnce,

Rse1100~1600

-ing for one

' grade,

U R T e e o m——y Y % T v paneme © e s

L é
\ i - i
36,7 and .ﬂh £
after remain- - ,gﬁJ(-

year at the

grade, - ' )
R v 75 L
6'7;8 dnd - '\
afterp remas-
ining for
one year at
the top

of the

5;6,7 and

after re- o fﬁ?
maining for S
one ‘year at L

the top SR S
- of the P

grage, i

R ' o S j
%m: ‘ : S . .

. . j'. .3; e
5 D ‘ it . . "fv "
A Cey
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TABLE -V (B)

f
e -

~Filling up of cadre vacancies for Engineering

and_Architectural Staff.

. e

oy o o s

‘Designation Scalc of
BT pay (Rs.)

e a1 ot e 1. e s
‘ 1

Lupsrintending
‘Endincer/Superin-
‘tending Architecct.

. —doetf
aNon~funct%§nal
s_ll.ctlon éi;é;ad'e .
e
‘Chicef EngiReer/
3£hi¢f;AthitCCt

i

M B D S DU MY M T P WL b A ) W A R YN

Minimum qualifi~
cations prescri-
oed for future
recruitment.

Remarks.,

B e — - " "< r——

3 4

Rs.1500-2000

Rs.1800-2250

Rs, 2000-2500,  -do-

Bachelor's degree
in Engineering/
Architecture or -
equivalent

By Direct
P

>,

’.‘" e et o d o0 & » 2 e

T )

ecruitmant,

o ermbem et

{
i
H
'
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COUNTER 'AFFIDAVIT ON :BEHALFOF
RESPONDENTS 'NO 2,3,and:S,
Inrep o ;(/?

REGISTRATION.BASE.NO. 129- OF 1988 (L)

[N NP . - N -

Suresh Chardra and:another, - -...J?etifiager. )

ALY

Versus

Union of India and:othersQ ' o ++«+sRespondents,
T2
ANNEXURENG. ¢ o« s o o sAw2s |

-

o CSe R
(PhotostatZCOpy:ef~the‘instructions contained iéjcireu;ar-
. ’ \

o~
"

‘Letter No. 17 (65)/85-PPS of 11.2.85 is.|annexed

herewith)

- LN
. . A"';‘AXL P do
A S S S
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P 3 S R Jb,,_ A 2
" f%@] . o | : -
g T COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH
. B N n"‘s .
. oo . N | ) RAFT. MARG,’ FA\)
" No. 17(65)/85-EPS NEW- DELHI 110001, the llth February, Lasslr_f1g'
, . From .

The Joint Secretary (Admn ). okl 5bAhCl N
Councxl of Sc1ent1f1c and Indusgfg.l Researéﬂ; 2

- To
e The Heads of all Natlonal
e Laboratorles/Instltutes.~

Sub: -~ Senlority of Sc1entlsts assessé&wfoﬂ‘prompt n 4LE£5
' under the New Recrultment and Asses%mént Scheme. “ ‘

L3 ]

I am directed to.state that referencéShavo been L
received from some of the Laboratorles/lnstltutes seeking™ | =T
confirmation whether the order of merit/inter-se merit - IS RO
rating, as determined by the ‘Assessment/Core Committee, :

~on assessment promotion of the scientific/technical
personnel under the "New Recruitment and Assessment -
_wﬁcheme" will be.the order of their merit for placement:

in the Establlsnment List for purposes ef conflrmatlon
etc. _'
I _ . . )
- It is clarifled that since under the "New ASsessment
. Promotion Scheme", the’ promotion is based on the ‘inter-se
‘merit rating restrlcted by percentage limits wherever '
; applicable,  the . inter-se merit rating, as determined by
the Assessment/Core Committee, will form the basis of
fixing the seniority of the Sc1entlsts concerned for _
“placement in the Establlshment LlSt for the respective
grade. , _ :

. Kindly acknowledge receipt.

- L . .
N . . . - : . i N : '
. " i .

v ~ .

YoursK:a}thfully.

mg»*

- o IR N (sK.VERMA ) . L B
e o L ' DEPUTY SE%RETARYS» SR
. ‘,\ . ) . . \ . ) . . PR AV Y A.' . . » . '. y - \' . . . . ]

© Copy to: Ail Officers/Sections..
L in the Central office. .
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1

Before the Central Administrative Tribunaliat Allahabad,

(Circuit Bench at Lucknow )

E %«»Z

Rejoinder Affidavit to the Céunter Affidavit
: : ,

Inre:

|
. : |
Registration Case No. I29 of 1988 (%)

Suresh Chandrs and another .. .Petitioners

Vs.

N

Union of India & other ...0pp. Parties

.

I, Suresh Chandra, aged avout 33
years; 8/o Sri Ram Samujh ,R/0 4-923/3

Indire Nagar Lucknow, do nereby solemnly <

- affirm and state as under;-

|

I- That thedeponent is one of@@etitioners -~

in the above noted cazse and is fully acuuitantea with .

' | @, o
the facts. i :

) ' ‘ N r—

1

2+ That the deponent has gone througn tie

Counter Afrficavit filed by Sri V.P. Baks£i. The deponent

is replying the allegations mude against him as well

)

as on behalf of petitioner no.ﬁ2 who has| authorised r

@)V]/\/\_to file rejoinder affidavit. | |




@/

e</\,,o\

3= That as to allegationsof para 3 of the

"

counter affidavity; it is incorrect to state that joint

petition is not meantainable because;of different facts.
The true fact is that actually Sri V.P.Bak;"shi has

given false affidavit on the ground that ge has denied
pereonal allegations which congern to Pro%.aR.C. Maha jan,

&/
Opp. party no. 4.

@Q%;;as to allegation of different faots, both

the petitioners are echeduled caste candidates, both

aré claiming post of Sr. Technicaliﬁssmstants in the

gcale of Rs. I640-2900, interviews were held on same

*

dates, names of peultloner flnd place in - 5rd . 4th
Seniority Lists, and botn have been 81m11arly discii-

minated two times by Assessment committee.

4-  That in reply to para 4 of the C.A., , it

| ' ' | M ,
is stated that recommendations made by Voﬂuﬁky Committee

e\

"are against constitutional provision, which hes

safegmarded the interest of the weaker eection i.e.
Scheduled Casse and Scheauled Tribes Gandldates.

The governing body has been vested with power but
such‘discretion hes not been conferreu wnlch is against

economic interest of the weaker section of the people.

The Scheduled Castes Candidates have been protected

)Fé&kaﬁﬂi&& from Social injustice and exploitation.

5>

" The makews of the Constitution emphasiced for
the rights of the weaker sections and tnlskwhy U/Art

338 of the bonstltutlon, a Oomm1s31oner was app01nted



"
\O
3 AN

to investigate all matters relating to the safeguzrds
provided for Scheduled Castes Candidates in the Congti-

. tution. The prefeﬁ%ial treatment U/Art. 3%5 is accorded

to members of 5C/ST persons only.
5. That in reply %o para 5 of tne Rejoinder

Counter Affidavit, it is not.disputéd thaﬁ geverning
B&dy of Council of uLlEHtlflC and lndustrlal Researcm
hes framed new assessment scaoeme. But thls Body took

i arbitrary action vide Annexure—g_ oy y@@%g&introducing
new policy in promotions and ordering th&ﬁ it would
not be possible to maintain rosster providing reserva—i

"

tiong tfor Seheduled Castes Candidates and on assessment

e ppomotion these candidates w i1l be examined by relaxed
/‘/Q e ['0\ ' . : .
J / . .

standerd. With-out adopting a criteria of - relaxed

standard, the petitionerghave been super-geded two

times and the junior persons as mentioned in Annexure-17

have been given promotion.

6. That in réply to parz 6 of fne Counter -
Affidevit, it is stated that Code hssessment Commi ttee
ror the years 1986-87 and 1987—88 was nét fairly and
legéll§ constituted keeping in_mind the:interst and
rights of the 3cneduled Castes and QCueuuLea Tribes
Candidates. On ever; occass 1onb a member of & cnequied
Caste was not 1ncludea in the Asseqsment Committee
and the opp. party no. 4, who possesges castu feelings
always participated in Interview as an Expert aid as

v)ma;’sucﬁ proégedings are vitiaged . There;was quota of

@" o g : : B ‘

' 754 for assegsment promotion5 In the last year,

interview was neld on 8.10.87 in wailcn 10 candidates



4. P
" A
faced the interview out of which onlypposts were
P .zg B

filled, up and 2 posts were left out.

o b (I
7. That the contents of para T of: the C.A.

are not aamitte&.as sﬁated. It is.submifted that in
~the department of Central Drug.and Research Institute,

Lucknow less qualified géneral éandidatesjwere congsiderea

by Assessment Committee and graduates?%chédaled Castes

Candidated were declared disqualifieé, wﬁich action

of the Code of Assessment Committee is digcriminatory

and,violgﬁ;ve to the circular issued by Céntral govt.

bgs o |

in ﬁavougﬁSC/ST candidates on the basis;of roaster

system whichis prevelent in other depart@ents.fhe

body in question has got’responsibility fd comély and

obey the policy laid down in favour of SC/ST canuidates.

8. That the contents of para 8 of ﬁhe Counter,

"Affidavit are denied in view of the assertions made

y

in the pracegding paragrapiis. Due to unfettered power

of the Assessment Committee, the a§p11¢QantS are
Xkbeing discriminated and exploited after:joining C.D.R.I.
&P wee Stawbant F e bedy of c‘»aa.u—g// \ |

/%o make arrangement of training Tor yualified 8C/3T

candidates. The classification made and abolition of

rogster system 1is discriminatory and irrational.

In the case of SC/ST candidates’ﬁhe question
of inter-se-merit does not arise. The'general prile
is this thot on getting scale of Rs. 425-700 the

incumbents in ¢.D.R.I. become entitle for their

promotion of 5 year assessment basis..



Sy

-

2.

. !
9., fThat the contents of para 9 of tne counter

affidaVit are denied, There is clear evidénce of

dlscrlmlnatary action of the Assessment commlttee

before which the apsllcants faced 1nterv1ew two times

but tneir rights of promotion was denied. ?
: |

. ' L :
To. That the contents of para fo df the

Counter Affidavit are not admitted to be correct.

It nas incorrectly been stated by the officer that

as the petitioner no. I on nis own v¥olétion in his
. { J
own interest joined Gramin Bank and did npt pay leave

saiarj and peﬂSlOﬂ gontrlbutlon, he ooula not be
assessed. The real fect is that the petltloner no.l

Was never informed about former 1ntervxew neld on
L G U‘ :2.2’.3_
£6

By fostil ¢ mtind uu# D
30.10. 1986M$(,€? %7 W /M |

h feld P

That the deponent submits thatpetit#oner no.I

had gone on deputation on yproper permission accorded

by the Parent Department and therefore,: 'he nad lien
!

on his post and had leagal Cldlm for COﬂSlQGrothH of his

promotibn Like other candidates. The'deteils about
aepos1te oI lien charge are glven lﬂ pdra 6-11 of

%)
the Claim petition. He conténtied on tﬂe rale of the

Department according to the 1hstruetlons issued
by the CSIR headquarter on 22/5/87 . The Dy. Secretary

has clearly held that since he was in Indla he could

have been called for assessment promotlpn in the year

1985-86 but despite this rignt of promdtion was taken

away arb1trar1ly True photostat cooy of order dt.

. 1
22/26=5=-87T is filed as Annexure-34to tnls afflaaV1t

g;//f
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6.

W

Beat according to allegation offihe opp..parties the
cuse of the pétitioéer no.I was not considerd for
promotion on a higher post on 5 years Assessment basis,
because he had joined Gramin Bank, which is not correct
as alleged, The action of the opp.vparties ise discri-
minétory wiaich has caused prejudice to the petitioners.
It may be stated that one Dr. R;N.Tandon'Scientist-B
(now his name ié Dr. Zafaf‘Kamal Khan ) had gone‘foreign
abroad and as a result theré was‘bfeaﬁh u? in Serﬁ%Ce.
A ' He took advantage being brother in law oféDr. B.K.
| Dhavan, Directo%skC.D.R.I; Lucknow, The éaid doctop
wa.s grantedlﬁgg; year extra ordinary leavé{ although
he did not paj eave salary and peﬁsion contribution
in due time, Desﬁite‘these facts -on 2.6.1958 he got

promotion on assessment basis in Scientist-C.

\r(/;éi;%kj )% While the petitioner no. I had joined varent department

BN TE e o X o . . ' ‘ ? ) )
s T T before Interview held on 30.10.86 and he was issued
G | o
Lt T s . ‘ : |
\\\\*hmgﬁzﬂ' certificate lien charge vide Annexure-6,

That the allegation‘thatpetitioner no. 2 could
not qualifj'himself the reguired standard,éis denied,
The relevant étandafd haé‘not béen preécribéd.

His case for promotion on 5 years assessment basis
- was not considered on account of caste feelings of
.opp; party no. 4 . If may be stated that petitioner
: and PNl »
no., 2 is BSc, Physics. Chemistry, on tuis basis the
opp. parties 2 & 5 vwere anduMat:a 5ound_to Qost in
Chemistrj « Instrumentation section. The petitioner

(ég;¢>Ndwas posted in Bio-Chemistry in order to hamru aad spoil

his service careersyriov; to it the Authorites had
L W 9 _ |
postediin Bkwik¥x Division of Pharmocology.

e,



S

I

II. That the co’nte_nté}of para I2 of the Counter
Affidavit are deniedl The Authorities of C.D.R.I., T
Lucknéw acted against of office Memo no. 27/4 (M/70 ESH
(SCT) at. 2nd Septemeber, I970 whereby all Selection
Boards/Recrqitment Amthorities were dieeéted that they
should include among them al least one Scheduled Caste

/Scheduled Tribe member as contained in Annexure-2I,

Whenever, the Interviews were held in the matter of
promotions of tune petitioners, the Assessment Committee

did not have any Scheduled Caste member, hence the

A

_said proceedings were vitiated. There is no satisfactory
explanation that why the petitioner no.I was not called
for interview on 30.10.86, being qualified eligible

Scheduled Caste Candidates. 7

I12. That the contents of psra I3 of the Counter
‘vAffi&zvit are dénied, being wrong and not based on

cogend evidence., It is reiterated that recommendations

of the‘Voﬂﬂn%pwcuommittée'and the G.0. D&, I16.,7.82

contained in Annexuré—l6 by which relaxed Standard
- wasg introduced gnd roaster system abdlbshed,are
violative of the provisions of the constitution, the
office Memos issuéd in respeét of safeguarding‘the
interest of Scheduled Caste /Scheduled Tribes
Candidates, and pfinciple‘of natural just;ce.
The petitioners havé ponafide case of promotion on
reservation ebasis and their suitability can not be

considered along with general candidates.

1%, That in reply to para I4 of the Counter
u/ ' v
Gg; Affidavit, the deponent is advisea %o g?&te that

there is a prima facie, case of the petitioners,



é\,

as tiey have been discriminated and superseded by

others without any just causé;, The opp. parties intention
. is to crusir the voice of Scheduied Caste/Scheduled

Tribes candidates in C.D.R.I., over looking constitutional
safe guard provided td them so thét they might.noi’

be able %o méKe genuine demands for promotion.}

I4, That péras 15, 16 & I7 require no comments,

!
-

i | - I5. Tﬁat’the contents of para Ié of the
Countef‘AffidaVi% are denied and inireply there to the
contents of para I8 of thé writ petition are reterated
to be correct. It is denied tnat the caée of the
petitioner bno,I was gonsidered_for éonsiderafioﬁ of
his pfomotion to the post'of,SeniqunghnipalvAsétt;*
AzpEE According.to tie circula? of the central govt.-

-

'1ssaed for the welfdre of the ocheduled Laste and

M i
.;cheabu.ea Trives ef byve Sohédored dapte @mdn Mﬁ@¢/<
N

candidates, fe was ellglble‘to be cons1dered on the

date of interview dated 30/10/86.
16. That the contents. of para I9 relate to
the instructions'of the C.S.I.R but the recommendation
dr
of the Vdﬂuﬁ#ﬁpy~00mmlttee are not based on the
provisions of the constitution and are ‘ulte against

the interext of the weaker sections.

]

I7. That para 20 of the Counter Affidavit

(E§§ need no reply.



9.

I8. That paras 2I and 24 of the Counter
Affidavit are denied and the contents of paras I6,II
to paras 6,20 of the writ petition'and reifevated as

oM g
comrect, It may be stated that the opp. partles have
failed to give specifiingEply to paras 6.II and 6,12
of the writ petttion. »

I9. That para 25 of the Counter Affidavit

need no reply.

A | 20.  That in reply to para 6 of the Counter

- Affidavit &hé deponent wants to draw tne kind attentlon
.of the Hon'ble nWW%raourt that the assertions made
in paras 6.33, pS%g;.6.34, 6.38, para-6.40 and para
6.47 of the writ petition have not been answered

- properly and ohly this much nas been said that facts
%elatiné to these paragraphs have already been

stated,

2. That the contents of para 27 of the

Counter Affidavit are denied and the contents of paras

6.50 to paras 6.52 are reerated to be true.

Itvis incorrect to state that éommittée has nof failed
to follow any léw while the petitioners have clearly
asserted in the writ petition that office Memorandum
contained in Annexure-5, 8-A, I4, I5 2I and 22 issued
in favour of Scheduléd Castes and Scheduled Tribes
candidates for sageguarding. their interest inservice

«///hattersyhave not been followed;A That it may be stated



§g{
10. S

that Assessment Committes Constitused in the years
1986-87 and 1987-88 did not have a Scheduled Caste

member which was necessary to be included in order

to watch the interest of the weaker sections.

Hence the Assessment Committee acted illegally and

-

arbitrarily.

22, That the allegations made in para 28 and 29

are emphatically denied and in reply there to paras

| 7,8,9 and I0 the writ petition are reteriated to

be correct.

235. That para 30 of the Counter Affidavit
"

needs &no reply. , \
24. That tne contents of para 3I of tife Counter

Affidavit are not admitted to be correct. It has

wrongly been stated by the answering opp. pérties

that performance and merit are the criteria for

promotion for the Scheduled Tribes and Scheduled

Caste candidates. The rights of the petitioners have

been denied for promotion on fiwe year assessment

1.9

basis by abolishing the Roaster System and inducted

a new entfy point system through open market,

The new policey of the C.S.I.R. in the matters of
bromotions of the Scheduled Caste candidates is
uﬁsconstitutiogﬁgf/gpd sufters from legél infirmities.

The deponent submits that high standard of Research

is being maintained in tine Institute. o where in

»tﬂjvg in the Counter Affidavit it hes been mentioned that

(EE#

efficiency of the petitioners being scheduled caste

candidates has been decreased despite proper training
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OATH CON[\"X SIONER,
~High Court Allahabad
Luckuow Bench
3)

No......

‘giveh

the Counter Affidavit are denied.

Date 7“&’" y NUgn- |

3

to them. “he petitioners possessed requisite

qualifications and the performance can not be said

to be not good, . .. T

25. That the contents of para 32 and 33 of .
The petitiore rs
have been superseeded two times without any reasonable

and just cause. The petitioners are liable to_be -

‘promoted on the next higher grade on the Assessment

Basis,
Lucknow:Dated

. , 1888

I, the deponent above named do hereby verlfyutnat
MY{' fP WY‘L’L} .
the contents of yareﬁv 24 &, 9 Lo pertly, £, 176 20, LL'”Béi/’/

of this counter afxlaaV1t are true to- my own knwwledge,A
to be true on the bas¢s of records, while tne contents
of pa,ras%]wé'ﬁ:/bﬁ 28 parv~ '}L’f’“& bo, ki, 12513, 1,06, H,24 cur? "5-“
are believed by me to be true on the'hasisfef legai

advice, No part of this affidavit is idlse and notning

- 9o help mevixiék~‘

I 1dent1f3 the deponeut above named}

materlai has been conceale

,p‘
% o

whohas signed before me.

Advocate.

Solemnly affirmed before we on 2. 2 &%;

at /O,&H(,ne deponent who identified by SQ HW

- B — Aavocate,}#1§%6¢47¢hd

I have satisfied myself by examining
the deponent that he has understood the
contents of paras this affidavit which have

been read over and explained by me.
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aﬁrfw qgr wrifas A Egd SECEY
* _.COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH |
;> - - _ ¢ L AT T, A 72%2_;_71{4
. Anusandhan§Bhawan, -
Fegr . I®! qA, 74 fGedi-110001°
No Rafi Marg, New Delhi-110001 , the__ 22nd Fiay. 1987,

el
-

995 74 .
FROM ’ AT %ﬁ})
gy wiaa (s("r.em) - o .
Joint Secretary (Admn.)

Imifas qar Araifos gaga afeg
Council of Scientific and Industrial Research

gar |
To,
- Director,
Central Drug Research Institute,
Chattar lhenzil, Post box No, 173,
Lucknoy 226 801,

Subjzct: Assessmeni Promotion in Group I1I1 Gradss.

Sir,

‘ With reference to your letter o.5(131)/81-Estt,I1(Gr.II) dated
4th Tiay, 1987, on the above subject, 1 an directed o state that having
maintained the lien of Shri Suresh Chendra in the Institute he continued
tc be on the rolls of CORI,

in this ccnnection your attention is invited toc CSIR letter
#0.9(2)/86~PL dated 2¢th June, 1956 wherein it vas clarified that the
interestsof persons who have been allowed to retain their lien vill
have i be ssfeouasrded ancd the ceses will have to be considerec ior
assessment if they fulfill the cther concitions, Accordingly, the
case of assessment promection: of Shri Suresh Chendre who became cue .
for assessment during the year 1985-56 should have been processed
2long with others due during the sasme assessient year. Since he wzs
in Indiz he could have besn called for sssessmenti promo tion,

Bt In case there wes any defeult on the pert of the individuzl in
not paying the pension contributions and lesve salary contributicns;
the agppropriste action could have been tgen st that time. FHowever,

Om,l\ /OS.\w\r\l Suresh Chandra continued to be on the rells of CDRI,

In view of this position it would not be in order te consicer

hl{\“} r assessment promotion during 1566-87 on second chance only.
)7 . ep
) i - Yours falthfully,
: /-~ V/)\/\ﬂ/\
e/
Y @ 1o
.,«_"'%/ MV
‘ ( 5.K. VERMA):

SEPYTY SECRETARY. -
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Before the Central Administrative Circuit Qench,

Lucknow.,

S
4

Supplementary Affidavit

Inre:

0.A.No, 129 of 1988 ' | |

Suresh Chandre and another «+oApplicantg’
| Y.
* Union of India & Ors. | " ees0DPP. Pafﬁiés

I,lsuresh Chanara,aged abouti;_
37'years, S/o Sri Rem Samujh, R/o' 
54923/2_ Indira Nagar, Lucknow, the
deptnent , Qo heréby salemnly'affirm

and state on oath as,under;;

1- That the deponent is applicant no, 1
and has been authorised by applicant no. 2 to
X swear affidavit and he is fully conversant with

the facts deposed to below.

[



%

2.

2= That on the 2nd Stay application dt.
January , 1991 moved by the applicants, the Hon'ble
iribunal after hearing counsel for the parties.pessed
@uiteeim ovders.gy”

S - That on 22nd F&E&é&my, 1991, the Hon'ble
Tribunal was‘pleased to‘ofder that the Tribunal

is of the opinion that the promotibns due may be
made, however, the same shall remain subject to

the final decision of the case., The Bribunel also
ordered that the supplementary counter affidavit

/ be filed with in 6 weeks.

e

4= ' That alongwith the supplementary affi-
“‘davit dt. Noﬁember, 1990, the applicants annexed
" a circular dt. 23/12/88 issued by Director Gemeral
seying that reservation scheme for 30/ST candidates
| for direct recruitment as well as internal asse-
ssment of Scientific and Technical employees and
promotions through DPCS are not being properly
followed, 1t is clearly proved from the applicant
no. 1 case that ne was not called for interview
on.3o/;0/l986 for assessment promotion to the
next higher grade, although he bad joined the

department already and has deposited the lien

(:g§§fJANL,charges anounting to Rs. 5350/~ . : B




K
S
3.
o That on receipt of the interim order

dt. 22/4/91, the application no. 1 & 2 made an
application to the Director CeDeR.I., Lucknow
requesting for favourable orders on the basis of

' i

ak aforesaid interim order . True photostat bcopyes

of the stay order is filed as Annexure- No,-1 to

)

_ ' i/
. this affidavit while true photostat copies of the
“

. e .
applications dt. 23/4/91 ase filed as Annexure -2 & 3

respectively.

(- - That the Section Officer vide office
memorandun dt. 2/5/91 infomed the applicants to
the effect that the Director C.D,R.I., Lickuow

has been pleased to accord approval to the agsessm-

ent promotion from Group-3(2) to Grou' =3(2) in

the scale of Rs, l6§g—2200‘. The names of applicants
find place at Serial Ko. 7_& 8 respectively,

A %rue photostat copy of the OM dt. 2/5/91 & is

being filed as a Annexure-No,~4 to this supple-

mentary affidavit.

That this Hon'ble Tribunel will be sur-
prised that the person wﬁo is senior x i.e. the
applicant no. 1 has been ordered to be promotéd
with effect from 1/2/89 whereas the junior i.e. the

applicant no., 2 has been given assessment promotion

(éE&M)N\?.e.f. 2/11/88 ., This action on the facé of it



&

Yo~

4‘0 .

ig quite unfair arbitrary and malafide in the
sense that the applicant had made complaint about

high handedness to the President SC/ST Ass001atlon

Unit C.D.R.I, Lucknow on 7/4/88 which is Annexure-17

to .the main petition,

- , That the main'reliefclaimed for in

the petition is to give promotion on the next
higher post on the assessment basis w.e.f. 1/2/1986
to appliéant no. 1 being first chance and to

vapplicant no, 2 w.e.f. 2/11/1986 being first chance,

+ as they were superseded by tne Juniors,

8- + That the applicants ® submit with
respect that their bonafide claim forthe assessment

promotion may be given from the back date wheye

promotions had become due. ”Véjﬂb\

' Lucknow : Dated Deponent.

5K gk, 1991
Verification
I the above naméd deponent do hereby g verify
that the contents of paras.isis u.éferlly 7.9, .

are true to my personal knewledge and those of

pamSQZ‘oo}QA{)oooo‘)[{iréoooco"ooooooooc e s00000 0000000



De

are believed by me to be true on the basis of

legal advice. No part of it is false and mothing

material bhas been concealed. So help me God.

Lucknow Dated Deponent,

QéE.51991 - I idéntify the deponent
who has signed before me.

4;/ ao—Cu

Advocate.
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Before the Central Administrative Tribunal

Circuif Bench Lucknow

0.A.No. 129/88

Suresh Chandra and an other | applicants
N
Union of India and others , Opp. Parties

-

’

Annexure No.| -

—— el e el
' CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,LUCKNOW,

" 0.A. No. 129¢f 88 () |
Svresh Chandra . sevcen Applicant. .
22.,4.91 . Versus, - [
Union »f India & Others. eeeesse Respondents., i
HOﬁ. Mr. D.K. Agrawal' J‘M‘ ' : . -' \7
Hon, Mr. X, Obayya, _ A.M. '
Sri Q. Hassantfor the applicant. Sri P.N. Mathur, for the respon- T,

dents. M.P. 739 of 1990 taken up, This is an application for
amendment of the pleadings. Allowed., Let amendment be incorporates

within a week hereof.

M.P., 30 of 1591 taken up. %his is an application for the stay of‘

the operation of the report of MangyCommittee., We have heard the

learded counsel of the parties at lenght. We are of the

n that the promotion due may be made, however, the same shall

_ *%%5 rema grsdbject to the final decision of this case. Supplementary
r L ‘

Nk :
g affidavit be filed within 6 weeks hereof. Supplementary

der, if any, may be £filed wihtih 2 weeks thereafter...bist

AM. | J.M.

t/a>k o 8d/ S s8d/

= S // Troe pr N
\/;n. . ' Secition ﬂfce? '

Centra  \uministratve Tribungd

. Cricult Sench . . ~ (
(E%; o C o LUCKINO WY ' b



Before the Central Administrative Tribunal

Suresh Chandra and an other -

0 Union of India and others .

Circuit Bench Lucknow X
4 X

0.A.No. 129/88

'W abp]icants
Vs I

Opp. Parties

e Annexure No. 3

R S

m Pirsator »
CDRel; Ludknows
51:; N
' I have the honour to gttach herswith a

~true photestat ¢opy of ‘the interim order Gte%2,44% 5
for your kind perusal and favourable ordacs

 aecording to che Monourable Trikunal opders passed

\
23, April, 1991

4n our petition No. 129 o£ 1988 suresh Chandga

and anothar Vse Un;on of India & others ; in which
gl\e vires of the kérit and normal Assessment Schane
(MANAS) have baen ghalsnged and the mattdr is
subjudice, -

Thankas

.—/k

/ Yougs falthfully
Lucknow s Datad i

y

( Suresh Chandra ) o
I, 8enior Technician Group III (3%

- P.D.Division.
Copy tos

- Unicm of India through Mingstry of
! Sciance and Teghnology, New Delhi .

2« Chiaf Adminigtration , C.3.I.R, ?/
New Dalhi.

3~ 8enior Coatroilar of Adggg}st:atian ,.
QDR I, Luaknow, ) \, R

4= Profassor ReQs Ma.haja‘n;
Head of tha Depattmne of Parasitologys
PGl chandigarh._,
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Before the Central Administrative Tribunal
- Circuit Bench Lucknow '
0.A.No. 129/88
~ Suresh Chandra and an other applicants
N
Union of India and others Opp. Parties
SR R e "Annexure5No{€3“7
| To,
The Director ,
C.D.R.I, Lucknow.
sir,
I have the honour to attach herewith a

true bhotbstat copy of the interim order dt.22.4.91

for your‘kind perusal and favourable orders

according to the Honourable Tribunal ordesrs passag

in our petition No. 129 of 1988 Suresh Chandra

and another Vs. Union of India & others , in whiwh

the vires of the merit and normal Assessment Scheme

(MANAS) have been chalanged and the mattdr is

subjudice.

ThankSo'
' Yoyrs faithfully
Lucknow 3 Dated Z%,ﬁLﬁwf c
. ( .L.Vergztf
‘ 23, April, 1991 | S.L.A.Group III (I)
KETY g ' Division of Bio-Chemistry
Lo WV . : ,
Vv‘fﬁﬂ“iﬂaﬁ& Copy tos |
-8 < Ty

O 1- Union of India through Ministry of
Science and Technqlogy, New Delhi.

2= Chief Administration , C.S.I.R,
New Delhi. .

5/34/‘ Senior Controller of Administration ,
) C .D .R .I L) Lucknow.

4- Professor R.C. Mahajan, , _
‘Head of the Department of Parasito.l.ogyf

% i P.G.I. Chandigarh. | o q




Before the Central Administrative Tribunal

” > ‘Qé
Lo , . Circuit Bench Lucknow -
| ~ 0.A.No. 129/88 . 226¢\
Suresh Chandra and an other applicants
VS
Union of India and others ' Opp. Parties
Annexure No.zf o
T GENTRAL DRUG. RESEARCH. INSTLTUTE
(Council of Scientific & Industrial Research)
Chattar Manzil .Palace
| . Lucknouw=226001.
C o no: 5(131)/B1-Estt.1.{Cr.III) . Dated: 02.05.1991
 GFFICE MEMORANDUN |
Subject: 'Asse{ssméniijo‘ﬁiB'E:‘iﬂ?ﬁf:Undér Merit and
Normal Assessment Scheme (MANAS),

" Cn the recommendations of the Assessment Committee
ullc met on 23.04.1991, the Director, CDRI, Lucknouw, has beeé
pleased to accord approval to assessment promotion in respect
‘EF %?%(Fgllou1ng Technical staff from Gr.III(1)(R.1400-2300) to -

ro111(2; (R.1640-2900)u.e.f, the date shoun against the names:-
a.No, Name _ - '4EfFectiV§€d§.';Lﬂ. : R;&érk;n o
1o 2 ; s _-‘:7"“'"”' 5 ; ‘ - — . o e
1. Sh.A.L.Vishuakarma (RSIC) 01.02.89 Med.Chemistry |
2. Smt.A.Soni (RSIC) © 01.02.89 | Med,Chemistry
3. Sh.Bikram Banerjse 1641288 FoT. |

\ g, Late Sh.Mohd.Saléem\NDH) ,U1.02.89‘ _ lEndocrinologv

5. Sh.P.K.Das Gupta (MOH) 01402.89 . Endocrinolegy
6+ Sh.Ralgesh Khanna (BQIC) 01,0289 " Med.Chemistry
7 ISh.Suresh Chand (SC) : 01. 02.39 L P.D

Cel Sh.S.L. v ’ "

. . VJerma \SC) 02.71.88 ‘Biochemistry
9. Sh.Shyamendra Mehrotra 25,10.88 CFLT.
10+ Sh.S«N.A. Rizvi . 05¢07.88 An.House
11 Sh.5.P.S.Bhandari © 01.02.89 ° - Med.Chemistry

T 3 ’ (3 . )
since, in viezeo?fg;iza;ddnfgese?r:hstrlctly in alphabstical orcer,
+4+10+ 0f the scheme, maintenance of

seniority among Scientifi i
is mot posaible. fic & Technical employees under ths scheme
9

B

""2/00..

IIIr. | / } . ¢ -
: _ o f
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The aforesaid assessment promotion &ye subject tn
decision in case 0.A. N6.129 of 88(L) of CAT, Circuit Beneh
Lucknows » ! :

The aforesaid assessments are also subject to
vgensrnl instructicns in chapter 7 of the scheme, to the extent,
ney are appllcable in relative Cases.

They will continue to be govarned by other terms
<nd conditions of their app01ntments, as per CSIR instructions.

The pay of promotees shall be fixed under normal

rulese )
i . - . ‘j‘,’.r‘ a }\ {}//
, ‘;w AP, L SHH)
SECTIDN OFFICER
Copy tot-~
S Persons concerned (11 c0p1es)
) Accounts Section.

V1
e
(3; 'Bill Section.,

(4) S5.0.{E.II) {11 copies) "
(5) Scel/ce (Library)

(6 Sc.I/c. \Information)
(7} Sc. I/G. kRecord).




. In the Central Aduiristrative Tribunal,Addl.Bench,Allahabad,

A

7

Rejoinde AfleaVlt £ 0" the Counter

) _ | Af dav1t fi led by ‘the
' _ opp/party no. 4

e g e s et . 100 oo seae il et D

-/ Inre:
( .
| Hegistration Yase no.129/1988(L)
—+ | - L S
Suresh Chaﬂdra/ané'another - ' ‘ ...pPetitioners
ryo :

. -Versus

Union of India and others ' o " ....Opp.Parties

J N

5 I,Suresi Chandra,aged about 33 years,
gon of Sri Ram Samujh,resident of A-23,

) _ - Indra Nagar,Lucknow,do hereby solemnly

/ .
NN ; ’/afflrm and state on oath as under,
/! :
/r}""‘
1< That the-deponment is petitioner no.I in the
// .
above noted case and is f&iy conversant with the

facts deposed to below.

‘0~  That tne deponent is filing rejoinder

affidavit on behalf of himself and peéf;ionér 10.2.

3. ‘hat the contents of para I of the counter

affidavit do.not call for any reply.

~

4. THat péra"Z of the counter affidavit needs

4N - no reply.

Xi@zgzmzxxgxzExgxmxgwxxmxxgmx1xmmgxnﬁxﬂxzqumngxﬁxxxéI

i
\
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<
5. That as to allegations made in para 3 of

~ the Counter Affidavit , it is Statedwthat it is quié;e
in-correct to say that 0.P. no. 4 nad no knowledge
about the complaint/appiication‘dated 7/4/88. The real
fact is this that on the.date of Intefvieﬁ in respect
of waich, ‘Elefé Assessment committee ﬁas congtituted,
Sri G.S. Chandrabha, tae Section Officer of the ‘
.Recruitment section was present alongwith the gxpertéjie
. i.e. the Opp. Party no. 4 whese duty was to bring notice
to‘the éxPert regarding 211 the facts of the em?léyees
-who were%%eeded vai“their interview on the date fixed.
Hence.it can not be admitted at all that the Opp. Party

no. 4 was neither annoyed nor biased.

6. That para 4 of the Counter Affidavit needs

no reply. _ e

7. That the assertions made in pam 5 of the
ST o e .
Counter Affidavit ave not admiited as stated. It is
- R U . )
submittec that perhapgpe the Opp. Party no. 4 has not
gone through the contents of Annexure I4 otierwise,
he would not nhave commented on the office memorandum
in which it is clearly mentioned that officials belonging
to Scheduled Caste are not subjected to any harrassment
or discrimination. It is reiterated tnat at the time
- of interview, the petitioners were caused prejudicized.
"and the Assessment Committee of which the Opp. Party
no.. 4 was the chaimman was biased and as such the Fﬂﬁeﬂéﬁﬁ

aeyt . L i
/vitiated. The proceedings were also vitiatedon




habad

v\—’,

.3. , , .
| -

account of the fact that in the committee, no

scheduled caste member was 1ncludea and in ﬂlS

£

abgence the experts opinion wa: prevailed. That~bhe.

é?ﬁ/( J%lleg tions of paras 6, 7 and 8 of the Counter

Affidavita re denied and in reply there—to the
contentO of paras 6-ﬁ2 6—35 and 6-35 are reiterated
, S
to be correct . It is iurther ‘stated thad® the
| ngt
recommeﬂd tions of 0pp. Party no. 4 were/based on

proper appraisal of merit. The petitioners have

been d;s—crlmlnatea on account of caste feelingfof

the chairman and the ot is why the denoneqt( petitioner
no.l ) was not called for inﬁerview held on 30tn

-Octooer 1086 althougn uhe deponent has got legal

. B o =
right for promotions and had a llen B tae BEXHEAL

pavent departments. In such circumstances.the
deponent had to make complaint regarding clear
harrassment and victimisation to Sri Nirmal Khatri,

M.p. (Congress I’) through 8.0./8.T. Associations

¢.D.R.I., Lucknow.

That the kind attention of'the Hon'ble Tribunal -

i§ drawn towards a letter dated 2zZnd , May I9b{
, ' N
wWritten by the Deputy Secretary of §.8.1.R. Deihi

as contained in Annexure-24. In para IInd of the

letter the Deputy Secretary hag clearly noted

that Sri Suresh chandra who became due for agsessment

during tne year 1985-56 should have been processed

alongwith others due during the same agsessment
year. He has further noted that since he (Suresh
Ghandre ) was in India, he could nave been called

-]
for agsessment.



& |
Yor
9~  That pare 9 of the Counter Affidavit needs

1o reply.

10- That in reply to para 10 of the Counter
Affidavit the contents of para 3 of the Rejoinder Affidavit
are reiterated to be correct. It is submitted that the

. B 24

: N N e G T T
Ops. Party no. 4 in order 40 sapwe the skin of Sri V.P.
Bakshi, has made 5 Statement that Sri Bakshi made his

. own statement alter consulting the Opp. Party no. 4
e : It is a matter of common knowledge that the personal C

- ) ' N .\
allegations can not be denied by the other persons on
the basis of instBuctions/consultations. The statement
vecomes falsified on the ground that when the Opp.

Party no. 4 was to filee his own counter affidavit,

then there was no occassion for Sri V.P. Bakshi to

A e penos
gnove false afTfdavit.

II- That the contents of para II of the

Counter Affidavit are denied 1n view of the assertions

IS

K Deponent.

madge in forepolng paragapis.

Tucknow: Dated

> ,
May,'1$ , 1989

V_Eaﬁ;l_F_I_p_A_E_I_Qnﬂ
I, the deponent above named do hereby verify
o &
inat the contents of parss L2 5,0
of this counter offidavit aret rue to my OwWh xrnowledge,
- ’ A
while tne contents oI paras %;44«4)7,'8,‘7 an [f

are believed by me to be true son tone basis of legal



R
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b + . ) . /
5, : K
o 46?
advice . No part of this ariidavit is false and nothing
material has been concealed. So help me God.
s _ ‘ Depoﬁent. |
T identify the deponent above .
named signed before me.
//‘{./LW@VV
Advocate.
% Solemnly affirmed before me on |§-S- @f}

cat oyﬁhﬂthe deponen%?gzﬁuiéentlflea by
Sri GLowr g“3““~ \ | Advocate,
I have satisfied myself by ekamining
the déponent that he has understood the
contents of paras this affidavit which have
been reqd'ovér and explained by ne.

OA*TI;? (f’w (:jﬂ'ls\f) Ty

“‘o'h Chag y . b bad
lucmmw L” ch

i _ No..... \§2__



In the Hon'ble Higkx@emttadixdn Central Administrative

Tribunal, Circuit Bendi, Lucknow.

Gap
-Jecond Application for Stay

24 Dy b 1951 ferv oxlirs

b
'

'P7i?awﬁx‘go}4[(4,
Civil Misc. 4ppln. noq of 1991

A
Inre 3 ¢

" 0.A. no. 129 of 1988

Suresih Chandra and another ..;Applicant
Vs.
Union of India & Cthers , .« +Respondents

The applicant above-named respectfully
beg to state as under;-

For the facts and reasons discleosed in the
accompanying affidavit , it is humbly pfayed'that
this Hon'ble Tribunal may graciously be pleased to

' ,~ o ' o Mevdh
stay operation of the implementation of;Nommal Asse-
ssment Scheme "Manas " during pendency of applicants
petition or pass any other appropriate orders to
respondent in favour of them‘%ﬁ%&&e&nhéafﬁnthe interest
(¢ - ‘ :
of jumtice. ' Q“Q%Z;;:;gﬂ

Lucknow Dgued ( Gamrul Hasan )
Jan,22, 1391 | Advocate

Counsel fort he applicants.
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In the Hon'ble Central Administra-ti%e Trbbunal.

Circuit Bench, Tucknow. )
such, Luck %;7
Affidavit
Civil Misc. Appln. no. of 1991
Suresh Chandra and another ' ...Applicants
, Inre:
O.a. No. 129 of 1988
Suresih ~ Chandrs and anothner ... Applicants/
Peti tioners
: Vs.
Union of India & others e+ .Opp. Parties

I, Suresh Chandra, aged 36 years,
S/o Sri Ram Samujh ,R/o A-923/3 ¢
Indirs Negar, Lucknow do hereby

golemnly affiym and state as under;-

1. That the deponent has been authorised by
applicant no. 2 to swesr affidavit and he ig fully

acguainted with the facts deposed to below.

2. That the above petition has been preferred before
this Hon'ble I'ribunal by applicants claiming their
right of promotion on bagis of 5 years Assesment

and also brought to the notice of the Hon'ble Tribunal
that they have beei 'superseded by the juniors, altho—

ugh they are departmental Scheduled Castes Candidates.

3. That applicants petition was admitted int he

year 1988 by this Hon'ble Tribunal and the orders

JyhA\were passed for final hearing. The date 25ta May 1989

e




QE%U“A4 the Ist Step in respect of Groupeiv has been taken

2. | ¥
ek
‘was also fixed for final héaring. Since then several

dates were fixed but the case was not taken up.

4, That during pendency of the petition, new events
have happened in respect of deponent'é claim and
their services, therefore, they have new filed amend-
ment application under the orders of the Hon'ble
Tribunal, whicih copies have been served on counéel

of the respondents on 12/12/1990.

e That applicents petition was fizxed for orders
on 7.1.1991 but on that day respondents counsel
sent Illness Slip, as a result of which no suitable

orders ceuld be passed and no date fixed for hearing.

6. That alongwith Amendment application, the appli-
cants have also fiked application for Stay, staying

operation of the New: Scheme "Manas".

7. Thet in view of t he non-appearance of the
respondents counsel applicants have not been able .
to pray the Hon'ble Tribunal that during pendency of
the petition, operation of new Scheme "3 "Manas"

may be stayed,

8. That the applicants submit that the Directorate
of C.D.R.I.,Lucknow has started assessment promotion

proceedings under the newly impugned Scheme "Manas "

9. That for the purposes of assessment promotion



%0\
‘.3.‘ , | ' )

and the Section Cfficer has issued office memorandun

dt. 28.12.90 asking them to furnish Work Report latest

by 15.1.91 . A truevphotostat copy of the memo dt.

28.12.90 is anneked as Annexure-l-A 10 this p& affidavit

10. That‘for the said purpose, one chairmen of
Central Drug Institute Research Counsel has been nomi-
nated and it has also come to deponents knowledge

that Respondent no. 4 Dr. R.C. Mahajan is also being

called as one of the experts.

11, That-in the case of applicants, the Rules of the
new Scheme‘"ﬁezit & Normal Assessment " called as
"Manas " going to be enforced in the matter of wmhx
Assessmént Promotion in respect of which office Memo
dt. 8.2,90 has already been isgued to the applicants

(photostat copy of which is being annexed as Annexure-

1B to this affidavit . T thbe-hunemurerkeB to &

%;Eh&sAafirdamaf?//ih this Annexure-1-B the names of -

applicants find place at Sl. no. 67 and 68 respectively.

12. That in such cir-cumstances, the respondents

no. 1 to 5 action is quite discriminatory, arbitrary,
malafide,and the dual policy of the Department to
change oldég&kkﬂxxmﬁxﬁkxxﬁapaxggﬁxxxt& Volluri Scheme
and to enforce 'Manas Scheme, overlooking the’welfare
and interest of the waaker section, including Scheduled
Caste candida%es?is unconstitutional, against principle
of natural justice and the office Memorandums issued

by the Central Govt. in the favour of tne s.C./8.T.

Qé%ﬁym\ﬁandidates .



Y- - : | 3<g>
4.

13. That it would be in the interest of justice to
direct the respondents not to conduct Assessment pro-
motion on the basig of "Manas" Scheme and operation

oft he said Scheme is liable to be Stayediﬁd&

Jan, 2%, 1991 , Deponent.

Verification
I, the above named deponent do hereby verify
that the contents of paras 1 to 4 ,8,9 are true to my

personal knowledge and those of paras 5,6,7,10,11,12

—~
‘ and 13 are true to my belief and legal advice, and
nothing has been suppressed. &ﬂ&
. @
dan.,2Z2; 1991 Deponent,
I identify the deponent who
has signed before me,
DA
Advocate,
"y Solemniy affimmed before me on

at a.n./p.m. by

the deponent who is identified by

Sri

Advocate, High Court, Lucknow Bench, Lucknow.

I have satisfied myself by examining the deponent
that he understands the contents of the affidavit

which has been read out A and explained by me.
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CENTRAL DRUG RESEARCH INSTITUTE

. 2. (Council of Scientific and Industrial Reseaxcil.

v wres Ml ds vt et e

Comat e e

Lt R L S R

N: 131)/81 Estt 1.

(3

e

"':"hdttar Mdﬁ*‘] Pa¢au~,

Lucknew-226001,

Dated:28,12.1

0

G0

OFFICE MEMORANDUFR

- The f“llow1ng Scientific Staff under Group IV have become
clig: bie for assessment promotion .té the next higher grade under
MANAS for the assessment year 1988-89(from 1.4.88 t&"21,3.80):-

51, Name Desig- Dste of Due dt.nf Chance Division Rematks
“No. nation apptt. eligibi- :
. L : lity
A2 3 4 5 b 7 --H
14 Draf.Kar Sc.E.I11. 01.02:81 01.02:89 4th(Addl:)Pharmacé ?etd wile.

f : : 31, 7,89,

2, Dr.K.C.Saxena~dn- .01.12.82 01.12.88 3xd 3ic:Chem.Retd.w. . f.

' ‘ , 1.3.89.
3. 0r.3.5.3isht ~do-  01:12.83 01.12.88 2nd Inf.  Retd.wef.

: S . 31.7.90.
ﬂ“ﬁ; Dg Prem Sagar~- do-' 01. 03.84 Df.03.89 2nd E:O.Chem. '
-5y dr.KL.P. Sc. E L; 01.12. 78 0t.04.88 4th(Addl.)P.D.}iv. Retd.ws=i
Aqarwal . ' 30.6.90
6., dr.C.A.Prasad -do- -01.12.78 01.04.88 4th(Addl.)Phaxnra.
7. Sh.r3alL L.S.E. )1.02.79 01.02.87 3zd Services
‘Srivastava ' S .
8. Sh.K.¥.Satya~Sc. E I. 01:02.81 01.02.89% 3xd P.D. v
‘narayana . oo o .
9. Jr.d.W.3. -do- 01.02.81 01.02.89 3rd Miczo, Retd.wef
Yadav . - e Ce S 31.7:90.
. 10.0x4Vinnd © ° -do~ .15.10.B2 15.10.86 2nd" F.T.Div.
Jehari : S .

1i.driJsgdish’  -do- -.01.01.83 01.01.89 2nd- Libranry

. Misra . . . © v
t2.9r.5.A.Imam  -do-<  01.01.83 01.01.89 2nd Micze.
1o.0x.0.N:Gupta -dé~ 23, 0J’83 23.05.88 1st Endc.

14,3, th Gupta =-dn- 17 11.83 17.11.88 1st [ Membrane )
' o . [ Biology- ~
15 Dr P K. Grover-do— ' O .02, 84 01.02.89 1st Pharmacn -]
s ‘ o kinetics ;
. 16 Jr L.M.Singh Sc.'C' 01.09:71 01.04.88 4th(Addl.)Micro.
17.5hiPUNvKhannaSc:6.1:30.05.75 01,04.88 "4th(Addl.)Med.Chem, "
18.9r.P.P.Gupta Sc.'C' 04.06:81 01.04.88° 2nd Pharma.
19.D0r. S K.Sharma -dm- -30.06.81 01.04.88 2nd 3io.Chem, -
20.9r. K C.Mukhn- -dn- 15.11.81 01.04.88 2nd Physiology V.Retd.
“aydhyay - Wwee. i
. 1.8:90
1.Jr.5atiyavrat -dn- 20.12.81 01.04.88 Znd NPU L KENC,

: : . Lucknow,
22.5h.P.Y.Guru -dn-. 07.04.82 01.04.88 1st Para.
23.D0r.R.C.Gupta ~dn- 08.07.82 01.04.88 15t Pharmazo-

L ) kinatics
24.9r.Chandan ~do- 09.82 01.04.88 1ist Med. Chem.
Singh j
25.Dt.A:K.Saxena -dn- 14.09.82 01.04.88 1st Med:Chem, s
26.0r.A.K.Misra -de~ 04.,10.82 01.04.88 1st FoT.dav. R
27:Di.D.C.Kaushal-do~ 16:12.82 01.04.38 1st - Miezn, ‘ :
- 29,37 (Mis: )R K., =do-~ 19,12.82 01.04.88 1st hagrmacsutics :
\\\\S Seth ' , , .
i Sh.Hari Lal -dn- 05.01.83 01.04.88 1st Fod.od
Jr.J.P.5ahu  -do- 14.02.83 01.04.88" 1st Pod.oiv.
..... 2/~



o It is requésted that the information nrequired din
‘respect of the above officexS may kindly be fumnished in .
~the _enclosed preforma of Work Report=-(WR) latast by 15,1,1991. 5

»
o

: .« The abo?e scientistzmay please give the names of |
.. three-'Referees! from the approved list of Panel of '

©f Experts..
o i
‘:1\\,\, ".\ (’{L) e

SR L AN
e T , : ( P.L. SAH )
R ' : o : SECTION OFFICER
o e
v (
v. ‘
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CENTRAL DRUG RESEARCH INSTITUTE

(Council of Scientific

No.5(131)781-Estt. 1.

QFFICE MEMORANDUM

, The follewing Scientific and
under Group IV and IIl

promotion to: the next h

her gr
assessment year 1988-89

from 1.:4,88 to

"
-Designation _
Scientist E.II,

- SLNo: Name

Troup

1. Dr.K.Kar,

have become eligi
ade Uhd&f%IuRvoSa

and Industrial ﬁesearch)

Chattar ManziliPalace,Yf 
, ~3L9°kU°W'226E91'-I;fﬁi&'

‘Dated: 06.02,1990

Technical Staff

ble for assessment
' Tur the ,
31.3,89) 3= - . i

. <Bivision  Remarks

Phaimépoldgy ‘Retired

S — 2¢ ;D:;K.C.Sagenau -do=-  Blochemigtry = ~do- "%
_3. fﬁr.BQS.ahiSt ~do- ' Iﬁiormation. e o
~4;  Dr.Prem Sagar ~do-" ~ Biochemistry -— %
‘5. Dr.K.P.Agarwal - Scientist Eel. :P.D.Dive . ~7

6. D:.Efﬂ,Piasad'A, ~do~ Pharmacolagy - ,
:j7gj;SthifaL.Srivaétava' L+ S, E, -.Sexvices ‘. R
S Be  DovSeSriyer Scientfst EilV  Libgesy--

9. Dr.q,N.S,Yadav -do- Microbiology
10.'ShQK.V.Sétyanarayana ~do= -~ P.D.0dv,. -
11, Sh.C.M,Singh ~do- L P.D.Div.
12, Bh.P.K.Saxena ~do- P.D.Div.
13. Sh.Vinod dehari ' ~do- " F.T.Div.
14. Dr.Jagdish Misra ~do- - "tibréry"
~15. Dr.S.A.Imam ~do- Miczobiology
“16. Dr.D.N.Gupta -do- * Endocrinnlogy
:17,.Dr.C.M.GUpta -do- ‘{iﬂghﬁfaﬁe'Biology
- 18; Dr.P,K.Grover - =do- "_A‘JFhérmacokinetics
195 Dr.L.M.Singh - Scientist ' ‘Microbiology
200 Sh.P.N.Khanna Scientiét C-1  M&d.Chen.

© . 21. Di.P.P.Gupta | Scientist.1Cd '

1A22. Dr.S.K.Sharma - ido=-

| 23. Di.K.C.Mukhopadhyay — -do-
24, Dr.Sétyavrat :do~
25, Sh.P.Y.Guru ~do-
26. Dr.R.C.Gupta -do-

27. Dr.Chandan Singh - ~do= -
' 28._Di}A.K.Sax3ha : ~do=-
\\'9. Dr.A.K.Misra ~4o-~
-0~

s D'rnDoCrKaUShal

A\

éhaimscoyogyu.,
(- )

, il .
- Bioechemistyy . .

Physiolmgy:
NPU,KGMC,Lycknow,
Paras.tclogy .

Pharmacckinetics

-~ Med.Chemniatry

Med.Chenistry
F.T.Div.

Microbiclogy

i'Cizz/”
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M ' -3-
4 ‘
21sNo. Namg Rugiynation Uivision Kgmﬁuks
71.. Sh.Rakssh Khanna JTA(Ge, ITI(T) MuJ.Chhmintry -
(RSIC)
72v  Sh.A.L.Vigwakarma -do~ RQIC |
73, Smt.A,Sond  ~do- HS1E S
74, &h,8&.P,5,3handard ninm - Med,Chamiatry |
15. Smt.N.A.Rajwade -do- Cl'U,3ombay
16 Shei"oK.Dasgupta(MOH)  ~dn= Endocrinnlogy .
77. Sh.Mohd.Salesm (MDH) ~do= ‘diochemistry Expaired on
o R - . 23.10.09
70. " 5h.S5.K.Srivastave Rey=3oard Library
B _ Operator
(NICuAR)

- It is requuatud that tho information required in runpect

" of the abdve officers may kindly be furniashad in thu profurma ™ o
onclosed latest by 26.02,1989. 30 copies of the Self Assessmunt S
ruport together with Publicantions/Patentnos stc. may pleasec be cnelos.

Scientisty belonging to Group IV grades may please givu the
namcs of three Wpgfgredsh 0f their choice for Directer's consiluration.

;** Sﬁbject tc-approval by the CsIH.

Tﬂr;?:’>m(mcﬂa‘a\ \\ :
(1 N, UANDEY )n) S~

"’, | : SECTIUN OFFICE

S

- Copy tos-

Individual concornod with the roquust that
the information required may pleasc bo gent through

v Qégwr/«)d\\//reapectiveZ):i.visicmnl Hond,
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- SEBF ASSESSMENT REPORT ,
COUNCIL CF SCIENTIFIC & INDUSTRIAL RESEARCH

Laboratorys Central Drug Research’ Institute; Lucknow

1.
2.
3,
4,

Ve 5,

s . e vo 6.

’( 9,

10.

11,

P

Name3:

. .0i- ] SHIV B vERs
.Present designation: © S,L.AGr. 111(I)=J.T.A,
“Scale of pays .. Bs.1400-2300/-
.Present Pay and date from - : _
. which drawn, Coa e e &'1640/ +Nov, 1989
“Age, te *39 Years,

‘Academic qualifitations  * * 1,'High School IInd 1968
University Degree & - . . . 2+.Intermediate IIIrd'7i
Diplomas from Matric onwards 3. B.Sc, IInd 1977
alohgith Class and year,* ° *

Membership of Laarned socleties,  NILL

Experience(Research Teachd

g
and factory) Assisting research work

. : . in Parasite Biocnemistry
, .- - . with special reference
: v ‘ to energy metakolism in -
° . T . Heélminth parasites and’
' . mode of action of
. : . anthelmintics,

I, Isolation of‘parasites from animels
II.Isolation 6f various tissues from rats,

III; Preparation of samples by homogenisation
and centrifugation,

IV, Preparation of buffers and radio-active
sample for counting, -

V. Estimation of protein and other several tests
as directed by our Scientist,

List of Publications togethere with
bibliographical details -(original

research papers and review papers

and articles may be shown separatey

indicating whether written independently

on in joint authorship), " NILL

Patents taken and processes developed
with details, '

Details of special work done by the

officer, its Scientific assessment

and relating to the advancement of

Scientific knowledge andfor Practical

Utility of industry etc, ' ' NIL

NIL

/

(e ’ Contd.e...,2/-

N -



